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[Shri Raj Bahadur]

in consultation with the  Ministries
of Finance and Commerce and Indus-
try, formulated a tentative scheme
for the setting up of, what may be
called, a Free Trade Zone at Kandla.
It is an entirely new concept for the
country and, therefore, we must neces-
sarily proceed with it cautiously.

Shri Feroze Gandhi (Rai Bareli):
Why don't you lay it on the Table? It
is very long.

Shri Raj Bahadur:
long.

It is not very

The idea is to cordon off a small
area at the port with a high barbed
wire fencing, the entry into and the
removal of goods from which could
be suitably controlled. Within  this
area, facilitiecs may be given for the
establishment of appropriate indus-
tries and permission given 1o them for
the impory of raw materials and
semi-processed goods  for conversion
intg finished goods and export, with-
out the need for the payment of im-
port duty.

The industries to be established in
the zone will be licensed and subject-
ed io suitable supervision and con-
trol but the intentlon is that a party
wishing to start a particular industry
will be allowed to do so unless the
establishment of such an industry is
likely to set up unfair  competition
with & similar existing industry eclse-
where in India. If there is a demand
for the facility of the import of cer-
tain types of finished goods to  be
brought into and stored in the zone
free of customs duty with a view to
re-export to nearby countries, the
grant of such a facility could also be
considered. It would not, however,
be possible to relax the ordinary res-
trictions as far as import into the
rest of the country where it is a
question of importing gold or cer-
tain special articles such as dia-
monds, watches, etc. are concerned. .
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A regular account wiil need to be
kept of unports into and exporis
from the zone with a view 1o pre-
vent smuggling ot goods into other
parts of India and also in order to
securc and retain full advantage of
the forcign exchange earnings re-
alised by the export of goods manu-
factured or processed in the zone
and cxported to other countries. Any
goods or materials moving into ine
country from the free trade zone
will be subject to the normat im-
port restrictions.

The details of the scheme are pe-
g worked out and will be given due
publicity in the near future. In the
light of the response received and
the comments made by the com-
mercial and industrial bodies, Gov-
ernment will finally decide on 1ts
introduction and its scope in the
Initial stages. OQur tentative view
is that the scheme may prove helpfulb
in giving the much nceded impetus
to economic and indus'rial  activity
at Kandla.

12.16 hrs,
DEMANDS FOR GRANTS- contd.

MixisTRY oF DEFENCE—contd.

Mr. Speaker: The House will now
resume further discussion and voting
on the Demands for Grants under the
control of the Ministry of Defence.
Out of six hours allotted, time has
been taken to the extent of one hour.
The balance of time is five hours. We
will finish this Ministry today.

Shri Khushwaqt Ral (Kheri): The
whole day should be allotted for this
Ministry.

An Hon, Member: Up to 6.

Mr. Speaker: Five hours will meam
up to 5.15. We will sit up to 6 O’ Clock.
Whether we will start the other Minis-
try or not, I shall try to find out.

An Hon. Member: This is a very
important Ministry, Sir.
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Shri Goray (Poona): This is one of
the most important Demands which
the House is called upon to consider
toddy. But before I take up the points,
I would like to request the hon. De-
fence Minister through you not 1o mis-
understand our criticism against the
Defence Ministry as a criticism against
himself. I thought it was necessary
to make this request because last year
also the Defence Minister thought
either he or the jawans of the Army
were being criticised, and in a wvery
unfair manner. Therefore, I thougnt
it was better to explain at the very
outset that when we are dealing with
the Demands of the Defence Minis-
try, which is of the order of nearly
Rs. 300 crores, the criticism that is
Tlevelled against the Ministry should
be understood in the right spirit.

Nobody will grudge any amount of
money to this Ministry, because 1 am
quite sure that Members in this House,
whether they belong to the Official
Benches or to the Opposition Benches,
want that this country should be pro-
tectedl against aggression. They want
that the independence which we have
won after so many years of struggle
and sacrifice should be maintained and
protected. Therefore, whatever critic-
ism we make today is made because
we feel that the money that we are
voting should be well spent. It should
be possible for us to tell the volers
and our constituencies that every
rupee that they are spending for the
Army, Navy and the Air Force, is
being well spent, but I am very sorry
that this is not the impression that
we can carry. We are not convinced
ourselves, and I think that, in spitc
of the repeated efforts of the Defence
Minister, it has not been possible for
him to convince the House. When we
begin to read the wvarious audit re-
ports on this Ministry we have a fecl-
ing that here we are entering the
land of the Archian Nights, where
thousands of rupecs are thrown away
as if they were not worth more than
a single naya paisa.

I would draw your attention to the
Audit Report which was laid on the
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Table of the House only yesterday.
The only thing that I would like to
say aboutl this report is that it makes
dismal reading.

Shri Jaganatha Rao (Koraput): On
a point of order. The Audit Report
was placed on the Table of the House
only yesterday. I would like to have
guidance from you. . ..

An Hon. Member: Of course, il is
meant for discussion. (Interruptions).

Mr. Speaker: Order, order. Hon.
Members must have the paticnce o
allow me to hear the point of order.
What is the point of order?

Shri Jaganatha Rao: The Auditor-
General in his report has staled some
facts. It is up to the Ministry 1o meet
the objections, and then, I understand,
the matter would go to the PAC. Be-
fore that, is it proper for the Hous
to discuss any maller referred to |
that report? That is the point ot
order.

Shrl Surendranath Dwivedy (Ken-
drapara): We can make a refercnee
certainly.

An Hon, Member: Why should the
hon. Member try to defend the De-
fence Minister?

Shri C. R. Pattabhi Raman (Kum-
bakonam): There is no finality about
the Audit Report, as has been suggest-
ed.

Dr, Ram Suobhag Singh (Sasaram):
Anything that is placed on the Table
of the House must be referred to.
Anything which is placed on the Tnble
of the House is the property of the
House, and any Member is entitled to
usc it in any way he likes, and no-
body should object to it.

Shri Naushir Bharucha (East Khan-
desh): May I also point out this? When
certain sums are asked for, is it not
open to us to say that you have wasl-
ed money in this way, and, thereforg.
why should we give you more?
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Shri Feroze Gandhi (Rai Bareli):
May I know whether it will be open
to Members also to point out that the
Auditor-General might not have given
the correct statement, and that therc
is another version? Then, it may be-
come a subject for discussion.

But I would remaind you that that
about. two years ago, when in connec-
tion with the Demands for Grants of
the Ministry of Railways, I had made
.certain references to the Audit Report,
you were pleased to say that refer-
ence can be made. But I am not very
clear whether that can be utilised to
condemn, without getting an answer.
1 would like, and the House would
like, to have your guidance in this
matter.

Mr, Speaker: What guidance?

Shri Feroze Gandhl: Supposing Shri
Goray says that such and such a re-
mark has becn made by the Auditor-
General, will the hon, Minister, in the
course of his reply, or other Mem-
bers, be permitted to say that  the
Auditor-General is probably not cor-
rect? In that case it becomes a
subjeet for discussion, which is not
allowed by you, Sir.

Shri Goray: Can I add something?

Mr. Speaker: On this point of order?

Shri Goray: Yes. On this point of
order.

Dr. Ram Subhag Singh: There is no
-point of order.

Shri Geray: I think that there is no
point of order, because last time when
we quoted certain things from  the
information that was made available
1o us, the Defence Minister got up and
said that this was about twelve
months old, Now, this is something
fresh, When we say something and
refer to papers which are given to
us, they are either too old or too fresh:
it will not possible for us to argue at
all in that case,

Therefore, when we are given this
information, 1 think it is perfectly
legitimate for us to refer to this in-
formation, and it is perfectly legiti-
male for the Defence Minister or
anybody else on his behalf to say
that the statements made therein are
not correct.
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Dr. Ram Subhag Singh: They are
entirely correct,

Shri Goray: In fact, he went out of
his way and said the other day thal
it was a malicious over-statement, that
is, whatever the Auditor-General had
stated. He can say that again now.

Shri Tyagi (Dehra Dun): That wus
withdrawn.

Shri A. M. Tariq (Jammu and Kash-
mir): The Chairman of the Public Ac-
counts Committee is also present here.
Let us have his observations also.

Dr, Ram Subhag Singh: Hon, Mem-
bers know their limitations and their
rights also.

Mr. Speaker: Why should hon. Mem-
bers get excited over a small matter
like this?

A point of order has been raised az
to whether reference can be made to
the remarks of the Auditor-General
made in the Audit Report. The objec-
tion was that it was still 1o be con-
sidered by the Public Accounts Com-
mittee, and they had to present their
report.

Also, Shri Feroze Gandhi asked
whether, when the Audit Report is
relied upon for one purpose, it is open
to the hon. Minister or to any other
Member to say that this observation
is not correct. What has the Defence
Minister to say?

Shrl Krishna Menon: On this point
of order?

Mr, Speaker: Yes,

Shri Feroze Gandhi: Before the De-
fence Minister makes his observation,
may I ask him to explain when this
report of the Auditor-General came
into his possession?

Mr. Speaker: It has been placed on
the Table of the House.

Shrl Feroze Gandhi: It was placed
on the Table of the House only yester-
day. T want to know whether the
hen, Minister got it only yesterday or
he got it some days earlier.
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Shrl Surendranath Dwivedy: How
iz that relevant?

Mr, Speaker: The only point is
whether he has anything to say in
respect of the point of order.

The Minister of Defence (Shri
Krishna Menon): 1 saw the Audit KHe-
port after it was placed on the Table
of the House.

Whether it should be decbated or not
is entirely a matter for your discre-
tion, and 1 would not presume to say
anything about it.

But, so far as I understand the pro-
cedure, the proceedings of the Public
Accounts Committee are of a judicial
or quasi-judicial character. There arc
statements in this Audit Report to
which the Ministry have a full and
complete aniswer, and we may also
have to point out something with re-
gard to the general impression given
by matters which had occurred ten
years before and which have been
presented as though they had hap-
pe_rned last year. 1 would not like,
without adequate notice, to deal with
these facts and figures and all the
arguments that go with it, and anti-
<ipate the evidence that Gevernment
officials who cannot answer here have
to give before the Public Accounts
‘Committee,

It is my humble submission that
.whnlew:r impression the hon. Mem-
Pers may have they cannot necessarily
exclude from their minds, and they
have a paper before them. But if it is
gqing to be discussed, as my hon.
friend Shri Feroze Gandhi has said,
both sides must be known, and I pro-
pose, in due course, to ask that with
Your permission, just as the Audit
Report has been laid on the Table of
the House, likewise, the evidence given
or the answer given by the Ministry
may also be placed on the Table of
the House in due course.

Shri Goray: May I point out that
this has been published also in to-
day’s papers?
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Dr. Ram Subhag Singh rise—

Mr. Speaker: How many times am
I to hear the hon. Member? Of course,
1 have very great regard for the hon
Member. But there must be some
finality to such representations. Let
me dispose of the point of order.

The Audit Report has been placed
on the Table of the House. It is one
thing to say, we¢ have not had suffi-
cient time to go through the Audit
Report, and unless we go through the
evidence, we may not be able to do
full justice; it is another thing to say
that you ought not to refer to the
Audit Heport at all.  That is the point
that is before me, that is, when onee
the Audit Report has bren placed on
the Table of the House, unless it is
looked into and reported upon by the
Public Accounts Committee, it ought
not to be referred to. There is abso-
lutely no objection. The Public Ac-
counts Committee looks into this, hears
the one side and alsa the other side,
and it is entitled to go into the gques-
tion whether the Audit Report is
right. It is open to the hon. Members.
and also to the Ministry to  which
the report relates, to give evidence to
say that the Auditor-Gencral made a
mistake and try to explain that a
particular portion ought not to be
accepted.

The Public Accounts Committee is
in the nature of something like a
judge, to look into this, on behalf of
Parliament. It helps this Parliament
to come to a conclusion as to whether
the Audit Report ought to be relied
upon with respect to any particular
matter.—there is absolutely no ques-
tion of impeaching the eredit of any-
body—whether the particular facts can
lead to different conclusions, whether
afl the facts might not have bren
placed and =0 on. Therefore, we have
the advice of the Public Accounts
Committee whao report to us,

But, does it exclude the jurisdiction
of the House to refer to it? Let us
assume that the Public Accounts Com-
mittee takes months to deal with it:
it may be legitimately {aken, not that
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|Mr. Speaker]

it wanis to delay. Therefore, it may
be said that when once the report is
placed on the Table of the House, it
is open to the House to refer to it.

Now, the only question is this.
When once something is relied upon,
it is open to Government to say that it
ought not to be reclied upon; it is
equally well open to the House or to
the Minister to say that this portion is
not like thet. When the Public Ac-
counts Committee send their report,
then, if necessary, we shall have a
discussion upon that,

This stunds on a different footing
from the Estimates Committee which
does not come in this manner, and
nobody  challenges it,  Sufficient
opportunity is given to the Ministries
to explain, and if still there is a diffe-
rence of opinion, it is settled only in
the Estimates Commitiee where sufti-
cienl opportunity is given to  the
Ministrics, So far as the Public Ac-
counts Commitlee is concerned. it is
not an act of Parliament which is look-
ed inlo by its committee. It is only
an act of the Auditor-General, who is
& constitutional head with respect to
accounting and audit. He sends his
report to the President and not
straightway to us, and the President
causcs it to be laid on the Table of
the House, Therefore, as in the case
of any other report, it is open to this
House to rely upon it or not to rely
upon it or to say that it ought not to
be relied upon.

With regard to the question that
the Audit Report came to him only
yesterday, that is 8 matter where any
hon. Member is not able to explain it
immediately now; he can only say in
general terms.

So far as evidence is concerned, I
shall consider as to whether that is
the practice or if there is any objec-
tion to it, I shall hear, and if the hon
Minister wants that the evidence also
may be placed on the Table of the
Hause, 1 shall consider that matter.
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Was the Audit Report placed on the
Table of the House only yesterday?

Some Hon. Members: Yes,

Shri Surendranath Dwivedy: It is a

small report. We have gone through
it

Mr, Speaker: He may only refer to
it, If any hon. Member thinks that
what is stated there is not correct, he
may also say so.

Dr. Melkote (Raichur): On a point
of order. May I know whether the
House could debate the Audit Report
if it is only an interim report?

Shrl Sinhasan Singh (Gorakhpur):
It is not an interim report.

Dr, Melkote: After going through
the various answers of the Govern-
ment, a final report is made. So 1 do
not know whether we can discuss an
interim report. Only the final report
could be debated. So I would like to
know whether we can take this as the
final report.

Shri Tyagl: The Audit Report is not
the subject of discussion here now.
It is only referred to. The House is
not considering the Report at this
stage.

Mr. Speaker: Order, order. Is it an
interim report?

Shri Yadav Narain Jadhav (Male-
gaon): No, Sir.

Mr. Speaker: Therefore, I am not
called upon to give my opinion as to
whether the interim report ought to
be discussed or not. I will reserve it
for another occasion.

So far as this is concerned, this is
the final Report. Hon. Members could
refer to it. They may refute it or
support it. The discussion may now
go on.

Shrimat! Renuka Ray (Malda): Has
the Public Accounts Committee dis-
cussed that Report?



d0659 Demands
An Hon. Member: It was placed on
the Table only yesterday.

Mr, Speaker: She may ask the
Chairman of the Public Accounts Com.
mittee. Let us not take time over
ihat here.

Some Hon, Members rose—
Shri Goray: Suppose I do not yield.

Shri Krishna Menon: From what I
have seen of this Report, this goes
into great detail covering a very long
period. 1 would like to learn from
you whether, if the investigation by
the Public Accounts Committee by
examination of witnesses is a quasl-
judicial procedure, in terms of natural
Jjustice a public discussion of it prior
to that investigation will go together
with it or not.

Shri Surendranath Dwivedy: It has
appeared in the public press.

Dr, Ram Subhag Singh: The Public
Accounts Committee is a Committee
of the House. The House is  quite
competent to discuss it.

Mr. Speaker: Order, order. The
Public Accounts Committee is a Com-
mittee of the House to enable the
House to sift these matters, After all,
this House of 500 Members may not
be able to shift these items for and
against, This House does not itself go
into those things. The Public Accounts
Commitlee examines a particular
Ministry and hears the explanation of
the officials on the Report made by
the Auditor-General. The Auditor-
General is one official of the Govern-
ment as there are other officials in
the Secretariat. The Public Accounts
Commitiee represents  Parliament.
Thercfore, it hears both sides and
comes to its conclusions. The House
may or may not accept those conclu-
sions of the Public Accounts Com-
mittee, Normally it accepts those con-
clusions because so many people go
into this matter.

Therefore, although this is a matter
relating to so many years and so on
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and it may not be proper to go into
it fully without giving an opportunity
to the hon, Minister to explain, to the
extent it is necessary, hon. Mcmbers
may refer to it and in his reply, the
hon. Minister may also reply to it.
This is on the understanding that it
was placed on the Table of the House
only yesterday. But in future, when
anything more has to be explained in
greater detail, we will further await
the report of the Public Accounts
Committee,

Dr. Ram SBubhag Singh: We have
seen the report. There is  nothing
much in it

Some Hon. Members rose—

Mr. Speaker: I am not going to
allow any more discussion on thls
taking away the time of the House.

Shri Feroze Gandhl: May I suggest
that you will request the Auditor-
General to make his reports available
much earlier to us so that we can at
least study them beforchand? Pre-
senting the report just one day be-
fore the debate on a particular Miniz-
try is due to take place creates a little
misunderstanding. Therefore, 1
would request you to request the
Auditor-General to send these reports
to the House a few days before the
Demands for Grants of Ministries are
taken up, not on the particular day
that a Ministry's demands are discus-
sed,

Mr. Speaker: Order, order. The hon.
Member knows the Constitution very
well. The Auditor-Gencral is not a ser-
vant of this House. He is appointed
by the President and he hax to send
his report to the President. The Presi-
dent always docs everything in con-
sultation with the Minister, The
Finance Minister cvidently placed it
on the Table anlv vesterday. We can
only direct our Ministers to do this
and not do that, not any officers under
them. We have no direct jurisdiction
over them. We can only ask the Minis-
ters. I would like that hefore the
Budget demands are discussed, the
Audit Reports must be made available
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[Mr. Speaker]
to us so that they may be properiy
made use of at the time of the dis-
cussions of the Demands for Grants.
I am sure this will be taken note of.

8hrl Vajpayee (Balrampur): The
Auditor-General signed his report on
the 28th March. So if anybody is to
blame for placing it on the Tab.e
late, it is not the Auditor-General but
the Finance Minister.

Shrl P. K. Deo (Kalahandi): T would
draw your attention to Rule 360(2)
which clearly says:

“All papers and documents laid
on the Table shall be considered
public”.

So there is no question of the time
factor; there is no question of request-
ing the Auditor-General to see lhat
the report shall be laid a few days
prior to any particular discussion.

Shri Tyagi: It is the fault of Lthe
Minister of Parliamentary Affairs. Hr
ought to have known that tho roport
is controversial an should have avaid-
ed placing it on the Table vesterday:
after the discussion was aver, it could
have been placed on the Table.

Shri Tangamanli (Madurai): 1 would
like to know whether it is open to
any Member of this House to criticise
the Auditor-General except on a sub-
stantive motion.

Mr. Speaker: Order order. 1 do
not know why we are going off the
particular issue, Nobody criticised
the Auditor-General here,

Shri Vajpayee: He has been criticis-
ed.

Shrl Tangamani: The question
arises becouse when  references are
made to the Auditor Report, it may
be open to Members to criticise cer-
tain remorks of the Auditor-General
in that particular report. Will it be
open to us to do so except on a sub-
stantive motion?
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Mr. Speaker: There is no meaning
in this question. Otherwise, he need
not send his report at all to us. I am
really surprised that curious gques-
tions are raised. The Auditor-Gene-
ral is cntitled to look into the
accounts. He then submits his report
to the Head of the State. Through
the Minister the report is placed on
the Tuble of the House for the pur-
pose of scrutiny by the House to
enable the House to know what exact-
ly the wesak points are and so on.
Unless the hon. Member wants  to
accept the Auditor-General's report as
if it is a Bible and not go behind it,
there 15 no meaning in asking  this
question. The Auditor-General's
report is ploced. We do not totally
accept it It is open to us to accept
it or not to accept it. And when any
hon. Member says that a particular
statement made by the Auditor-
General is not right, it ought not to
be taken as criticism of the Auditor-
Gencral as such or detracting from
the credit or inerit of the report.
On= persan may  have one  view.
There can be another view, So 1
cannot understand  this curious kind
cf objecton that is taken.

So far as the future is concerned,
the hon. Finance Minister will  note
that steps will be taken te make such
reports available carlicr. 1 suppose
the Auditor-General's reports in this
case do not relate onlv to the Defence
Ministry.

An Hon, Members: Only the
Defence Ministry.

Shri Feroze Gandhl: Therecfore, it is
creating misunderstanding.

Shri C, R. Pattabhiraman: Actual-
ly, there are references to irregulari-
tics. It means that whatever be the
opinion of the Auditor-General, who
is an authority under the Constitu-
tion, the Ministry may have their own
view. So that also may be heard
here.

Mr, Speaker: Let us proceed. The
Auditor-General's report has been
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presented. It is open to all Members
to use it or not to use it

Shrl D, C. Sharma (Gurdaspur):
Alrcady 25 minutes have been taken
on the points of order. I hope you
will correspondingly extend the time.

8hri Goray: 1 am thankful to you
for the ruling you have given. 1
never thought thut when I tried to
refer to this report, I would be touch-
ing a hornet's nest.  For the benefit
of my hon. friend, Shri Feroze
Gandhi, I would like to point out . . .

Mr. Speaker: He need not point it
out now.

Shri Goray:...that according to the
original time-table, the Demands for
Grants relating to the Defence Minis-
try were scheduled to come up for
discussion on the 4th of this month.
Naturally, if this Audit Report was
submitted  yesterday, it was  done
really after the Demands were to be
dizcussed, if the original schedule had
been followed. We  never thought
that the discussion of the Demands
would be postponed and it would be
coming up only today. That was why
@& miscalculation crept in and that was
why Shri Gandhi had to rise to defend
the Defence Minister,

Shri Ferose Gandhi: You mean I
was wrong when 1 said there was a
special effort to produce it? 1 am
very sorry.

Bhri Goray: He knows much better.
1 would like to say that this report.
page after page, refers to the irregu-
larities and, as 1 said, it makes very
dismal reading. I would not like to
list all the irregularitics and deterio-
ration that has taken place of stores
and other things but 1 will only point
out one¢ or two things. On page 10
of this report, there is this item:

“Purchase of storex at high
prices.—The Captain Superintend-
ent of & naval dockyard purchased
through a contractor 8§ tons of
one item of store and 5 tons
14 1bs. of another, during 1958-39
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at a cosi of Rs. 2,30,000 and
Rs. 1,26,157 respectively. En-
quiries made by [nternal Audit
in March 1958, after the payments
had been made,  revealed that
these were imported stores and
that their market  prices were
about Rs. 720 and Rs. 4,816 per
ton as wagainst Rs 26,320 and
Rs. 25,200 respectively at which
they were purchasced by the Naval
Officers. On the basis of these
market rates, the cost of these
two items works out to Rs. 30,410
as against a sum of Rs 350457
paid."

This is one of the instances where
money nearly ten times the market
price was paid for stores purchascd.

There is another example on page
13 where  the Engineer-in-Chief's
branch is referred to. Here slso it
15 & very curious example, 1t says:

“In December, 1852,  Govern-
ment sanctioned the construction
of certain roads approximating in
length to 308 miles, ot an estimat-
ed cost of Hs. 30447 lakhs. By
Ducember, 1858, 98-11 miles only
were  constructed, at a cost of
Rs. 382.64 lakhs. One of the
reasons contributing to the in-
crease in cost was the excessive
expenditure on explosives. Agalnst
the original vstimate of Rs, 19-90
lakhs worth of explosives for the
entire work, the cost of explo-
sives used, on the portion com-
pleted, was Rs, 154°84 lakhs”

That is another example where the
calculations went entirely off  the
larget.

Again, on page 16, there is a refer-
ence to the Director General,
Ordnance factorics. Here they rsay
that they wanted to set up a plant for
manufacturing metal hoxes and an
expenditure of about Rs. 10 lakhx war
sanctioned out of which an expendi-
ture of Rs. 653 lakhs had beer
incurred. But the factory it still Iying
fdle because they were advised that
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[Shri Goray]

instcad of manufacturing metal boxes
themselves, it would be profitable to
‘purchase them in the open market.
Therefore, the building and the
machinery are lying unused

I would not go on quoting all the
instances, The whole report is blister-
ing with this and I will only draw
your atlention to a paragraph on page
24 where unfortunately, Nanavati is
also brought up. Here, the Auditor-
«General has remarked:

“An officer of the Indian Navy,
who was held under naval custody
pending trial of a charge of mur-
der, applied for legal aid at State
-expenses. Government granted
him, as a special case, a sum of
Rs. 10,000 as finmncial assistance
towards the expenses for defence.
The charge was for an offence
alleged to have been commitled
by the officer as an ordinary ecit-
izen, while he was on leave. In
such & case, which had no con-
nection with the official duties, of
the officer, the financial aid for
defence seems unusual  and un-
justified.”

This example, has been listed under
the head "Miscellancous Irregularities'.
Therefore, 1 would like to point out
to the Defence Minister that it is not
n question of getting angry with the
Auditer-General. The question is how
you convince the broad masses of
what has been done here, of this
neglect and destruction of stores, of
not using the buildings and of using
explosives hundred times more  than
what they were assessed at the begin-
ning. How are you going to convince
the people that the money, this hard
cash, they are paving—poor as they
arc—iz not being thrown away. This
i= not the instance which has come to
this House only this year. Year after
year, we are referring to this and 1
suppose that  the  Auditor-General,
more out of despair, says: [ am bring-
ing this to the notice of the Defence
Ministry but nothing is being done.

“Therefore, 1 would like the Defence
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Minister not 1o go in a huff but to
take the House into confidence and
tell the people: why is it that the
Auditor-General has to make such
remarks? It is for the Defence
Minister and his friends to conviice
all of us that the Auditor-General has
gone wrong. And also that what they
have been doing, they have been doing
bonu fide and the money that was
spent was well-spent.

Shri Surendranath Dwivedy: That
is proved by the jecp scandal.

Shri Goray: We are now asking the
people to pay nearly Rs. 275 crores
for the Defence Budget.

Now, coming to the Dcfence Orga-
nisation itself, 1 sece that the Navy
is being neglected. When we have a
Navy, 1 do not know why no steps
are taken to see that our naval ratings
are educated or trained in so far as
submarine operations are concernad.
Every year we find that the Navy
takes part in the naval exercises
where  the Navies of the UK,
Pakistan and other Commonwealth
countries participate. There only,
1 suppose, our rTatings  get a
chance to see how the submarines
work from inside. I would ask the
Defence Minister why we  are  not
adding a couple of submarines to our
Fleet? 1 know that we are not a
country having aggressive or offen-
sive designs. But our soldiers, ratings
and Air Force men should know how
to handle all these instruments of war.
Otherwise, they will have to depend
for knowledge on other countries.
When the time comes, they will be
taken by surprise and we will find
that we are not prepared for the
emergeney. Therefore, 1 would beg
of the Defence Minister to see that
one, two or three—whatever the num-
ber——submarines are added to cur
Navy so that it will be possible for
us to train our own ratings.

Very little is being done about the
Territorial Army. When the T.A.
celebrated its 1 day, 1 re b
the Chief of Staff of the Army saying
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in a public meeting that somchow the
response to the TA was not adequate.
Why is it that people are not res-
ponding to the call of the TA? Why
is it that the Government has to send
appeals to the employers and labour
unions asking their co-operation and
why is it that their co-operation is
not forthcoming? What special efforts
are being made to popularise the TA?
I think that special efforts need to be
made and co-operation from all
sections of the people will have to
be asked for. 1 think that enough
attempts and efforts are not being
made to popularise the TA.

We have been told by the Prime
Minister, not once but many times
here as well as outside, that after
China had changed its attitude
towards India, we shall have to look
to the Himilayan frontiers with more
care. This tension between India and
China is likely to continue for years
to come and we will have to defend
our borders with tenacity, patriotism
and planning inside the country and
raising our Defence Organisation to
the highest standard. So far we were
only confronted with Pakistan and
our strategy so far as the Army was
concerned was orientated towards that
country. So far as Pakistan was con-
cerned, the advantage was that we
knew exactly what the Pakistan army
was like because the Pakistan officers
as well as the Indian officers were
trained in the same army schools.
Mostly probably our Chief of the Staff
and Gen, Ayub Khan were together
at Sandhurst—] do not know; it is
qQuite possible, ‘Therefore, we knew
in what way the army functioned in
Pakistan, what sort of officers they
had, what sort of training they had,
what sort of equipment they had and
what sort of terrain we will have to
fight on. It was the plains of Punjab
and the plains of West Bengal. But
now the entire picture has changed.
We do not know what sort of Chinese
army is there, what sort of training
they have got and what sort of terrain
is there. 1 do not want to cast &
rveflection on the efficiency of the
Defence Ministry but what 1 would
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like 1o say is that so far as the
Himalayan terrmin is concerned, we
are very much in the dark. The
Prime Minister of China has used
that argument against us. He has
said thal, when they were construct-
ing roads and other things in that
arca, you did not know it for three
or four yecars and how js it that you
are now saying that that par‘icular
territory  belongs to you where you
did not know what was taking place?
Therefore, it really shows we are
completely ignorant of that terrain,

The other day we were told that
the Government of India has protesi-
ed to the Chinese Government because
violations of air space had taken
place. Now, whatever the Minister
said to the New York Post Corres-
pondent, I would like to point out
that it has been established that whe-
ther it is the Pakistan aircraft or
whether it is the Chinese aircraft we
are not in a position to intercept
there. They come and go as and when
they like and all that we can do is lo
guess ag to the directions from which
they have come and the directions in
which they must have disappeared.
Therefore, it is very obvious that
there is an opponent across the
Himalayan borders about whom we
know very little.

Therefore, I would like to say that
the Defence Minister ought to tell us
what he knows about it, what is the
information about all those things,
what sort of cquipment they have,
what sort of training the Chinese
soldier has, what sort of war science
they are following. (Interruptions). I
have got some details. 1 would like
to tell you that so far as the army
in China is concerned they have said
in their own book which they publi-
shed in the foreign language press
that the Chinese army is a highly
politicalised army. That means thst
it is & completely indoctrinated arry.
There is indoctrination—Marxist in-
doctrination. That particular point of
view is instilled into them. The army
is told not only how to use arms but
against whom to use them, for what
purpose to use them and what is their
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ultimate objective The ultimate ob- erintendent. Karam Singh in his

jectice as presented to  the Chinese
army is to oust the imperialists from
Asia and from their collaborators.
Now, people will say that if  the
Chinese are there to oust the imperi-
alists from Asia and their collabora-
tors, why should we wory. We
should worry because any time they
will call us co!luborators of imperi-
aliasts because they had caked us
that some years back and again they
are saying how that it is India
which is committing aggression and
not they, So far as the Chinese
vocabulary is concerned, we who are
their friends, we whom they describe
a8y adherents of Panchsheel may over-
night become aggressors and colla-
borators of British or American im-
perialists as it suits them.

Therefore, T would like to say that
when the Chinese army is such  an
indoctrinated army—the Chinese army
which has been told that this aim
ultimately is to oust all the imperia-
lists and their collaborators from the
Asian soil—we must be on our guard
and me must see to it that our army
also comes to that standard, that is,
they arce also given some sort of idea-
lism, they are also told what it is that
India stands for, they are also told
what our ideals are and what is it
that our army is fighting for,

So far as the Chinese army is con-
eerned, 1 was told  that their air
force is very strong. I do not know
what is our air force, but the foreign
countries have said that the Chinese
air force may be anywhere between
4000 10 5000 planes. This is what they
say 4and they say that they are in a
position to manufacture their planes
also.

Now, so far as the Chinese infantry
man is concerned, he is well-equip-
ped and as you can see from the re-
porl that came to us from Akasai
Chin area, they have set up very guod
depols on the frontier. Our police
officers were ambushed there and they
were taken away in Transport Sup-

statement said that he was taken in a
lorry and there were so many de-
pots, there were medical facilities and
his deposition was tape-recorded. All
these things go to show that even in
that area which is described by our
hon. Prime Minister as a desolate
area they have set up very good army
camps and their forward positions
have been very well entrenched

Therefore, I would like to know
what steps our Defence Ministry has
taken to protect the Indian frontiers
against such an overwhelming mass of
concentrated camps.

So far as the Chinese strength in
infantry is concerned, we are told
that it may be anything between 40
and 50 lakhs, not counting the aux-
illiaries and their territorial army. I
just happened to come across one of
the regulations of their communes—
they have set up communes every-
where. This is the regulation of the
Weihsing (Sputnik) Commune in
Hovan Province. Article 10 of that
SAys:

“The commune will arm all the
people, mble-bodied youngmen of
military age, and demobilised and
retired servicemen should be
enrolled in the militia.”

So, it is some sort of a conscription
in China where cvery able-bodied
man is given military training. This
is the sort of country which stands in
opposition to us on the Himsalayan
frontiers. As against that country,
whether it is the training that we give
to our youngmen, whether it is the
number of army men that we have,
whether it is the air force or the
navy, I think that we fall short of
the necessary standard and every
effort will have to be madc to see
that we are brought to a particular
standard.

Now I come to the production
aspect. I do not know how far we
arc near self-sufficiency. In this
Report we have been told that a boay
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has been established called the
Def:nce Minister's Production Com
mittee and the aim and objective of
that particular Commitiee is to bring
the defence forces as necar self-suffi-
ciency as possible. Now, this ‘near
self-sufficicney’ is a very tricky word.
We do not know what it is. We
would like to know out of lakhs and
lakhs of articles that are needed by
the army in what percentage of
articles we are self-sufficient because
to say that in 60 or 75 per
cent of a particular item we are self-
sufficient does not convey any mean-
ing at all. Even the 5 per cent of the
component parts in which we are not
self-sufficient may be the most vital
part and if that vital part i> missing
all the other 75 per cent or even 85
per cent of the component parts will
be of no use. Therefore, the House
ought to be taken into confidence and
told what is meant by sayving 70 per
cent or B0 per cent or 95 per cent
self-sufficiency. For instance, take
the rifle. If the bolt is not there and
if we cannot manufacture it, then,
what is the use of manufacturing the
whole rifle without the bolt or with-
out the cartridges? We find here that
30 many cartridges—excuse me it I
again refer to the Auditor-General's
Report—were bought from Switzer-
land and other countries and they
were not used at all. If these cart-
ridges are not used and we are not
able to manufacture them also then
our bombers and air force officers
will have to go without ammunition.

S8hri Krishna Menon: Sir, may I...
Bhri Goray: I will just finish.

Shri Khushwaqt Ral: Why inter-
rupt?

Mr. Speaker: If there is any point
of clarifleation T will allow him to
ask.

Bhri Krishna Menon: Here is an
instance brought by the Auditor-
General which is totally a contradict-
ed fact and has a result on the morale
of the army which uses these
Weapons.
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13 hrs.

Shri Khushwaqt Raf: Sir, what is
the point of order in that?

Mr. Speaker: Thure is no pownt of
order.

Shri Surendranath Dwivedy: He is
very allergic to the Auditor-General.

Shri Goray: Sir, [ do not know why
he says that it is demoralising. Here,
in this report, about provisioning of
stores and all that, it is said that so
many cartridges  were ordered, so
many are lying useless, they arce
deteriorating and all that. Therefore,
Sir, I am saying that so far as pro-
duction is concerned, so far as train-
ing is concerned, so far as equipping
our army a&nd our ideal is concerned,
we must take steps which will bring
up the army to a standard which the
Chinese army seems to have reached.

1 said, Sir, I may be open (o cor-
rection. Some people may say Lhut
the Chinese army may not be equal 10
us when it really joins us in battle
and many of the merits which are
credited to them are not there. That
is quite, possible—I gtand corrected.
But, Sir, let us take it as it is des-
cribed by forcigners. For instance, [
came across a book written by an
American colonel who was arrested
on the Korean frontier. In that book
he says that so far ms the Chinese
infantry is concerned they will sur-
pass any army in the world in
stamina and so far as marches are
concerned they arc capable of cover-

ing 50 miles a day. They have been
used to this sort of thing ever since
the Communists left their habitat in
Koumintang China and marched
thousands of miles away and eslab-
lished their new nucleus. They have
been used to this sort of marching,
and these forced long marches have
enured to any sort of climate, any
sort of physical hardship.

Therefore, 1 would like to say, if
you want (o create any army whose
task is not only to meet the threat of
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Pakistan which may not be there but
to mect the threat which is looming
on the borders of Himalayas, you will
have to reconsider the whole thing,
the whole nature of training and
equipment, and you will have to see
to it that your Production Committee
really produces something fast and
gond and we realty reach the stage
of “near self-sufficiency™ as quickly
us possible,

Shri M. R. Krishna (Karimnagar-
Heserved-Sch. Castes): Mr, Speaker,
Sir, when  we  discuss about the
defence of any country we have to
see how the defencc forces can be
made effective.  There are only two
ways to see that & country's defence
forces arc very effective and strong.
Firstly, the men, officers and others
connected with all the three wings
of the defence forces should be con-
tented, and, secondly, the defence
forces should be very well equipped
with modern equipment.

Here, Sir, 1 would like to congratu-
late the Defence Ministry for fulfilling
a thing which was for a long time
unthought of. The Indian officers in
the defence forces were feeling that
their promotions were blocked and
they could not go too far. That was
one of the reasons for the Defence
Ministry and the country to feel that
most of the young men were not
joini the def forces b
they did not see a very bright future.
1 should say, Sir, the thing which was
there for a long time has been broken
by the Defence Minister, because
today that feeling is not there in the
Det. Ministry, especially
the officers.

Even in 8 country like the United
Kingdom a cadet who joins the army
can go only up to the rank of major
and in many cases the retired officers
are given the honorary ranks of
lieutenant colonels, whereas In this
country, today, a cadet after joining
the defence forces can retire as a
confirmed lieutenant colonel, which is
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a very great thing to keep the officer
classes very happy.

In many respects, Sir, the officer
classes have been benefited. 1 do not
grudge that. To have a very effec-
tive army you must necessarily help
thesc classcs of people to do their jobs
properly. Having done this, 1 would
request the Defence Ministry 1o con-
centrate on the men who really form
the wvery foundation of the defence
forces.

So far, the condition of the sepoys
in the Indian army has not been
improved. Their prospects of promo-
tions are not very bright. Many may
suy that they can hope to become
JCO's and so on, but the ratio
between sepoys and JCO's is  wvery
narrow. Then, the JCO class itself is
not very happy today because the
prospects of their promotions are not
very bright.

13.06 hrs.

[Mr. Drruty-SPEAKER in the Chair|

Many of the J.C.O's. who have got
not only experience but education also
have not got their due share. 1 hope
the Defence Ministry will concentrate
their attention on giving more ameni-
ties to these men and making their
life happy becausc they have to serve
the army for a number of years.
After that they have to settle down
themselves. When 1 looked into the
cut motions moved in this House I
found that many of the hon. Members
have stressed the point about the
rehabilitation schemes for the ex-
servicemen. They are not very
happy. They wure not properly
rehabilitated. Even the centres which
have been started in many places are
not properly functioning. The lands
which the Defence Ministry have
taken from various State Govern-
ments are not fully put into use. In
the initial stages lot of money has
been spent on these schemes, but
these schemes have actually become
failures. In one or two centres, I
think, in Punjab, they must have



10675 Demands
made some progress, but in States like
Hyderabad and others, even though
they have spent a lot of money which
they got from the rehabilitation
funds, there are hardly very few
people staying on those lands.

Sir, the Defence Ministry has taken
up very many projects. At the same
time, we see that the Defence Minis-
try is spending a huge amount of
money in hiring buildings for housing
officers. Most of these buildings are
hired in places which arc away from
the military zones. These are some
of the things which, again, make the
people in this country feel that the
defence secrets are usually being
leaked out because the officers and
other pcople are allowed to stay in
places which are not at all controlled
by the military authorities. I under-
stand that in countries like the United
States of America the defence people
are treated as a separate class. They
are not allowed even to rub shoulders
with civilians in cinema halls and
clubs, They have got separate places
for them. Though I do not want that
kind of thing to be created in this
country, at the same time, I would
definitely stress that as far as these
officer classes are concerned they must
be provided with suitable accommo-
dation., When they are allowed to
stay outside military areas ther
families should be properly protect-
ed. These officers do not join the
defence forces merely to earn a living
or get a rank. They go on serving
the country in order to help their
children and their families. When
they are out on responsible duties
with a view to protect this country,
it is not right for the Defence Minis-
try to be satisfied only by giving
these officers lot of money or grvingy
them rum and brandy—whatever it
may be—but the Defence Ministry
thould also see that their families in
their homes are also protected.

Bhri T, B. Vittal Rao (Khammam):
Rum is important?

Shri M. R Krishaa: Rum and
brandy are also important for the

CHAITRA 20, 1882 (SAKA)

for Grants 10676
defence forees when they are func-
tioning in certain arcas but, more
than that, the protection of their
families is more important. [ want
the Defence Ministry {o take proper
care to sec that fumibes lelt vehiod
in civilian areas by the defence
officers who go out to various zones
to serve the country are well protect-
ed. The def slation headquarters
are there. The provost corps is there,
All these people can just keep s
watch on the familics of these officers,
Officers serving in border arcas must
feel that cverybody at home is safe.
The Defence Ministry has to do this,
I think the Defence Ministry under-
stands what I am driving at.

Coming to the projects which have
been started by the Defence Ministry,
we are not able to understand how
much money has been spent on the
projects. The Defence Ministry s
doing really a very right thing hy
starting these projects, especially the
projects which they have constructed
at Ambala. The time taken by the
defence forces to construct these pro-
jects is very short. Many times, the
authorities have tried to build these
apartments through the contractors,
but in spite of paying heavy amounts
the contractors could not flnish the
buildings In time. Bo, what the
defence forces are now doing is a
very good thing. But, at the same
time, we would like to know what
is the amount of money that is spent
on the projects. That will give an
idea to this House and to the coun-
try that whatever works the Defence
Ministry takes, it really does them
with less cost. Otherwise, we will be
led to feel that the defence forces use
the military vehicles, military men
and various other military resources
without accounting for them. There-
fore, it would give a clear picture if
the Minister could gave us an idem as
to how much they have been spend-
ing on these projects.

At the same time, I would also
insist that when the Defence Ministry
are thinking of providing sccormmo-
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accommuodation for military purposes,
they should also think of reviving the
old pioncer corps. If they cannot do
that, they must create @ corps even
on a short term basis so that that
corps could be enirusted with this
type of work. 1 say this because
there is ulso a feeling among the
people that most of the men who are
trained for doing a particular type
of work are diverted to take up Lhis
kind of project and clvilian work.
Thercfore, in order to set at rest that
feeling, the Defence Ministry should
think of & corps which can be creat-
ed on a shorl terms basis, and with
the assistance of sappers and miners
they will be able to take up this kind
of projects. I hope the Ministry will
be able to do much in that way.

1 next turn to the ordnance fac-
torics and depots. Just now  the
audit report has come. and it presents
u very gloomy picture. There are
many reasons  for such a  picture.
Mostly, the things which have been
investigated inte were those which
had happened just after the partition
und many of the irregularities point-
ed out by the Auditor-General in the
report had been committed about five
to ten years back. Now, we would
like to know from the Defence Minis-
ter how he has tried to review these
things, especially the contracts and
the amounts spent on the wvarious
items, and more particularly  the
accommodation which has been pro-
vided for but not properly used.

1 have got the relevant papers with
me. 1 was really shocked to see that
covered accommodation which had
been constructed by spending lakhs
of rupecs has not been properly put
intv use. Some buildings have been
built for defence use, but there are
vacani portions. 20 per cent of the
space has been given as vacant nt
som places and 40 per cent at some
other places. There are also work-
shop buildings, say. for instance, for
the Valves Division, 100 per cent of
the avcoinmodation constructed is still
lying vacant. These wure certain
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things, for which the Defence Minis-
try will be blamed. While construct-
ing these buildings, the Ministry must
have consulted the people concerned
or they must have been advised by
some committee which wants such and
such types of buildings to be con-
structed. But, after constructing
them, I do not sce any reason why
these buildings have not been proper-
ly put into use. This is really a very
serious thing. Many times, even
during the Question Hour, we tried
to get the information from the
Defence Ministers but we seldom got
the correct information. I do not
know the reasons behind if.

The Defence Ministry, I should say,
is not concentrating much on the
cantonments under it. These canton-
ments see to the needs of the people
living next door to them, in the muni-
cipal areas. Again, in the municipal
areas, water facilities and other facili-
ties are available, but in the canton-
ments most of these things are not
properly attended to. There are also
villages covered by the cantonments
but not catered for by the canton-
ments, There are villages which
contribute and pay taxes to the can-
tonments but they do not get their
essential requirements like water, 1
may refer to the Secunderabad can-
tonment where there are about 18
villages which have been covered by
the cantonment.

Mr, Deputy-Speaker: The hon.
Member's time is up.

Shri M. R. Krishna: These villages
are not at all helped by the munici-
pality since they do not come under
the municipality. They do not pay
tax to the municipality but they do
pay to the cantonment. Even then,
odinary facilities like drinking water
are not made available to them. 1T
think the Defence Ministry has been
already posted with a lot of informa-
tion on this point and 1 hope the
Ministry will be able to do something
in this regard.
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On one occasion, 1 raised, during the
Question Hour, the point that the
conscrvancy staff under the brigade
headquarters were not at all being
given any help. The Home Ministry
comes forward in other places to help
them with a subsidy to the
palitics in order to better their con-
ditions. But the conscrvancy staff
under the Defence Ministry is suffer-
ing a lot because the brigade head-
quarters recruit these people and
there is no condi*ion governing their
promotion, dismissal or any kind of
thing. I would request the Defence
Ministry to see that the conservancy
staff is transferred from the brigade
headquarters to the Garrison En-
gineers, because the Garrison
Enginecrs are the people who have to
keep these kinds of men under them.
Further, the Garrison Enginecrs have
gol regular allotment of money to be
spent. If the conservancy staff is 'eft
10 the brigade headquarters, they are
governcd without any rules! When-
ever the troops move, these people
nre just thrown out and they do not
vven get one month's notice, because
the brigade headquarters are given
only a certain amount annually and
within that amount they will have to
meet the expenditure on t of
the conservancy staff. Therefore, it
would be better and proper for the
Defence Ministry to transfer the
services of the conservancy staff to
the Garrison Engineers, instead of
keeping them under the brigade
headquarters.

Mr. Deputy-Speaker: The hon.
Member's time is up.

Shri M. R. Krishna: Sir, I may be
Riven some more time; two or three
minutes.

Mr  Deputy-Speaker: He can have

one more minute.

Shri M. R. Krishna: | may now refer
‘0 the Canteen Stores 1
think the Deputy Minister is tlm
chairman of this organisation. I do
not want to go into the whole history
of this institution, as to how it has
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come up, cte. But I would very much
like to know how this is functioning—
whether it is a government institu-
tion or a private one or a co-opera-
tive organisation. It has got a fund
of nearly Rs. 1 crore, but the CSD
employees do not  get any benefit
under any kind of scheme. Either
under the cooperalive scheme or
under any government scheme, this
department gets various concessions;
it get things tax-free and also gets
exemption from various duties on so
many articles. It gets concessions, I
think. as & government institution,
but when certain benefits have to be
extended to the employecs there, the
employces are simply denied those
benefits on the ground that the CSD
is a government institution, 1 would
therefore very much like to know
what is the position of the CSD, how
the profils are being utilised and
which is the agency which owns this
department and who is financing It
I understand that the CSD has come
into exisl with the which
had been left over by the syndicate,
and that amount has been taken as
the capital for the CSD. Afterwards
some money has been repaid. But
today I do not know who owns the
CSD. I would very much like
Defence Minister 1o enlighten  this
House about this matter.

Shri Wardor (Trichur): Mr. Deputy-
Speaker, Sir, the first point I want to
make in this Demand for Grants under
the Defence Ministry is the indepen-
dence of our defence organisation,
equipment and defence stores, Much
has been said aboul the present posi-
tion here, as compared to the position
in nearby countriee like China.
Pakistan is ignored this time, and that
is well and good, for, we can come to
some arrangement or agrecment with
Pakistan on a friendly basis, Now the
polential enemy has shifted to some
other country. Their forces are dus-
cribed vividly here, and at the same
time very bleak picture of the position
we have is given. COur position may
not be up-to-date, but at the same
time, the reason for that is for the last
12 years, we had been concentrating
all our sttention for the crestion of
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the background, the rear. In that res-
pect, industrialisation has been going
on and steel plants are coming, The
defence ordnance factories are going
ahead. But I would like to say that
the old shackle is there. The British
connectiong are still lingering not only
economically and politically, but even
in service matters.

The purchases are made in England.
Shri Patna.k was saying about the
purchase of aircraft carriers. We do
not know where else we can get air-
craft carriers, We have to depend on
them, whether it igs obsolete, condemn-
ed or limping. At the same time,
there is no other way, That is still
continung. So also in the air force.
All the things are brought from UK.,
America and other countries which are
by nature imperialists. I do not think
Shri Goray will contend that they are
not capitalist, if, not imperialist. We
depend on them for equipment and
for training of our boys. Our boys
are sent to UK. for training.

We are taking part in the naval
exercises of the Commonwealth. I do
not know whether we get all the ins
and outs and whether our boys are
given all the secrets that are remain-
ing with them, Even in Industrial
maedters, they are not parting with
their know-how. I do not know how
much know-how we will get by taking
part in naval exercises. Be it as it
may, we are still doing that.

In regard to sclentific and technolo-
gical matters, I was wonder-struck
when Shri Patnaik yesterday referred
to inter-continental ballistic missles. I
do not know what is meant by inter-
continental ballistic missle, according
to Shri Patnaik. Our country, the
Government and this august Parlia-
ment have declared that we have noth-
g to do with nuclear armaments at
all nor with space rockets and other
things. But there was a cut motion by
Shrl Patnaik on that He says we
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must have inter-continental ballistic
missiles and at the same time, he is
complaining that we have not got even
l'ight rifles for our men in the Hima-
layan region. IR political matters are
to be brought into a defence debate,
well and good; but that must be put
forward straightly. If it is a question
of defence in a particular sphere, we
must take it up and see that the heri-
tage of the British domination, the
conncctions of the Commonwealth
wh.ch are still linger.ng, hampering
our progress towards a final complete
independent building up of our
strength, are removed.

Here comes industrialisation, espe-
cially the production in the ordnance
factories. Of course, there aiso we
have got much to say. I do not for
one moment condemn what is there
in the audit report; the other side may
come later and then we can discusg it,
But for the present, we know that trom
25 to 30 per cent. utilisation of the
capacity, which was formerly reported
in the administrative report itself, now
it has gone up to something like 42 to
45 per cent. Many factor.es have
registered progress, I have visited the
Bharat Electronics Limited and the
H.A L. in Bangalore. I have first-hand
knowledge not only from the officers,
but from the workers also, who came
to see us not in the factory, but the
railway station, There is considerable
improvement in the matter of manu-
facturing capacity. In the 19 ordnance
factories, prev.ously only 25 to 30 per
cent. of the manufactwring capacity
was utilised. Now it has gone up to
42 to 45 per cent. To give some ins-
tances,—installation of boot plant at
Harness and Sadlery Factory, Kanpur,
increased steel production in the ord-
nance factory at Kanpur and Ishapore,
etc, Al]l these come under this cate-
gory and progress in production has
been registered. I do not know whe-
ther production is going to be con-
demned also. Of course, the Ministry
has to be condemned in many res-
pects; there is no doubt about it.

Shri Tyagl: Why?



10683 Demands

Shri Warlor: Because in certain
things they bungle. At the same time,
we have seen these things and they
need encouragement,

In the B.EL, we met officers and
workers and we had cursory discus-
s ans with them. We were really proud
of the achievements they have made,
although many cquipmenty are still
to come. From Rs. 60 lakhs worth
of production, they are going up to
the mark of Rs, 1 crore this year. But
there was a sad side comment also.
About 15 M.Ps. had gone there and
the workers there hinted that at
times there was too much scrutiny
into things and too much interference
in the day-to-day work in the factor-
ies, hamper ng production, New
designs are made and new patents
cou d be registered. There were new
patents, not known to anybody else
except the people there. They say,
these are new things which will come
in a very big way in our communica-
tiong system, I cannot give out the
names of the patents; I do not know
the technical things about it. But they
showed those things. They are not
will ng to divulge it, because they do
not know what will be their fate once
it is d'vulged. I am giving it out in
Parliament, so that Members may
know.

They mentioned the names of certain
committees to us. They said, & new
prototype for a car is built there, They
do not g ve all the details of that car,
because it is 8 new model and of a
new design. They are asked, “How
much is the leg-space? Ig it only so
much? In the Chevrolet, it is more.”
So, it is to be d d and finished
They are asked, “How long are the
brakes?" All these questions, which
are very apparent and which anybody
can ask, are put to them and some
defect is found out, It seems It is
mainly for finding out the defects
these questions are put. No encourage-
ment is given. They say this car is
marketable, They are cheap, costing
only Rs. 5000. Even an ordinary Mem-
ber of Parliament—not to speak of
bigger fellows—can purchase it
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Shri Tyagl: Book onc for me.

Shri Warior: But they are not ready
to submit the final reports, about it
becuuse first comes the discouragement
rather than encouragement. A word
of encouragement com ng from this
Parliament, with a!l the vehemence
that Shri Goray put in his speech im
regard to the defence of the Himalayan
region would have produced thousands
of cars, because our boys would have
been encouraged to go ahead and re-
gister further progress, [If there is
anything to be condemned, I am not
yvielding to Shri Goray . . .

Shri Goray: I am not getting up at
all,

Mr. Depuiy-Speaker: He
cont.nue in spite of Shri Goray.

might

S8hri Warlor: In the administrative
repory itself, it is said:

“The value of civil trade work
carried out in Ordnance Factories
during the year 1958-58 amounted
to Rs, 320 crores. It is hoped
that the production durng the
year under rcview will amount to
Rs. 3'50 crores.”

It is also said:

“The value of overall output of
the Ordnance Factories inclusive
of items for civil trade consump-
tion was Rs. 20 crores during
1958-59 as against Rs. 18 crores of
1857-58 and Rs 14 crores of
1856-57."

In this connection, I have many quota-
tions to make, but I do not make them
for want of t.me. I will only refer to
one point more, viz., the attack levelled
against the Ministry in the matter of
taking up new contracts with foreign
firms and the installing of new capa-
city for increasing production,

With due deference to hon. Mem-
bers who have spoken before, I would
polnt out one thing. We have went to
13 installationg in the private sector
and in the public sector also, Wher-
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ever we go, the technical know-how
and the scientific know-how rests with
the foregn rs, When we were under
the grip o! the Brilish rulers for the
last 150 or 200 years, we did not know
much about them and so we had to
import them, Now, in Rourkela there
are Germans, in Bhilai there are Rus-
sians, i 1AL there are Germans
and in BEL. thereare French people.
But that s nevitable in the present
«tage of our country. (f course, some
mistakes have been committed in those
place~. But the entire country can go
into those mistakes. HReports are com-
g every now and then and they are
upen to public, It is an open book.
You van go there, inspect everything,
pul questions and get answers.  But
what is the position in the private
factories” 1 ask hon, Members to
Judge it impartially.  What has the
Tatas bewvn doing all the time? What
hive the other basic industries done?
They talk so much about the public
sector and the private sector that I
cannot understand even now which is
the private sector. It is only private
profit out of the public sector, public
money, moncy voled by this Parlia-
ment which is nppropriated by the
private business, Now the profit is
taken by the private person but the
money is public property. Can the
Tates themselves claim that it is pri-
vale properly? Can anybody claim
hike that?  All major industries, all
major undertakings in this country are
of the public. How long can the tax-
payer. the consumer wait for the Tatas
to uchieve self-sufficiency or expand
their industries” Now, so much money
has been given to them by so many
mdirect methodg to help them, Seo, all
these things must be taken into con-
videration when we view the destruc-
uve criticism that has been levelled on
the production of defence industries.

Gur Estimates Cammittec th )]
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In conclusion, 1 will suggest that
things must be done in a much better
way as there is room for improvement,
We must get technical know-how from
all friendly countries, irrespective of
their colour and their political or
social appreciations. That is the only
possible method that we can adopt to
improve our industries,

1 want to suggest one thing there.
In many of the factories that we went
we were told that the conditions of the
workers are still very bad. 1 would
request the Ministry to look into this
matter, For instance, in HAL, the
workers compare their houses with
those of B.EL. which are certainly
much better. Why not the Minisiry
consider this question and improve
their working conditions?  Workers
have complained that they are not
housed properly, They have also made
s0 many other demands, apart from
those about their wages and bonuses.
Then, a proper check must be kept on
the expenditurc incurred by these
factories, All these things must be
looked into.

In the HAL. we found new models
made, new designs, by our engineers.
Though I do not give complete credit
for that to the Ministry, our engineers,
our technicians, our boys are doing a
very good job and we must really be
proud of them, in spite of all our poli-
tical differences with them,

Then, time and again, we have refer-
red 1o the Ragh iah C it.
tce Report and the service personnel
Things are still in a very bad way.
1 will refer only to a few cases which
have come to our notice. I hope the
Ministry will look into those cases.
There is very much discontent among
the personnel, If they do not take

have suggested cortain things. They
have stated that it is inevitable that
there are some idle machinery. They
<an be used only for emergency pur-

pores but they have to be kept ready. .

y steps to remove the discon-
tent and if they think that a call to
their petriotism is enough, they are
very much mistaken. Because, they
compare their position not only with
that of the present officers and rank
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and file but also with their position
in the pre-war days under the British,
Many jawans say that the day the
Britishers departed that particular
human touch with  which they
approached the rank and flle has gone.
If that impress on gathers ground, that
is very serious. So, that discontent
must be romoved,

1 will tell you one instance. When
1 wag travelling some jawan was tell-
ing me that some subscription is col-
lected from them for giving reception
to their commanding officers. When-
vver the commanding officers go there,
there is a well-organised reception and
then they have a parade, Then the
officer will ask whether they have any
complaints or not. In the jails also
we have parades. There I used to
vomplain boldly, because there is no-
body whom I fear. But in the mili-
tary parade the jawan has to complain
against his own immediate officer to
the visiting officer, So, he keeps mum.
Should not the visiting officer ask:
wherefrom did you get all this money
for decoration, reception and all these
things? But he never asks that ques-
tion. That is the old Sahib mentality
which the European forces used to
exhibit. Then he will give a very
#ood certificate that the Command is
all right and everything is OK. But
the memory of the subscription will
alwaye be lurking in the mind of the
IAWaN.

Then, the lowest ranks get only
very little increments, They have no
time-scale of pay. Officers have time-
scale and everything. They automati-
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eat? He also gets only the same G.T.
meal, ag there is no other meal ava’l-
able in G.T. for Rs, 1-2-0 or Rs, 1-8-0
if he eats meat curry also. But he is
given Hs. 10 a day. This simple ins-
tance will show the different’al treat-
ment for officers and other ranks.

I will mention another instance,
Whi'e T was travelling, one Jamedar
or Subedar—] do not remember his
exact rank—came to my compartment.
S nce his name was not there on the
notice board, I asked him “Why
should you come here?”. He said that
though he is enlitled to travel first
class and he has got his seat in the
military compartment, snee his boss
was travelling in that compartment he
could not sit there. So, he has come
to my civilian compartment from the
m:litary compartment.

An Hon. Member: That is the mis-
take of the Railway Ministry,

Shri Warlor: That is the mistake
of the same man, the S kh gentleman,
the Subedar. He never contended for
hir position before his own military
superior officer, although he was also
ent'tled to travel by the same upper
class.

Mr. Deputy-8peaker: Could the hon.
Member help him?

Bhri Warlor: I could not. It was
an army affairr He could not cven
report it o me according to the Army
Act, because 1 am a Member of Par-
liament, No such military secrets
should be reported to me. So, this
sort of treatment is meted out to army
personnel, because one is a J.C.O. and

ther is a issioned officer,

cally get rises, they lly get
increments, but not the jawans. Then
1 will give another simple instance.
An ordinary rank and file. & jawan
coming from the extreme south to
Delhi in given only Re. 1-2-0 as daily
allowaunce, The G.T. express charges
Rs. 1-2-0 for one meal. Bo, the jawan
13 expected to have only one meal.
And that also only vegetarian. If he
wante non-vegeterian food, he has to
bay six annas more, But an officer
Retla Re. 10. How much can an officer

Mr. Deputy-Speaker: He has given
out a clue that he was a SBikh gentle-
man.

An bop. Member: There are 30
many Sikhs in the army.

Shri Warlor: Therc are s0 many
complaints about the hours of duty.
For example, in Bignals in the third
shift one person has to be on duty for
12 hours. After 12 hours of duty, at
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7 O'Clock in the morning he is reliev-
ed. He is called again at 2 O'Clock
for other training or class of coaching
or some other duty. Mind you, tnese
12 nours of duty was in the night and
before he had any nap at all in the
noon, he is again called for some other
duty. So, therc is so much of discon-
tent about the long hours of duty.

There is no system of paying over-
time even in the case of construction
works where the civilians are having
it. Suffic ent number of family quar-
ters are not there for the Other Ranks.
Other Ranks with a family are not
given a quarter, They are stationed
in a depot for only three years, After
2 yea~s 2 months or after 2 years 6
months they are al'otted & quarter for
the remaining per'od of six monthg or
s0. Can they bring their family for
that short period? By the time they
bring their family, specially from dis-
tant places, it will be time for them
to send them back and go somewhere
clse,

Then, it is said that Naval boys are
sent to UK. for training there. They
are given just 13 shillings per day. Is
that gh for their int €T Vo
they get proper accommodation thereT
It is sa d that they get all the chances
for training there, That too can ba
contested, but leave alone that are 13
shillings enough? There is much to
be done in this regard. They must be
given proper allowance and their time
and study must be utilised for our
purpose. They must be contented.
They are in a foreign land. Here they
can adjust in any way with somebody
else, but there they cannot,

Then I have one more point to make
and that is about recruitment. There
is one officer in Bangalore for recruit-
ment to the Air Force. For the last
two seasons he has not visited Kerala.
He goey to all other places. That also
must be looked into.

I am now running through the
points.
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Mr. Deputy-Speaker: He ought to
run,

Shri Warior: Then I come to the
education of the children of military
personnel and the r personal activities.
We had contended for liberalising the
prov.s.on in the Navy Act as well as
in the Army Act. But at that time
the Government contended that it is
sufficient and that here is so much of
fear of sabotage, this and that. Now
it comes to this very shabby or very
dirty literature s finding its way into
the Army, There should be proper
literature, Ag Shri Goray was sug-
gest'ng, they are indoctrinating them.
Why not we also indoctrinate them?
Why should we complain about it? We
should a'so indoctrinate them with
patriotism w th the march of the new
India. We can also do that. It is no
use saying that Russia has got ballistic
missiles and we have not got them..
(Interruption), That is also necessary.
We must do it. They must have pro-
per education, proper social functions,
proper literature and proper cultural
activ.ties,

Mr, Deputy-Speaker: The hon.
Member's time is up,

Shrl Warlor: 1 have not touched
the Audit Report. But before I take
up the Audit Report [ have another
pont. I will see if that also can be
covered by the Audit Report. If we
read all these Audit Reports, we find
that it is a b'eak picture. It is really
dismal, It is very disheartening und
disquieting. I do not know how &ll
these things have cropped up. I also
find, as the hon, Minister was pointng
out, that there are arrears from the
1948 and 1851 periods. All these accu-
mulations come up to crores of rupees.
We cannot squander our money like
that, I do not say, if at all somebody
else is prone to say, that one hon.
Min'ster or two hon, Ministers or all
the hon. Ministers or all the Ministries
are responsible. Finally they are res-
ponsible to the Parliament. They
come up here also. That is done usu-
ally, But if we really want to
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stop this the entire system must be
looked into. ‘There is something
wrong. That is true, But the urgency
is not so much to locate the responsi-
bility as it is to remove is completely
and have a clean slate. One man can
charge one commander and another
man can charge another person, but if
all these persons together accumulate
so much of arrears, sp much of un-
wanted things—store purchase and
everything is there—then the whole
administration must be looked inte.
There I agree with Shri Patnaik when
he said that the Council must be form-
ed immediately, The Army, the Navy
and the Air Force must be brought
together and there must be a top coun-
¢il including the representatives of the
Ministry as well as of the military
departments,

Bhri Narayanankutty Menon (Muk-
andapuram):  Audit seems to heve
examined the Defence Ministry now.

Shri Warlor: Lastly, I will mention
only one thing and that is about the
Nanavati case which has figured so
much in the press and in the Parlia-
ment today.

Shri Narayanankuiiy Menon: Nana-
vati was audited.

Bhri Wardor: The Defence Ministry
had allotted Rs. 10,000 or Rs, 15,000, a
big sum, to save him. It is true that
he was on leave, But suppose the
Ministry thinks that he is a very good
person, he is 8 very good officer and
we can rely upen him and in order to
save the life of a person, to meet the
endg of justice and to help him they
give him Rs. 10,000. Of course, it is
a very b'g amount and we cannot pay
like that to everybody, but on acoount
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when the Navy Bill was before the
Sclect Committee to make a provision
for appeal there. That provision was
not accepted. In this case 1 stand
with the Mninistry thatl to save a per-
son you may spend money. But that
principle must be extended to the
lowest ranks. So many of them are
facing trials in the civil as well Bs in
the military courts. Their life is also
very much precious to the nation. If
possible to meel the ends of justice
and not to defeat justice—] do not
stand for interference in justice—this
must be extended to the lowest ranks.
Then we shall see that the principle
is adopted in a right manner. If spe-
cial consideration . . .

Mr, Deputy-Speaker: The hon.
Member must conclude now.

Shrl Tyagi: How can that guarantee
be given?

Shri Joachim Alva (Kanara): Mr.
Deputy-Bpeaker, Sir, 1 am very much
heartened by two hon. Members who
spoke from opposite benches in re-
gard to amenities and conveniences
for the men of the Defence Bervices.
First and foremost I want {o speak
about the welfare and happiness of
the personnel of the Defence Forces

There can no ecfficiency without
happiness and there can be no happi-
ness without efficiecncy. We are try-
ing to instil the iron cast system of
efficiency in the defence forces with-
out looking into the happiness of the
defence forces. My two hon. friends
have alrcady detailed a large b
of grievances of the defence forces.
The defence forces are in a different

1 y altogether. They are in a

of generous and mercy tions
that can be given. But I want 1o ask
the Ministry whether the Ministry will
accept this as a princip'e and whether
it will be extended to the lowest ranks,

Shri Tyagl: Yes

Shri Warlor: That is what we want
to know. I doubt very much the
bona fides of the Ministry in regard
to that We fought tooth and mnail

different category altogether from
the private citizen who sits com-
fortably in the office or who is in the
priva‘e sector—the man who s de-
manding dividends. The personnel of
the defence forces, whether they are
in the Army, the Navy or the Air
Force, arc at the call of duty every
second of the day or of the night
with a ready summons from Death
ftself,
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The men in the Air Force, who
high up in the air sacrifice their life
alL any m.nu e, are placed in a very
bad and disadvantageous position
than men in civil aviation where we
saw the strike by the Air India Inter-
national pilots. People drawing
Rs. 3,000 ag salary who, if they would
have perished at the post of duty,
would have got about Rs, 50,000 al-
most black-mailed the country in the
sense that 30 or 40 pilots went on
str.ke. On the other hand we have
men in the Indian Alr Force who,
regardless of consequences, are al-
ways at their post of duty and when
they perish their widows get only
Rs, 100, Rs. 150 or Rs. 200. With
that sum their widows or dependants
cannot carry on even in distant wvil-
lages.

This efficiency in the defence forces
must be maintained. I do not know
whether a time has come when a spe-
cial unit should be created in the
defence forces to look after the wel-
fare of defence personnel. There
should be an altogether comprehen-
sive and detailed unit which will look
after all the grievances of the defence
forces personnel whether they are in
the higher or lower ranks.

1 was very much interested in the
story of my hon. friend on the other
side about the Jamadar in the train.
The other day when I travelled, a
Jamadar gave me his whole ber'h to
his inconvenience as he thought that
I was a M ber of Parli t and
was entitled to a berth for which I'had
not registered myself. 1 was indeed
grateful to him and I wrote to him a
letter the other day thanking him for
hiz courtesy In giving me the berth
when T was not entitled for it on that
long journey. When we find these
differcnees between the higher and
the lower ranks and then the welfare
state demands the erasing out of all
these differences, it is time that the
defence forces are looked upon by us
in all in the scnse of a large family.
W, the nation and the Parliament,
must look upon the defence forces as
a large familv and we ourselves,
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either from this side or from that
side of the House, do not make the
slightest difference between officers
and men of the higher or lower
ranks,

I think the time has also come
when the Defence Forces should have
more women in the forces. In the
Soviet Union, in the Second World
War, there was an entire wing of
women parachutists. And  those
women went up and did very gallant
work in the war in the parachute re-
giment., You may remember that
Lord Wavell wrote in his book ad-
miringly about the parachute regi-
ment of Soviet Russia as early as in
1836. They are the pioneers in para-
chute regiment. It is therefore thril-
ling to know that one woman, Mise
Guha, did a record in parachute
jumping. We have people, men and
women, brave boys, able boys, pat-
riotic boys. But what they need is
the chance; what they nced is the
wherewithal, and not the 13 shillings.
Even with 35 shillings, when I stayed
in London, I had To go In 1857 to
twelve hotels in the night to find a
place; so much so that I do not care
to go there a second time. When, as=
a Member of Parliament, T had to go
from place to place and ask for accom-
modation to stay, the hotel pro-
prietor, if a European couple came.
would phone wup fixing up their
accommodation, leaving me out, So
the 13 shillings allowance must be in-
creased. The Defence Minister having
iived in London must know how in-
adequa‘e it is, and therefore he must
see that il is increased to double at
least. Because, 13 shillings cannot get
you even a cigarette,

These are the essential amenities
we must give to our Defence Forces.
A number of top officers and brave
officers have mentioned to me tha*
they have been married for twenty-
five years of their lives and not lived
with their wives and children for even
five months or five years. In the
matter of transfers, when they are
transferred, the Defence Ministry
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must have a whole list of their per-
sonnel so that they can know how
long a person has been away from
his own home, for how many years
he has been away on snowy regions,
how far has he been in the south
and so on, and the transfers must be
effected on human considerations. If
we have no human consideration, the
Defence Forces cannot march,

My rriend Mr. Goray mentioned
about the Chinese army. I say the
Chinese army is independent and
over and above the horizon. They
have a ration of two bowls of rice in
a meal. I was given special rations
in the train and I found them very
funny to taste. With those rations
they march through the forest. We
need not go to the other extreme of
the Americans where the G.lIs took
chewing gum, and when the Ameri-
cans went over as prisoners to China
during the Korean war the latest book
on “Psychology of Prlsoners” say.
that 30 per cent of the Ameriran
prisoners mentally went over to the
enemy side. It is a record in the his-
tory of war. We neither want the
chewing gum mentality for our forces,
nor do we want the rations of the
Chinese—through for their part it is
not easy for them to feed 800 million
people. Our army, our boys of the
Air Force, of the Navy, of the Army,
are the best material that we have
got. They are very patriotic. But
it is for us to give them the where-
withal,

Now the children of the army
officer or the other personnel go from
place to place. The army man's wife
goecs to the principal of the Civil
school, privale school which makes a
lot of money, whe'her at Bombay,
Madras or Caleutta. The mother of
the children whose father, the officer
or jawan, is serving away on a hilly
mountain, has to go and beg admission
for the children. I want to ask the
Minister of Education and the Prime
Minister whether we cannot have this
sysiem, that if the wife of an army
officer or a person of the lower ranks
Produces a card with photo, like the
card of a Member of Parli t
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that card must entitle admission to
her children in any school anywhere
in the country. If we are not able lo
do it, let us close down our schools.
If our army or defenec personnel,
with those difficultics, arc not able
to get admission for their children in
our schools, anywherg in the land, 1
think there is something wrong with
our schools. When we try to send
our boys abroad, the best of our hoys,
for training, the wives of our armv
personnel, army lower ranks have o
go and beg of the principals (o
admission to their children.  And
there are rich schools and private
schools, and these rich schools are the
worst ginners in the sense that they
turn a deaf ear. I would therefore
very strongly urge that the Ministry
should take up the matter that in res-
pect of our mililary personncl, as long
as they are serving, the wife of the
officer or other personnel should not
have to go and beg for admission for
her children in the schools, bul when
she produces a card that her husband
is an officer or belongs lo the lower
rank, her children shall ipso facto,
ically, get admissi

And in the matter of fees we have
to be very careful. I remember a
man in our personnel, in the diplo-
matic mission in Cairo, telling me, "1
have five children and I have to spend
Rs. 85 for cach child". True, the
Government of India gives them some
allowances. But if he has to spend
Rs. 65 multiplied by flve, and if he
is getting a salary of Rs. 800, hnw
can be manage?

These are very important conasi-
derations, and unless we make the
Defence personnel happy, we canaot
make them efficient. You have not
only to fill their stomachs, but make
their minds alert and contented and
happy. And unless we consider it as
a human problem, we shall not beo
able to win any battle; we shall not
be able to fight if our land is invaded

My friend Shri Goray said, there
are stern, indoctrinsted soldiers n
China. When I asked the Chinesc to
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take me to their military camp for
boys, they said, “Are you not satis-
fled, you have seen marches in the
operas”. And that brings me to the
second parl of my story, that we are
lax about the secrets of our Defence
Forces, Lot us draw a complete line
about the essential sccrets and the
non-cssential seerets. These essen'ial
secrets have to be guarded with all
thy strength at our command. And 8z
far os the non-essential secrets are
concerned, let us be as liberal as we
can.

Mr. J. R, D. Tata the other day, in
hit role in the private sector, criti-
cised the Defence Minister for not
giving out many of the sccrets, I do
not take up the role of the Defence
Minister. Where the secrets are essen-
tial and affect the securily of the
land, they cannot be given. When 1
went to Mongolia I wanted to see
the Defence Minister. They said,
“sec the Deputy Defence Minister™.
And on the second day when I went
to see him, they said “he has gone
out of town”. I am just giving you
these things for this purpose. Of
course, the British I must compli-
ment; they are very liberal in their
information. We have tried to copy
them. But in these times of stress
and emergency, maximum security
information must be gunarded with
hooks of steel, and non-essential in-
formation may be given out. T for one
am not interested in knowing how
many people there are in our Defen-
ce Forces. But if these numbers
were given away to the other side,
affecting the security of the land, it is
time that it is halted. In this fight
of private and public sector, the
Defence Ministry has bcen  made a
foot-ball by the private sector. What
my friend said is true. Every piece
aof property and every piece of money
in this land belongs to the nation.
And for the first time in the history
of the Defence Forces experiments
are belng made by which the public
sector has shown the way hy which
we can produce vehicles 1 am not
concerned with how much loss has
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been made. But I would like to know
this, To one firm, nam=ly, Mahindra
and Mahindra, how marny crores of
rupees as foreign exchange have been
given for the import of jeeps and
steel? If India is not ahle tn produce
a single jecp, cent per cent!, we are
not fit as an industrial mation. There
are nations, which within ten ycars
of coming of their owr, have been
able to throw out jeecps. Le! us not
have a fashionable car. But a jeep
is a wherewithal for the army. If we
have no jeeps, or army cannot move.
If people who have been giver crores
for steel and o'her implements are
not able to produce a singly jeep,
what is the use? A jeep ir 2 small
vchicle. We have engineers. first
rate men, and if we cannot produce
a jeep, well, we can shut down the
shop and that ‘let somebody else pro-
duce it

Now, that brings me tn the point
that our ordnance factories must pro-
duce scientists and technicions.

We have over thirty—I do not
know the exact number; perhans more
than thirty or forty ordnance factories
1 am not concerned with the number
—we have a large number of
ordnance faclories. It is time that the
ordnance factories protuved first rate
technicians and scientists. Prof.
Blackett, & Nobel Prize winner in
physics. said about Russia in 1958
that they had more tecnnictans and
scientists than all the rest of ‘he
world put together. Russia, within
the course of a generation, from your
side and my side, Wave been able to
produce 4 million scientistz and tech-
nicians in forty or thirly years. It is
time at least that our ordnance fac-
tories produ~rd decent scientists and
technicians, so that we may deliver
the goods in times of emergency.

1 hope Bharat Electrories will not
fail. And here I come to the signi-
ficant question of radar. We are very
vulnerable on the air front. We have
first class men who will be prepared
to die, as army men, We have first
class men in the navy. But we have
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not got all the implements necessary
for the navy or even the airforce.
We have gol a large number of
planes but the number is completely
insufficient. I have to go back to the
Russians again, and when I go to the
FRussians I have to guote an English
author from Hong Kong. If anybody
wants to see the book I can give 1t
to him. 1 shall just read the figures.
Please do not be surprised when I
quote the figures,

14 hrs.

In 1830 the Soviet Union started
with just 1,000 planes. By 1940 they
had 10,000 planes and by the end of
the war, they had 20,000 planes. I
am not concerned with their methods.
Our methods have to be based on our
own resources, our own enthusiasm
and intelligence. If you have graft
and corruption, we cannot get along,
but we must build up our own re-
sources and intelligence, and if we
have such a small number of planes,
we have no future,

In regard to our air vulnerability, I
raise five points which 1 want the
Defence Minister to take note of. I am
not exposing our weaknesses. We
in India want a comprehensive radar
varly waraing system which gives de-
fenee in depth. India must estab-
lith a chain of radar stations near and
around her borders in order to get
‘ifteen to (wenty minutes’ warning
before the development of an enemy
aiy attack. We also need a long-
Tange early warning system without
which modern strategic air defence
can be powerless. We lack strategic
air defence. We have ne radar to
deteet missiles and no defence against
them.

We have a very large and first-
class factory in  Bharat Electronics.
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during the last war in Germany, the
Russians designed and produced the
MIG 15 which wrought havoc in
Korea. These MIG fighters were pro-
duced by thousands with a Brilish
engine and a German design, and
they have proved superior even to
the Sabre which vcan climb and fly
fast over thirly thousand fret. The
original design was that of Dr, Kurt
Tank. Of course, some may say that
this original designer, Dr. Kurt Tank,
whose services we have had, and for
whom we have the greatest respect,
has not got a large number of techni-
clans. It is time that the work Is
done and results produced quickly, so
that we may be able to build up our
air force, so that we may have our
own fighters and aeroplanes in such
a manner that our defence forces may
feel equal to their task.

A certain  gentleman gave his
design to another country and through
it thousands of planes were produced
which did very important work in
the Korean War. Whether they got
it done through a British or German
mastermind does not matter, It jg
time that the Bharat Electronics and
the Hlndusun Aircrafat Factory with
their fine eq ts  and hi
deliver the soods The Hindustan
Aircraft Factory has been doing very
good work, has cleared up the mess
of a labour strike in filve years, and
today they are doing good work, but
should be more speedy and effective.
It is time that we achieve gquick pro-
duction, and produce products as good
as those produced by other prople not
very far way from us.

My hon, friend Shri U. C. Patnaik
spoke of our defence forces, He said
we are neither nuclear-armed, nor
do we have a Strategic Air Command
like the Americans. What does he
want us to do? All that we can do is
to have conventional weapons and
equip t of higher quality and quan.

Why is it that we are not pr i
radar of the most up-to-date type‘

That again reminds me of the pre-
sence of Dr. Kurt Tank who is with
us, On the basis of a8 model of a
diagram drawn up by Dr. Kurt Tank.

133 (Ai) LS8

tity. Today we can be content with
~nnventional weapons only of the
highest quality and quantity. We
cannot do like Russia and America
nn either side of us. How is it poxal-
ble for us to wrestle with theer two
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giants that are trying to wipe out
each other, that try to show superior
weapons at cach other? That is a
thing we cannot do, but I want to tell
the House in what way  they are
poscd against cach  other, in what
way they are able to show their pro-
gress.

The Soviet Union, from a cartwheel
ceonomy—just as our bullock  carts
except that they were drawn by
horses—has today achieved a position
of superiority. The Americans with
300 years of progress, with the highest
capitalist economy, have also been
able to produce weapons. Those
weapons we cannol possess since our
Prime Minister has said  that our
scientists like Dr. Bhabha are not
going to produce atomic bombs like
other people.  All that we can do is
to produce convenlional weapons of
the highest quality, quickly, effective-
ly, and in no time, and also in quan-
tities, so that we may have a zense of
seeurity in our country, so that people
may not feel alarmed about the state
of our defence forces.

At present Russia has ten Inter-
continental Ballistic Missiles and the
United States three. By June the
Russians will have 35, and the US.
18. A year later the Soviet total will
be between 140 and 200, and the U.S.
will have 54. By 1063, the position
may be 500 and 200 respectively.

Gen. Thomas 5. Power, Chief of
the St gic Air C 1d of the
U.S.A. has estimated that with 150
ICBMs and 150 IRBMs Russia could
knock out the U.S. deterrent in thirty
minutes. This is from the New York
Times of February 7, 1960. And this
ix the view given by the Britishers
in the Observer:

“.... taking all the forms of
American nuclear deterrent capa-
bility that will be operational
during the next two or three
years—namely some fifty to 130
Atlas ICBM: in the United States,
1,500 bombers there =nd over-

APRIL 9, 1960

for Grants 10702

seas, some 100 IRBMs in Europe,
the American fighter bombers in
Europe, the Sixth and Seventh
Fleets in the Mediterranean and
the Pacifie, the nucleus of a Pola-
ris submarine fiecet—the United
States wili have a  diversity  of
means of retaliation sufficient to
make any Soviet challenge at the
level of nuclear war an act of in-
credible folly . . |

In the second place, the
largest element in the American
nuclear deterrent over the next
three years will be 1,500 bombers
of SA.C. The 600 inter conti-
nental B-52s are based on 50 air-
flelds in the United States, while
the shorter range B-47s are
based overseas. Many of thesc
overseas bases are already in the
sight of the numerous Sovicl
medium-ranged missiles located
in Western Russia . . ."

This is the position, and it is time
that we took our own decision and
developed our own strength.

Shri D. C. Sharma: While listening
to the debate this morning, I asked
myself one question, namely whether
I should sing the praises of the
Chinese soldiers who can live on two
bowls of rice per day or boost the
achievements of Russia and America
in the nuclear field and production
of weapons, There was a great lemp-
lation on my part to do so. I also
know a few countries, I have also
toured a few countries, I also know
about the soldiers of a few countries,
but I believe that the purpose of this
Defence debate is not to boost the
achievements of other countries, to
sing the praises of the soldiers of
other countries, to tell us that we are
a country in a state of underdevelop-
ment so far as weapons and other
things are concerned. [ think [ am a
man of very limited understanding, =
man of very limited knowledge, and
a very humble man. No jamedar has
ever given his berth to me so far
because nobody takes me to be a
Member of Parliament. All the same
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1 feel that the purpose of this morn-
ing's debate is this—and I say it with
due humility and with a due sense of
responsibility—that we send a word
of good cheer to our armed forces,
that we send a word of good cheer to
the workers in our ordnance factories
that are producing our equipment,
that we send a word of good cheer
1o the persons who are concerned with
our defence establishments.

1 say this because 1 cannot discuss
defence in a vacuum. Our defence is
not in the air. There is a deflnite
responsibility laid upon India at this
time, and I am discussing our defence
in the context of my country's limi-
tations, in the context of my country's
needs and in  the context of the
challenges that my country has to
face. These are great challenges, and
1 think it will not do at this time to
give the impression to my countrymen
in the first place, and to the nationals
of other countries, that we are unpre-
pared.

Shri C. R. Pattabhi Raman (Kumba-
konam): Perhaps it is done to mis-
lead our enemies!

Shrl D. C. Sharma: I think our
cnemies are much more clever than
Shri C. R. Pattabhi Raman thinks them
1o be.

Mr. Deputy-Speaker: The hon.
Member is making the same mistake
that others have done, because he says
that our enemies are much more
clever.

Shri D. C. Sharma: [ think you
will prevent me from making any
mistake.

I would submit very respectfully
that we can discuss these Demands
from =0 many points of view. We can
compare our Defence Forces and
other things with those of other coun-
fries. 1 would not do that. We can
look at the Defence Demands from
the context of our own constituency.
For instance, 1 would say that Gurdas-
pur which faces Pakistan at countless
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points should be turned into a canton-
ment. We lost so many cantonments
when our country was partitioned,
and our country is not having many
cantonmenty now, and Gurdaspur is a
place where a cantonment should be
established. That is because that city
touches Pakistan al so many points, it
connects us with Pakistan and it
connects us also with Jammu and
Kashmir. 1 can gay that.

Shri Braj Raj Singh (Firozabad):
Such a big introduction for Gurdas-

pur?

Shri D. C. Sharma: [ can also say
this that there are certain categories
of officers in our Defence Forces,
whose service conditions should be
stepped up. For instance, 1 can say
this about junior psychologists. They
have to sit with persons with higher
ranks, and they are asked to give their
decision on those things. 8o, I think
the service conditions should be

stepped up.

1 can also say this that there are
certain officers who held ranks for
some Llime, but they were not given
substantive ranks,

I can also say that when the Army,
Navy and Air Force Acts were being
examined by the Joint Committee of
Parliament, some of the Members
wanted to raise the question of
appeals. 1 would say that in the case
of the courts-martial etc. there should
be provision for appeal. This provi-
sion has been conceded in UK and
other countries also. so that no person
who ig brought before a court-martial
should have any sense of grievance.
I can say all that. But | would say
that this will be only a personal or a
territorial approach.

Now, as I look at the overall picture
of our Army, | would say with a due
sense  of responsibility, though I
know there are many Members of
this House who would not sgree with
me, that so far as our Defence Forces
are concerned, during the last thir-
teen years when we have been free,
they have given a splendid account of
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themselves, and that our Defence
Ministry, in terms of ordnance fac-
tories, in terms of training, in terms
of equipment, and in terms of every-
thing, has been showing an upward
trend. I can say this withoul any
fear of contradiction.

There are some persons who say
that the Chinese have an infantry of
15 million strength. 1 do not remem-
ber the figure. I think each country
has to look at its defence needs from
its own socia] context, political con-
text and economic context. There is
conscription in China; we can also
have the game number of infantrymen
and the same number of men in the
other Forces, if we also have cons-
cription, but I think our social condi-
tions do not demand a thing of that
kind. 1f necessary, we can take to
that. but so far, we have not been
conditioned like that. But I feel that
we should build up not only one line
of defence but many lines of defence,
and I can say that at a time of emer-
gency, at a time of military show-
down, those lines of defence upon
which we do not concentrate our
attention now will give a very good
account of themselves.

There is the Territorial Army. Of
course, I want that the Territorial
Army should have a new look. 1
want that it should have better train-
ing; it should increase in strength.
All the same, I think the Territorial
Army is a kind of good stand-by for
us.

Then, there is the Lok Sahayak
Senn. I think this is the poorest link
in our defence chain, but [ think,
given time, it can also be improved,
and it can bridge the gulf between
the professional soldiers and the rural
population.

Then. there is the National Cadet
Corps. The number of cadets is going
to be enhanced, and I can assure you
that so far as the youth of my coun-
try are concerned, they can do very
well in terms of training and other
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things through this cadet corps. 1
must request the Defence Minister
and the Prime Minister that they
should try to increase the number of
the cadet corps a8 much as they cam.
They are our potential soldiers; they
are our potential officers; they are the
potential commanders of tomorrow,
and I wish that something should be
done to expand the National Cadet
Crops ag much as possible.

Then, there is the Auxiliary Cadet
Corps. This s also a link which
brings us near that. 1 Qelieve that
during the last thirteen years, a steady
improvement has been made in the
training of the different categories of
personnel, who can be either actual
or potential feeders for our Army.

Again, when I look at the equip-
ment part, I feel that the naval dock-
yards expansion scheme which has
been taken in hand should be given
a proper reorientation. It is because
the Navy is going to play a very im-
portant part in the war of the future,
and unless we give this naval dock-
yards expansion scheme a proper re-
orientation, it may not be able to play
that important role.

Again, I am very glad that we are
bhuilding Avro-748, a iransport air-
craft, to replace the Dakota aircraft.
I think all these things were unkown
some years ago, and these things have
come jnto the field only some time
back. 1 think that in the matter ot
production of aircraft also. we have
turned the corner, and the day is not
{far off when we shall be able to show
resulls as other countries are show-
ing.

Therc are some persons who try
to think that it is only a toy with
which we are playing, but I set a
great deal of store by the Defence
Minister’s Production Committee, and
the Defence Minister's Planning Com-
mittee. 1 think this is the best thing
that has been done in the Defence
Ministry, of late, and I hope that this
committee will mot be merely a
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departmental committee or a super-
visory committee but it will be a
committee which will take note of the
overall needs of our Army, not for a
year or two years, but which will
take stock of the needs of the Army
for ten years or fifteen years, and pre-
pare a phased programme for the
production of the Army's require-
ments, | would also think that it
should also have the blue-print of a
programme which, if necessary, will
be useful to us if there is any show-
down. Of course, the Hindustan Air-
craft Ltd., the Bharat Electronics Ltd.
etc. are there, and 1 must say that
during the last few years, there has
been a great deal of progress made in
these things.

Now, the Army is there, and the
Army has to work in terms of wel-
fare. and 1 agree with Shri Joachim
Alva that we should look after the
welfare of our Army men. The
Army has also to make wuse of
armaments and other things, and 1
believe that slowly we are trying to
build up the right potential of defence
and the right potential of armaments.
But the most important thing for the
Army is training. So far as training
goes, I can say thal our country gives
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and inventing new weapons. So far
48 my country is concerned, we have
not produced any great strategist or
tactician in the context of our life
today. I want that we should have a
very well-established wing of the
Defence Ministry trying to design and
invent new weapons, weapons which
are suited for our own country,
weapons suited for our climate and
our personnel. This is the thing that
is needed most. Of course, they have
4 Defence Science Organisation. But
I think it works in a routine manner
and deals with routine problems and
tries to solve them also in a conven-
tlonal way. I do not think this is the
right approach. We should try to
step up the progress of the Defence
Science Organisation in research and
inventions.

As I said in the beginning, India
faces a very big challenge at this time.
It faces a two-fold challenge. This
challenge is nol only from other
countries but also from certain dis-
sentient voices in my own country
about which I feel very unhappy. But
India hags to stand up to that chal-
lenge. I am sure that our Army will
stand up to it. But I also know that
so far as defence is concerned, we

as good training to its soldiers as
any other country. Of course, it was
a pity that one hon. friend of mine
said that we were gending our Army
and Navy abroad, to this country or
to that country. But I am very happy
that now we are going to have a
National Defence College so that we
need not send our high officers abroad
for training. So the need for proper
kind of training is also being taken
note of.

8o far as one thing is concerned, 1
would say this, that in this century,
wars are won not only with the help
of the morale of the Army, not only
with the morale of the civil popula-
tion, but they are won because of
new techniques and new weapons. 1
would like that our Army should do
something to design new kinds of
weapons. So far in our country, there
has been dearth of talent in designing

hould try to speak on this subject
in a way which creates faith in the
people. After all, whatever we say
here gocs out and everybody knows it.
It is said in the Bhapavad Gita:

a wram wfz Heq
Therefore, 1 would say that nothing
should be raid here on the floor of
this House which can create suspicion
or lack of faith in the people of India.
I have no doubt that in spite of our
limitations in spite of our deficiencies
when compared with US.A., China
and the Soviet Union, in spite of all
these things, when it comes to a show-
down, India will be g match for any
country of the world. Indian soldiers
will be more than a match for soldiers
of any country in the world. I have
no doubt about it. I think this is the

ge that we should give to India
and to people abroad.




10709 Demands
Dr. Ram Subhag Singh: Mr
Deputy-Speaker, just now 1 very

carefully heard the warning of my
hon. friend, Shri D. C. Sharma, that
nobody should say anything which
muy create conditions in the country
in which people feel disheartened. 1
very much like this suggestion, but 1
hold a different view, a view totally
different from what Shri D. C. Sharma
suggested. 1 feel that we should not
hide our weaknesses. The moment we
pretend to hide our weaknesses, we
go on creating a vicious circle in
which we will kill the entire nation,

Shri Joachim Alva and Shri Warior
spoke about the production of jeeps
and cars. 1 very much agree with
regard to the increase in our produc-
tion in ordnance factories, bult where
1 differ is in regard to clear thinking
on this matter. Shri Warior said that
& cheap car was being produced. We
require clear thinking in defence and
in other matters also. As regards the
future, how are we going to increase
the prosperity of the country With-
out good defence or without creating
good law and order conditions, we
won't be able to bring prosperity to
the nation. Therefore, clear thinking
is necessary.

1t is & patent fact, which is being
noticed everywhere that our think is
not in tune with our reguirements.
Therefore, we are not planning for
what we reguire today for the defence
of the country. Though on paper
production has increased—it might
have increased physically also; 1 very
much like that it should increase—
our ordnance factories are meant %o
manufacture things which are needed
for strengthening the Army. For
instance, it was narrated here that
some ‘planes from forvign countries
entered our air space and went back
without being brought down. What
do we require? We require machi-
nery. we require radar and we require
bembers (o make such intrusions
totally impossible. They should know
that if they venture to cross into our
territory, they will not be in a posi-
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tion to go back to their own country.
Bul that sort of situation is lacking.
Therefore, 1 want that our ordnance
factories should be geared to the tasks
which we have to fulfil today and
not to manufacturing something which
may not be of much use to us, Every-
thing that we manufacture, even a
sleeper, is necessary, but what we
urgently need is the prolection of the
country. Everybody is interested in
giving a good cheer to all without
any discrimination, but good cheer
must be given to those who deserve
it and not to those who do not deserve
it.

The situation today is that due to
our own good actions or bad actions,
we have created history on our
frontier. That history concerns the
new frontier of the Himalayas......

Shri U, C. Patnaik: Al the cost of
geography.

Dr. Ram Subhag Singh: This is a
major historical change. This has
been effected mostly by our actions.
Previously, Tibet was, in a way, an
independent country. It was a buffer
State between Russia, China and
India. Now Premier Chou En-lai
says that both sides may agree to
create a buffer by withdrawing the
troops—so far as we are concerned,
we are not having any troops there;
we have only our patrol personnel—
20 kilometres on cither side.

I want that our mulitary intelli-
gence, our military study programme,
our Air Force survey programme and
all those things should be in tune with
our requirement, because we did not
know what the Chinese were thinking,
how they were planning to advance,
what would hsppen if Tibet was
erased from the map of independent
nations of the world and how the
Chinese succeeded in crossing our
Aksai Chin area from Sinkiang and
invading Tibet. All these things must
have been known to the Defence
Minister and to our Government, and
they should have chalked out a co-
ordinated programme for defending
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our border, and thereby our nation.
That is the weakness. The Chinese
terrorised India.  They were not
interested  jn terrorvising  Burma,
because it is a small nation, or
terrorising  Bhutan., By  terrorising
India they created an atmosphere in
the universe and more particularly,
on the border States so that no State
on the border is in a position to tell
anything even if the Chinese were
wrong because we are not in 8 posi-
tion to say that what the Chinese are
saying is wrong. Sometime ago they
had negotiations with Burma. The
Burmese are satisfied and so we wre
also satisfied. A few days ago, they
had an agrevment with the Napalese
Prime Minister. He was, {o some
extent, satisficd and I think they
should be satisfied because they have
c¢ffected that agreement. Now, the
Nepalese Prime Minister has disclosed
that Mount Everest was demanded by
Mr. Chou-En-Lai. What is the posi-
tion of India? 1 want to know. We
have known the map because the
agreement which we have with Nepal,
between India and Nepal, shows what
is the boundary of India and what is
the boundary of Nepal. Shri B. P.
Koirala did not specifically say any-
thing regarding the Chinese aggres-
sion into our country. It may be
because of the condtions which we
had created prior to that, Teoday,
there is nobody, responsible body, to
say. “No. Mount Everest belongs to
Nepal.” 1 do not claim to know much
but according to what little I know.
Mount Everest belongs to Nepal and
10 nobody else and if anybody wants
1o coerce Nepal, we must back Nepal
to have its right properly cxercised.
Now, why this condition or the major
historical change was created? It was
created due to certain factors. Some
factors are of the Chinese themselves:
because they want to expand their
territory, because they are power-
mad, The others were created due
to our efforts also because we were
silently acquiescing to whatever the
Chinese wanted and we were obser-
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any mistake is commitied anywhere
vven at the highest quarter, it should
not be the duty of any Indian to
accept it if you want o live as an
independent nation, That mistake we
had committed. On top of thit we
have provided and are still going on
providing respectability to China who
goes on committing the mistake, year
after year. And in 1858, Shri Alva
says that if our soldiers uare not
given good food and proper amenities,
they may not face the battle, 1 want
that all amenitics should be given to
our soldiers and their conditions
should be improved as much as possi-
ble. I also say that there arc soldiers
in India, proud soldiers of India, who
can go to any battle fleld and come
with flying colours. Without any
meat, they can live even on a bow! of
rice; they have lived like that in
several baftles. If you gend the
Napalese or the  Gurkhas or  the
Kumaons or the Sikhs or anybody
from any part of the natlon, they can
go and decide the fate of Aksai Chin
but here comes the hesitancy of the
Government, If you leave it to them,
they can decide the fate of Aksai Chin
and the Gurkha people who are in
our Army can go and cut the Chincse
like sugarcane in a sugarcane field.
But that is not known to many of our
Iriends. Therefore, 1 say that all
these things were cresled due to the
unpreparedness of our Defence and
the Defence apparatus,

It is the elementary duty of any
Defence apparatus or any Defence
Ministry to know ubout the defence
of the country, to know the boundary
of the country and to defend every
inch of our border of our territory
and also to plan for the protection of
the country, Now, 12,000 sguare miles
of our territory is under Chinese
occupation and | do not know what
has been done so far. We are talking
aboutl the car manufactured in  the
HAL. Had there been any reul and
co-ordinated programme for the
defence of the couniry, rather than

facturing any car, they would

ving that with a cool and calculated
silence. Therefore, I had to tell Bhri
D. C. Sharma in the beginning that if

have manufsctured helicopiers and
bombers and things like that which
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would have becn commissioned there
to save the country and more bases
would have been created. 1 do not
want to hide it and even by trying to
hide it we cannot serve either  the
interest of the nation, or of our own,
There is no base in the entire frontier
of the Himalayan region and I want
you to go on creating as many bases
as necessary.  Shri D. C. Sharma was
interested in Gurdaspur, It is  true
that it is a border place and we must
do everything but it is the duty of the
Government and it should be the
duty of the Defenve people to create
as many cantonments as possible from
Ladakh upto the NEFA. At least 25
cantonments should be  created
because the  development of  those
areas can be had only by creating
such organisations and sending the
people.  Today a road construction
commitiee has been constituted with
the Prime Minister as the head and
the Defence Minister as the Vice
Chairman. The Defence Minister is
here now and over the entire frontier
there should at least be a hundred
check-posts from Ladakh to NEFA
ond at least 25 cantonments, On top
of that, there should be roads and
bridges und other things and they
should be constructed at a greater
speed than the speed at which they
were constructed a year before or
even today,

Shri Alva referred to the American
inter-continental ballistic missiles, etc.
They know their boundaries and how
they should be protected. For protect-
ing New York and San Francisco
they are having their bases in Gilgit,
Similarly, Soviet Russia is also trying
to have its interests properly protect-
ed by expanding its fighting capacity.
Similarly, we should also know how
to protect ourselves. Take for instance,
Goa. The people of India wanted to
decide the fwte of Goa; it might have
been wrong or right, I do not want
to say anything about that. But at
thet time it was argued that if we
allowed our people to enter into Goa,
there would be war in Formosa. But
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now there has not been any war in
Formosa. The people were prevented
from cntering into Goa but the
Chinese, for whose sake we said that
at that time, have entered into our
territory and have occupied 12,000
square miles of our area,

Now, here is a map published by
the Survey of India Office, Dehra
Dun, There are some maps in which
the northern frontier of Ladakh was
virtually a straight line with a little
curve but later on there became a
bigger curve. According to this map,
we are in a correcl position because
our frontier is there where it is shown
in the maps which we arc having at
present. I would like that such maps
should be circulated to the Members
of Parliament, It is very wrong on
the pa of the Government 1o price
it Rs. 15 because nobody requires
these maps for taking them to  the
school or for the children. Everyday
some ccrrespondence is going on bet-
ween China and India and unless and
until Government enables Members to
get such literature, it will not serve
the proper interests and also not help
to rightly exercise their rights as
Members in this House.

Shri Tyagi: Sir, this is a point I
would request you to kindly convey
to the Government, Members are
anxious to be fully acuainted with
the border situati and therefore,
Government may supply us with the
maps.

Mr. Deputy-Speaker: Need 1 con-
vey it now? It is conveyed already.
ne 'hon. A, ' '™ 14 Ted.
now.

Dr. Ram Subhag Singh: I will fore-
go my other chances and I need only
five minutes now, Sir, I am not a
good English-knowing person. But
here it is mentioned in this report on
page 35;

“A little later when there were
some incidents on the Ladakh
border of Tibet, in October
1859, .. ."
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My point is that no incident vccurred
exactly on the border of Tibet. All
the incidents that took place were
deep into our ierritory, Even the
latest incident that took place at
Chang Chemo where nine soldiers
were killed and 11 arrested occurred
45 miles south of the Indian border,
To say that these incidents occurred
on the Ladakh border of Tibet is a
very misleading statement. All other
incidents also oceurred within 40 or
50 or 100 miles south of our border.
The first patrol party was arrested in
Scptember, 1958 near Shingling lake
in Askai Chin, That incident also
occurred 100 miles south of Ladakh
border. The second patrol party was
arrested in July, 1858. That party
also was arrested about 50 miles south
of our border and this incident
occurred about 45 miles south of our
border.

Now, the Chinese are about 500
miles south of our border and the
Defence Ministry says that these were
the incidents that occurred on
Ladakh border of Tibet, Actually, I
would not say that these are
incidents. They are real invasions.
About Pakistan, incidents occurred on
the border of two or three miles.
About Longju 1 could admit, Longju
is 5 miles south of the Indian border.

Now I go to other point about
Kashmir. It is said that on the
recommendations of the Jammu and
Kashmir Government the permi
system was abolished but the persons
intending to visit Ladakh and other
adjacent areas to the cease-fire linc
are still required to obtain special
entry permits. My point is that when
you have been regulating this permit
system from the very beginning and
even today you are issuing permit to
Ladakh, then where is the sense in
saying that our policy in the past had
been to entrust the security of the
border to the police and that the
army came in only when there was
#n organised incursion from Askai
Chin border, that is, in October, 1938?
I want to point out that it was the
responsibility of the Defence Ministry
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1o have a watch over the security of
the Jammu and Keshmir State but
neither the Intelligence people nor the
military  Intelligence  people  knew
what was happening, That is  the
biggest negligence or incompelence
on the part of the Ministry,

Then, another point s that we
should manufacture more clothing,
parachutes and other weapons which
the army people need today.

About this Nanavati case, I have
much sympathy for our people but we
should also sec that such things are
notl allowed to occur. We should not
make our army totally Americanised,
In Dehra Dun there was the school
named Sainik School. With due
respects 1o the sentiments of the
officers who want to be called
Rollians the name of the school wns
changed to Indian Rashtriya Military
School or College, something like that
so that their sentiments must be
respeclted. 1 want to respect every
sentiment but that should be avoided,

About promotions and extensions,
they should be very careful because
we notice that sometimes judiclous
care is not taken in giving promotions
and buttress is given 1o some persons.
We want that the jawans should be
properly looked after.

There is only one point more which
I want to mention. I have heard that
the Jeep case which was going on in
U, K. has been withdrawn. The case
was filed with the Court with a view
to vindicating the position of the Gov-
ernment. If it has been withdrawn,
it means that the Government was
nol in proper position of making those
jeep purchases. Therefore, 1 want
that the position should be clearly
stated.

Shri P. K. Deo (Kalahandi): Mr.
Deputy-Speaker, Sir, at the outset I
pay my compli 10 the Defence
personnel for giving timely aid to the
civilien authorities in several works,
like, relief work at the time of flood
and fire in various parts of the coun-
try and at the same time for giving
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them timely aid in maintaining law
and order in Naga hills and Tuensang
areas and in Kerala during the times
of mass agitation. They have also
done splendid work in helping  the
Bhakra authorities in salvaging the
submerged iron petes and in blocking
the tunnel 1 would also like 1o
praise the activities of our defence
personnel in the promotion of sports
and athletics. They have done
splendid work and the contribution
towards the promotion of sports and
athletics in this country is praisc-
worthy,

It would not be proper to pass the
demands of this Ministry without
making a reference to the new situa-
tion that has been created in  our
northern border by the Chinese in-
trusions and the specific role this
Ministry has to play in maintaing the
territorial integrity of this country.
“The demand of the Ministry is out of
tune with the realities. In this con=
nection, 1 would like to submit that
.on previus occasions when the demand
.of the Ministry was discussed never
therc was such an occasion that our
areas were under the occupation of
any foreign power. Our preparations
and preparedness used to be in terms
of the military strength of Pakistan,
Now, China whom we considered all
along as a friendly country and who
subscribed to the Panchsheel with us
has all of a sudden created a new pro-
blem for us by her forcible occupation
of large chunks of our territory. China
has & common border of 2600 miles
with us mostly on the top of the high
mountains which was considered at
one time as a dead frontier but which
is now throbbing with activity. 1
would like to submit g few words in
this regard.

Defence policy is determined mostly
by the foreign policy of the country,
Even when buffer State of Tibet wes
forcibly occupied by China, we did not
properly asscas the military designs
of the expansionist, imperialist Com-
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munist power of the most ruthless
type, a power which has been trying
to expand on all sides and infiltrate
into the ncighbouring countries, like,
South Korea, Nepal, Laos, India and
Tibet.

In this connection I would like to
submit that the then Ambassador of
ours in Paking was fully satisfied with
what we did regarding Tibet. In page
175 his most controversial book “In
Two Chings” he has mentioned:

“The Tibetan issue was simpler.
So far as our other posts and
institutions were concerned, some
of them like the telegraph lines,
military escort at Yatung were to
be abolished quietly in time | . .

—

would like to draw your attention
to the word ‘quictly’. Why it should
be done quitely? Then, further it
says:

“..and the trade agents and
other subordinate agencies,
brought within the fram-work of
normal Consulate relations. These
were to be taken up and and
when the circumstances became
ripe, The main  issue of our
repersentation gt Lhasa was thus
satisfactorily settled and I was
happy to feel that there was no
outstanding issue between us and
the Chinese et the time of my
departure.”

From this, Sir, you can understand
with what satisfaction and com-
placency the whole question was
viewed at that time. The result is
that today the sacred agreement of
1954 is not even worth the paper on
which it was written and 12,000
square miles of Indian territory has
been under the forceful occupation of
the hostile forces.

But it is a good thing that under the
pressure of public opinion lately
at least there has been a marked
change in the approach of our ruling
party, that iz the Congress Party. So
long they thought Tibetan question to
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be a domestic affair of China, but
today they have ccepted in unequivo-
cal terms that Tibet has been invaded
by China, and I hope the Defence Min-
ister also subscribes to the view of the
Congress Party. In a very nice pub-
lication known as India-China Border
Problem published by the Bureau of
Parliamentary Research of the Con-
gress Party in Parliament, on page 11
i is said:

“Having committed aggression
recently first by  invading Tibet
and then grabbing large chunks
of Indian territory, under one
pretext or the other, Communist
China stands condemned in  the
eyes of the civilised nations of the
world."”

Sir, it is a very welcome change in
the attitude of the ruling party, and
I fully support it. China has seized
all she wanted, and she now pleads
for the advantages of peace and
status quo, This is a defilnite manoe-
uvre of their strategy. The invasion
of Indis, occupation of large chunks
of Indian territory and the unprovok-
ed slaughter of Indian patrol are a
fait accompli. The patient toleration
of hostile action and insult may be a
fine example of diplomacy, but from
the defence point of view it amounts
to complete surrender of Indian terri-
tory.

1 beg to submit that in dealing with
this border question our armed forces
should be given a free hand. We made
the same blunder at the time we dealt
with the Kashmir question. When the
whole of Kashmir was going to be
liberated by our armed forces and the
Pakistani invaders were about to be
ousted, our armed forces were order-
ed to cease fire. There should not be
any similar interference in the legiti-
mate duties of our armed forces in
clearing the invaders from Indian
soil.

Our Prime Minister is going to have
a talk with the Chinese Prime Minis-
ter very shortly, 1 pray to God that
the talk will be crowned with success
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and some peaceful solution may be
reached, surely not ut the cost of
India's honour or prestige, But, Sir,
with all humility I texg to submit that
whatever be the solution it would not
have any lasting effect unless India is
militarily strong, strong enough to
retaliate any such bully or aggression.
It is only India’s military strength
that can keep Indie's border intact,
and no amount of agreement or settle-
ment on paper and no frequency of
reiteration of Panchsheel can do that,
Only a strong army and air force can
insure against any territorial violation
in future,

In this connection, 1 beg to submil
that China is not prepared for any
settlement. China is anxious to keep
the whole issue alive as it will provide
an outlet to divert the attention of
the Chinese people from their
domestic problems, That is why this
fantastic claim of Mount Everest,
olherwise the tone of the latest reply
of the Chi Prime Minister which
was published the other day should
not have been like that, China can
understand  only the language of
strength. and 1 beg to submit that we
should be fully prepared to keep up
our integrity.

Sir, it is in the fitness of thines that
the Finance Minister has made an
additional provision of Rs. 2856
crores int this year's defence ex-
penditure and has further given an
assurance that he might have 10 come
before the House for additional funds
if circumstances necesaitated it
Though the army and navy estimates
show an increase of Rs. 26'75 crores
and Rs. 348 crores respectively, there
has been a decrease in the air foree
estimate by Rs. 24 crores for  this
vear. 1 am not happy over this re-
duction, as it is not an appreciation
of the situation that demanda the
urgency of guarding  our northern
fronticrs.

In this connection, T would like to
bring to your notice the frequent vio-
lations of our wir space which  has
b s regular f these days
It is 30 because our air force do not
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do their reconnaissance duty pro-
perly, our ground staff do not give the
necessary warning and our fighters do
not intercept the incoming hostile
plancs. We once paid a heavy price
in losing one of our Canberras due
io alleged violation of Pakistan's air
space. One of our LAF. planes met
& crash at Taksing in Subansiri Div-
ision of NEFA very near to the Sino-
Indian border. It is not yet confirmed
that Indian Air Force plane  was
not shot by the hostile Chinese from
the aother side. The other day we
came to learn that one Vampire plane
of the Indian Air Force was reported
missing while flying northward. 1t
was last seen by a sadhu in  the
fimalayas and it has remained un-
traced. As m layman, Sir, I cannot
understand what kind of a strategy
is this to allow foreign planes 1o
violate our air space. The only action
we gencrally take in such cases is to
lodge a protest which is replied back
with u denial snd a vounter-charge
agains® our violation of their air
space. When we ask questions in this
House why our planes do not fly over
the occupied zones and take photo-
graphs of road constructions and other
activities that are being done in that
area, the obvious answer given is that
the border is very palpable,

Sir, we know that China is being
armed to the teeth by Russia with
all the latest acroplunes and  other
vital padgets of modern warfare. If
this book Jane's Aircraft of 1958-59
is to be believed, there is a small
paragraph in thal about China, re-
garding the manufacture of aern-
planes, from which we learn that China
with the State Aircraft Factory at
Mukden is building both military and
civil alrcraft of the Russion design
in a large scale. MIG single seater
fighters are produced at the rate of
12:15 per month for which engine,
radio. instruments and certain other
ms of equipment are importied
frem USSR which also suppliez tech-
rical assistance. If you consider th:
aeroplane produclion programme in
this country you will find that a few
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HT-2 planes have been  produced.
Regarding the production of Gnat
single-sealer light fighter and Orpheus
jet engines a licence has been issued
for manufacture of these things i.
1956 but nothing has been done s
far. Sir, only day before yesterday
we read in the papers that a mult:.
purpose plane known as “Kanpur 1"
has been manufactured in the Kanpur
Depot and it has been tested. It is a
good thing, but it is not known when
our Avro 748 planes would be com-
missioned. We further learn that in
addition to the heavy programme of
aircraft building the HAL factory
at Bangalore is manufacturing rail-
way coaches. I most respectfully sub-
mit that the manufacture of vailwav
coaches in the HAL or the manu-
facture of “Kanpur Kishan” tractors
in the Kanpur Depot should be  su--
pended for the time being and all
energy should be concentrated on the
manufacture of more aircraft for the
need of the country.

Regarding the type of tractors pro-
duced, w¢ have seen that some of
them lave proved a failure in the
Dandakaranya area. U we ure ser-
ious Lo protect our borders, we must
really think of having a first-class air-
force. This House will not grudge to
sanction the required amount for that
purpcs«. We learn that some heli-
copters are going to be purchased. I
hope they would be of the proper
type so that they can do their duty
properly in the high altitude and in
the difficult terrains in our northern
{rontier.

15 hrs,

Now, coming to the armed forces,
I would be failing in my duty if I
do not pay my tribute to the army.
India's army is one of the best in the
world. They have the flnes’. spirit
and the highest morale with a bril-
liant record of service in the post.
They are the finest fighting material
of which any country should he
proud. When India has got a land
barrier of about 5,000 miles and when
we are not sure of Pakistan's attitude
and when Oldna’s attitude is definitely
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hostile, we must see that our armed
forces are adequately paid ®nd kept
fully contented. A soldier suffering
from privation cannol be prepared to
face an enemy's bullet. We should
equip our armed forces with the latest
gadgets of modern warfare, as the
technique of modern warfare is
changing day by day.

We have been adopting a policy of
non-alignment. A policy of non-align-
ment i that we should make
ourselves sufficiently strong that no
country could consider it worth-while
to ride roughshod over us. If the
meaning of non-alignment is that we
would not be strong, then circum-
stances would arise and under the
pressure of those circumstances we
may be forced to align ourselves with
some other power, and that  would
defeat the very purpose and the spirit
of non-alignment or neutrality. We
have seen in the case of Switzerland
and Sweden that even though they
are peutral countries and have not
aligned themselves with any other
power, they are sufficiently strong and
they have equipped their armies with
the latest gadgets of modern warfare
according to their own resources.

The other day, Dr. Raghu Vira made
a startling revelation in the upper
House that very soon China is going
to explode an atom bomb and that
very soon China would join the
atomic club of the world. If that be
s0, we should be prepared to do some-
thing by way of research in the
atomic field. We have made suffi-
cient research in the atomic fleld and
valuable research has been done about
it, but so far it has been done for
peaceful purposes. I beg to submit
that we should now think of extend-
ing the field of research to defence
purposes also. We are pledged to
peace and non-aggression. We  are
not going to use the atomic warhcads
against any nation. But if we are
attacked we should Thave sufficient
power to defend ourselves. We
should not be left exposed to  any
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atomic attack either from China or
from any other country. So, 1 re-
quest that our scientists should be
requested 1o scratch their heads to do
something in this regard.

Regarding the ordnance factories,
I must say that our ordnance factories
are doing splendid work, but to talk
about India's self-sufficiecy in de-
fence requirements is not a practical
proposition. Today we do not have
a factory producing the latest ex-
plosives. We shall have to depend
on foreign supplies. They are very
expensive items and they would be
draining our bit of good money.

Coming to foreign aid, I beg 1o sub-
mit that India has been receiving
foreign economic aid, and we do no-
have any objection to accepting foreign
aid In this regard. So, why ghould
we have any objection in sccepting
military aid if it is supplied without
any strings? It is immaterial whe-
ther the military aid comes from the
USA or the USSR and so long as we
get military aid we should accept it
Marshal Tito accepted American aid
so long as he needed it. So, 1 most
respectfully beg to submit that the
Defence Minister should consider the
proposal of getting similar military aid
from outside.

Regarding the development of our
border areas, [ beg to submit that we
should improve the social and econo-
mic condition of the people in  the
border areas who are very backward
socially and economically, because we
know that unless their social and
economic condition is improved, they
would be most vulnerable to the
catchy Communist slogans which the
Communists have started infiltrating
in the border areas.

On the question of our sccond line
of defence, 1 beg to submit that oyr
NCC and territorial army should be
strengthened. The procedure of shar-
ing the expenditure brtween the
States and the Centre should be dis-
pensed with. The Central Govern-
ment should take full responsibility
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of this  expenditure. Compulsory
military training may be considered
for the college students as a prere-
quisite for entry into the  colleges.
This may have a salutary eflect on
discipine in the educational institu-
tions where discipline is lacking in
these days.

Lastly, I beg to submit that taking
into consideration the importance of
this  Ministry, the Prime  Minister
should seriously consider the taking
up of the responsibility of this Min-
istry on his own shoulders.
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sy §=1 £ 78T afe wre s faen
7 1 W afz T 9= w7 foar mn
GEECCRoE LR S R oL
W W} 1 el wrer W e
& wifgd 1 o ol & Fafefem
w1 A ¥ | Ay FATY 6 aedren-

CHAITRA 20, 1882 (SAKA)

tor Grawts 1072F

% 3 %7 &zfors Af o7 au fawre
g%z 7 & favam v wid fr xo
w1 fer fom & &) W gz w. =@ fw
EWTT G9M A9 €74 § eAfA9 g Al
AF TFA ATAqE KL ATHT KT A AR
# 1 &4 fafssa = qam fa wa 29
T TR |

gz & ¥ f§ = & wae oW
™ T, am S gnt, Afew s
weA ¥ v e A ad ) oAz
FRIY ST wAY St Fw e w7 %
¥ F agr ¥ WTAT QEET ST A
& | oo v & fn ¥ w7 wTee w
w37 1 & gfrar wr frmr e f
e g A fe, fegera 1 fen
pifersrgnga s & Ao dar 2
Fez] IIT FTAATA T €z @ OE
A g iR a7 wfwe & o st
TR0 A7 A W7 AaeaAr 1 4y
qATT & ATAA WEZ KTAT wgar k)
W RAT AN WO | g #§ o
wrE faft %1 @w ¢ zAr & gl
79 Aw % whww g7 2o & Afe ofer
%1 wfies gy w7 & fad & fede

arT are gwIT AT § avgee a4
favat ot & f fani) 2= W TR
WY AN T AN TR 97 W ATH €T SR
w74 £ | sy & g% £ §, afew &1
7oA qwei w1 3geT few, & pwTy
oy &5 &5 wrr } fr wm o B aEA
¥ a1 fem At fosr arfeem & TR &Y
wmamd F T qen e g fr
A e s A e e ikt
T g & v AT 91 AT g &8
o v wfrd | aw Ew fafod w1
" w foar At gv weAn w1 oreeft @
W &7 Awh v o et & o\



10729 Demands

[afea wsr ATeraw wxa')
AW 2 17 7 WA AFA 2| a7 ]I
atsad § i faa g awm aw fegrma
%1 wrre fawar | g o frar 2, gawn
T 0§, FH THA T 77 AFA 2 W
™1 T F9 & fAw w® qwe wwA
wifed | 7 7#1 ZW TE FT 72 FAA
wri qfgaar w1 qr Ady & | g & e
# AOAT T4 WA & fag dare g
Farv. 1gan wifed 1 gy vk 07 wigew
%t & e w1 oy gw o7 T W, g
"7 ®7 &7 A W7 W wifa w1 9
9FX T | AT wEAT €, A g WY,
TH AW AW ®G § qTAT HE T, THE
RETAAT F70, TZ WA T A |

 fr 7 aw & v www wfemt
# o Toverer faram s o w1
A+ Ay | Afae forear & oy wfem,
TEAF AR ¥ A F qg A dw
g1 wifgd fe aurdt vy qfe & o
g Aamel A w7 qfrsw wvE a0
FAATAT G £, IAWT 70 & ARG ww
o9 Fg IAETT FTAT | wE FOH Y
wa w1 Faw a5 g 2 9 § A
a¥q 771 &, 5wt (A% v L oww
Z9 wa'qw € e & fd w8
a7 ATAAT AT TEG | WA G g
M ¥ far s & fad S
Y 7E Y, F1E W1F ofyr & g Aw R
& wr€ qrzr A7 w7 & fAT Aw TR R
w3 TR AT AT YAT AT TRT R0
gar Am i amEE R T fe AT
T 12 FTIRTT | ¢ AE 7 IR E
F fr &1 w1 TFTT 9T & W AT
& 38 g af g e gt fm TEe
afq w37 o & | oA € e A
§ fr 7w ferd w2 @Y ng & e @z
qat A# fr Ave e T AT aee

APRIL 9, 1860

Jor Gree.s 1¢730

FATET AT WT FED ATAAT AT AT
T A | FrE ATA F ATAT G & )
= a7 & famre it w7 R ¥ R T owr
a7t e sTe g1 wa | s fesy
THTT Wt qTE, F1T AT IART ggATE |
frgiq a7 o=t fFar & a« a6rf &
arx ¥, IR g8 wEr 41 0 8, A
s At <oy s o &, e v A g g
WA gAY AT & ) gk fed wd w)
T W7 gTAT qAT FT, SAT A Agan
g wifgd 1 afs w9 garw & Ay
HewT wArea AE o w0, afz g AT
§ ag ¥ faema Y g A1 od *F I
g W geaT ® e e e
wréY &1 st | wAfed o T e &
wifes AT gear 7 Avwar wnfeg |

7T WATAT ¥ ¥R AT ¢ wET
ag T g wifed fw g dmr wrd &
Fertr ferady mrer are 73 & w2 Tyt Y
e 21 W A | A e a
a1 IW OAET T owTwTm W ?
# o ween g T ¥ A gee sarew
g #1 "W & wfaw ey IORT ¥ wW
AT Wifgd | 7§ wfs e qa fea
ary wfed w7 § qex d=r feq s
i 1 ATEAT T IR A AT ATCAT
®1 qa% fraT &% | g7 4% IAT O
f femmerg #1 ST 9T 70 I T
w6 & o A W 9T R T
Tamdiz w7 e 81 G
Sftere W F qEAT WA & AT ALY 1 W
argn & www foar & fe fegeama &
A G &, A 4@ WA & I}
o\ gF IAE |7 AW, TF W AT
A #t frn W7 AT wEw AT N AW
*1 dt g o, e w7 AT A
XF WA & AT W § andt ot 1 q@
AT AT Tt AT A A g A’



10731 Demands

widy o W ATT W § o g ?
T AT W &Y AN A iy
TG WX AW F AT, w9 6
ot oo w1 AT WY e
AT W G AT v A/
*9 AT T | I« e wfEET I
ST Tt 7 T Ay g A
wfgar arar woAT WA W . g
¥ FEET & AT qg A4 g1 & s awdy
FT ¥ ATG AEAT FT A7 qwL A
AT & ATG GG FE AT T KT w)
w1 MM | 7 wferd & 91 a8 A_r
it fr qu v @1 ot gar sfem
t & g 7 | g wgE wH §
=<5 1% ¥ fAF g8 aggm & e
At ¥R & 97 g0 wagty Aff s awa
ST gW SaTar e 9w ET AT AT 6
XA AATF G EAA g a3 fw
a7 et 7w w1 Y AfY ;am afew A
A foat 1 & s ) gE ¥ qooy
&< ¥ fad e sy g¥mr oaw
aTHY W fY T T AT S0 A
X® i & T wANG w1 ofaw ¥
ufas da1 famar afed |« s
wir &Y § 3wk fog o wgm & Fe
=% & W ArEy wanfo § & o g
wd gt fear og Y ayeaforamyt
Hiiw & wirc S IR T q@ I
AXE O g & ow arf o 3
wr A wfed + wfaw & ofes
wTaT ¢ wTAT wfgd o o A
srar AT 7 wfgd w7 % A
gurt ®@ # wg 21 wfed o 7w oA
aravgE 9qafn % foeara & fad
Aare ¥ 1 wifar s g afe
w1aw 7 XA A1 fer qg wower @i
feq w18 & a@m oI5 Avy W
FEAAT 7 TR A A A TATGA & 6
g 7t ¥ o dw ® AT AR g% %
133 (Al) LSD_8.

CHAITRA 20, 1882 (SAKA)

for Grants 10732

Ga1 T Wi dww 3w od HaeE W
WA YT I L ENW A ) K At
FaET I fem & fag grm? e & e
ITTAT FETEr AT 9T GIAT wifgw ArfE
FATL 30 Y YOI 9T WY 7 91 a1
W ag it g I g wereg
wRg grm, aww grm o7 g7 s
forgur grmm ) gwTEr #ATT w1 qaeen ¥
afaw # wfas fagor grm wifeg 1 ew-
fag xa foar & goar A o wrd
w g W Al WA wrTEE
ag @ma g § e 3aw fag &
Fawt ayré 2ar angan g o Faifent wr
&8 o w7 w1 g wlwwre off § wife
ag W & 2w ¥ anfa ST 3 o # ol
ot ot I 9 Aror 767 fra fam
fr 2o &1 T & AyfaT I 9T I
® ot 2y ff w7 | 7 3 @it A
w1 ¥ f& ATt wqw AN wEmg
w1 3% I faq 9T gATY A WY
| ww 9 9 gt 1y 9 Fmm
w1 Ty wfys & w1 ooea g
wx g9 TR wnger WY @t e oW
AT KW AR SAw aref o
# afrres ¥t afrxy w71 g1 § wi
g1 anrd Witz arw v g
o aanfy & A fea aw g aw
arrreA &% fawmewdt & @ -
W Fr E Rfer o W W
arx w1 AT ¢ f& g AW
YA $TAT YA T G oy fW 69
drary w7% urw & A1 g mfa,
wigar st ok & Ay oy § M &
IAET ATANEA T AT wwen g fe ox
Afear mfr & fr & A w7 A
&1 mf= & for Wi F gy wfed
i w0 & WA AT AT A e
wyr g1 ar Wiy W ey W .
qre s wifgg | gy O s pErt
ared § | % AT Wi Aferes i T e



10733 Demands

[dfew ww Frme waw')
o s wifa fag o §
w7 forg famr gt Zeawit W w@
wt @t wran 3A fem fawam wfeg
HHTT gARI T F ®Y F & £ )
T AT WY ATy ud AT ara § g
wfgd 1

“'x wRr % Al T e AR e
wE ATAS Fway fag s awa o
7 a1 vt qfem A a9 7 TTw T+
W 7 W SFT AR T4 A G T
ST FEIF STET ATRT W 4TET G
T IT AT &1 g1 AT G AT A AT
T FT FETATA §1 ATGT W afeq A
O ATAHTAET & ATHA &% 975w
@ &1 fY ATvar FE g1 S o gafe
Yo W @ oufm W A e
AT FIAT T 1 FHET Il & Ay
Y ® ArgAr o@m HfEw Fowfe
W FT TW L FW ONEX GIAT F4F
W mifer e IR o & el
&9 T UET /Y W | T AT &
|19 g W9A G KT TGP, JIGET
e IgE w7 fgd | wE fagdm
ot g ae e

& g wAE § FAA 0% @
frdza wem W oft IR §m
qrEeT AT AT & | AR AW T
T & WAt W e e W
ware § & wAwA g fe oy q & @k
groe §, i § W 3T f 7 am-
AT g e & s wfot & awe
arf % ¥a5 &.X FEET ® w0 Al
@ gt W qR A W oA
afen wife & e ¥ gad s ar
w1 %17 A4t 781 § A1 F 7 9 A™T-
T A1 g8 AT € wrafeat arg
£ & X THC Y § W wwwen § fe
g g W feafor mq 3w ¥ f Y

APRIL 9, 1060

frr Grarts 1073.‘

& & 3¢ & wwaow o A HEw §
ag AT 7 7 § W A & way
W WHATH 7 SAA arqardl §Eq
T T & W AT ¥ S onw awgnr
o naEgar g nfgd a7 fend adt
T & 1 Frr wr areETE e
s T 1§ W ag fee @
WAt w1 w4 #95 § fr el @
T¥ WHEITTA § A1 fo—Fo ®IF TIA
foma & 4T ga #1 Taw ¢ @ e
fammn & 1 gAY Avm WYL FaET w7
e e § a1 9 oft F1er e ©
AT & | WT FE® AT A G E @

W qE 9= faF qr g daw F
T FT ATAT AT FT ATA § 9 famw
%@ UF TE9aE & 34 W7 maaT
afed st w7 Faw FTr 3w oA
wwmA A fad &1 77 wwE § I
R AGT M AE &g g
I KW § 1 wifFqT w1 afpar e
faemr wifed #feq ga¥ At v
®A1 gar & W wifaqr w o afrar
e faea ?Tf‘lﬁ' IR SHEIT A
# v AT & W 0¥ =T AT AR QT
AeATE T R | W BT ¥ RO W
afe w=gr W 74T fadm o1 72 gvm=
# afan & s f @ f Parerer
AT FAET AT, WA ATAT @TTAT
A g aAgm @ g wC
AN 1 W FER AT afiar
A W AT o ooer W
aff = oawn | gafed g W
T W T w=E WE w A
qg ARG AT Afgd 1 o9 g 6
a1 faser ot & S s7wr g &=
wtorer & fesan oft wd wmm @ Wi
qan 4 S wfz faer w1 i
AT AT # 19X FAEEA e Wy
wHT X W am WA ofr o4
¥ wgr & fe 3 oW w7 A §



10735 Demands

wir FEE FFT ®1 agAAT fgd o
wft 1 s Teaw § | gafad dw
e § & gaTY At w1 o wwEw
famr wifgd, g9 w=gr fasm aif@m
W AW A § 3T v woE faea
wifef wT &1 wm &@A § IR
T ® w=gr wm  faEar
arfed | wa ag g 4 £ e F amo
g ot & " qf | A gard
wfadi 1 afs & 77 @FT A0 &1 I
i a1 fvg 5@ g afgT A
i A § FEwl qw faaer afed
#iEa 9% w1a {1 qg S wgm e A
wig A4 | IA TaEA fae
Wi #fr =1fzg7 | wa 5a% fad afe o7
w21 M o gw faei 7 e graw o
W ag 97 my wfs ¥ @ =ee
graw afr mi 2% * fad &0 a1 a7
RTA FT AN | L GG qE AT
wgTAT W qEaT w0 giF § W
wer afe syt gt aw aw e
wv wrgen w7 afq @ wwdT a7 T
wfer &1 wobq i &7 0 Far gear
w1 9% & | wlegs im I AT TETE
i FA6T 9a7 AF A WX Ay w2
w7 IqF GHA T A& | A 51~
g w A w2 § AT e g
Fx wft gaar gt fom e ad £
w1 7AW TE R St T e
o1 737 § WR wAfAT & w3 f ax e
Erw g § 1 @y frsgrn oi foefoesn
waq ¥ § wWits qe fad gufea
WTRHY FATT M0 AE T q%7E W
w3 oife T AT FETEMT

g frm wEfs am =
STt w1 ww FEET g1 & Al T
Tt w1 =T # - T or afaer
T formr & 1 wx o pt AT AT
ST A B owEwr wod ofram €
o & g7 avg fafews grar ofed mf
¥ fom & 3 WY &y w0 A€ W qof

CHAITRA 20, 1882 (SAKA)

for Grantz 10736

;T W AT AW F ofr g A T
o 3wt oy faen & g o T
qfare #1 w41 g ot AT q ) AT
w1 R A1 A 2@ F FAg v At Awar
R1 Wl 10 1 Tg FAwAr g EE
T e W B 9 oAl % 9m
#77 ¥ & W i o & amee o,

a=qi ®1 gt fané mfs o g

arr wqfaa saeqn 1 T3 f ats dar
g T &l 9 IANATTEE T 4 %Y
urAr J ¥ qUA AmA F ower f
Aera aff w4 fenn gar W qrar
gy g g wifed o
T wwr A fem owfe w gfard
Fft wAT & ofare amwt Y faeedy
wfed | d@ # OF ampew W oA
o o anfed forrlt @ Ay 9t e
dwrT g1 O famw qre ol T o
wri 9T 7 7 IA%T qE AW § gEv
1fgd fir I ¥ wYor 7 st gy
& oy v A wifgd o prd Tw F
T avg ¥ agEEA 2T g wifgd o
vt wrfy T oft @ o e ey
Arrdt A fameft & ot ey aw W
B # WA w7 wfed oy gwy
g g & nfgd fe o ¥ i oaf
Wt 1 A W W oy e oqe
=i oaTd A | W T & A e
¥ wreet Y wremy @ 1 W qW O A gu
1 WY 9 @y oft mr WA o1 Ty @
ot wat ot Y H w i e o
T ATR | R H 7R aEqEEw er
frafer @7 mrawmw @ fawd gAaw
TAYAE WY o F @Yoy firerr A amd
& Awwl w1 weEE foweh
#Hm @ =mea g owfgg
=t A ferae gy i § 37 au ¥ mfow
T & wifgd o ondt aeng o
I EwazhAd; fondt
o7 faAT w7 Iy 7 O Wt A Ay
aw T T e v A fam ad
wiifs & s 4% A waAT



10737 Demands

[dfem wor vy w']
afegen ot o & gf & W ST .t
Y IEH farweT a4 §

g wEaTa # oy a1 fl w0
w94 Y miyat FAT dx T F wOw
1 1 WY afz vw st waiw
B ARy TR T g wTeE annd
W A F O ¥ A IEE A W
ofz e fer amem anfgd | aveeT @
fgh, AT ¥ AT §TG WA g
wifgd W swEeT g wifgd i
w1 T grit A o @ & A
ag sg quen & fiF 7w & A e
¥ weara & | w0 o fafg & o
g ST AT g7 Aran @ fF o qree
R 9T § I Al WY AE & awa
ST | JUTEm AT, § WY geEaTe
Z T AT WO qATA FEATF
Mr, Deputy-Speaker: Shri Tyagi.

Bhri Tyagi: I have no intention to
participate.

Mr. Deputy-Speaker: 1 saw him
standing up once.

Shri U, C. Patnalk (Ganjam): He
should speak something.

Mr. Deputy-Speaker:
Subhadra Joshi.

s gan W (W)
Iy wgrew, fafaedt o gady amn
1 wai 74 & oz & ow aw w1 frw
&TAT WEAt g anfE Iwwr  yyw A W
s vt gan fr afear & o afg
F fomm ar fe oY & o o7 & w3
#. 7# % e oy ¢ e o fel
frwar & o & a3 o W
g qEQ O & A @ a1 @ oA
% g At & 1 Arfwe o ag o afe
& mrre & fY geh o e ¥ oar
TN Joer foeefy <geft & 1 9w afgm 7
faam ¥ fs o wra? o worg & e I
arrEE & feft wf & anfr w3 &
faw  worz fem amn &, W} ag of%

Shrimati

APRIL 9, 1960

for Gra s 10738

w1 &rzr W g1 av 3w A gy, ar g ow
ATE 1, Wi Tg w8y & AT A, g
BT g 41 AW gY 1 I Afger 7 Fermy v
fr afget %1 0@ 7o) & awd & fad
T & T ¥R HT IEEAT AT0ET |
Fomwdt g e T o ¥ wwawe
araw w0 g fFag o F fedft &,
T8 AF T &Y 3T T &, wewy gy A
T A1, AT w7 F o Ao o,
aga Afaa @, W e o fafre
|TEw MT w7

TR AT BT AN FT qwg H A
qg A § fF qtam d ant A gu o
fir fordy gat Wl F wRT A ) g
Wy, AT & ar? & A o g fafaeex
| ®1 qifert @ # O g9E A o
;N I wrew frd &, g% fag O 3o
Y WIS qATHATS AT § 1w a
cfeg™ 1 a9 o @ v oW ¥
o ¥ ol eft 3, qew A @ A
oy greft &, AT A ofAr ERf
& o oY i grem & et sl odver
g & 1 99 X ganfaw 6w & s
w1 ®rf wAT A gur W IR Aw §
T ARG &1 719 7 fEar )
vt fafaey o 99 1 wwAry
femmd witz form g & I * faar
I9 AT T FIF AT, WIH IW TF ATH
¥ gt qEF o €19 ¥ avs § qeem
¥ v o ot , 6 g e A
w27 W gAT I WY o 3m & av
¥ 3 Ay, a¥ q¥ A W ad
T¥ =T, Wit gAr fegm fafaere
ATEAAY & TR FY 41 gETY A A
ATAAHT & WTH A, JAET FTUET IIET
it o1 o TR & g gE R
oY oft war 23 W S F fad e
LU 1

TET AE AT T TIT FT oAATA R,
g ww } fE ap awAT o WA ¥
A A g1 Awar g1, At gz wm



10739 Demands

¥t Y & et | Ay T ET
¥ geir |, gfaa T & ol A
WATE WA & T F g wo
o T e 6 fegeam o < g,
T ¥eT T AT w7 9 § e
TR, BT A A e oagi
o7 gfaaTe a7 g A, ) g g
f guTt a9 weg ¥ weg gfoare g,
afeT @ a9 W & v ®aw &
fer st a1 &Y% dar fiem 9mg A
g AW & fod wremy Y O g
adt xro W guw fag 7 v s vy
YA SRR WY fgaen W wfed
ag &% & fF swerd wt fgarn gy
afff s A iw it E
THE AT FHAT T qET €7 famr
AT | GAT ST gEem Aw ¥ faq
w=gr AE AT

wo v guan Fay  (FEEEW)
Ei ol o 2iude ]

syt g Wt . oF wEE
T 7 w1 fE AgEm # AIAT 9
ar 4 e g gom & At awd A
77 ¥ A7T AR 7T gEE T AT AT
afew a7 #17 wwn & fr gvo9 & At
ol o oam gt fadw fafaer
gga Wit arew fafree aww ar ag
wg # v gE wifow FAT wfgd,
ag A1 mE va § e e v A A
wifrr &1 I 5 gwer g7 A T
¥ | WP wr wifenr  ArerTE
grir @1 fegem w1 ¥ wreEr Ay
AR T e g g o e
7 fw am A1 v S )
sAferfraae T ETEA
g d 1 g awar § fe S T
7 frwd, g awan & fe sk Aefran
fore ot w1 & A1 ol fw

CHAITRA 20, 1882 (SAKA)

for Ghants 10740

AR AT fred 0 gt s
wAr T ft %7 & fE Y www & frerE
mitr 4 Fred 3fer wfonr ot we
& wfgd | Bfer W gt AW
% gy & GF § o o T der ¥ ey
arET dr v R, W o
T WA & AWETT 3 w1 gy femy
w ok A Ay e f
W AT W AT ¥ oew wwS e
daar g Y ' A N T A ey
ar 7t § o o e Y g wwar )
oo feeeft & <y oy A Wt o
W oF A e om o g
IAN W GRTAT AME 6 IAwr oz
Ffede vt ¥ ey & 4
s 99 ¥ §9 WA wefaE 61 o
w1 T 91 avwr qet & faaet
frwr ¥t & v T avew few
aret &, ¥ avg & freeft & g7 wwr v
& 6 % ox At w1 g A
mr f, IAEr A R g, e
T A A A A oA A
T dt i w1 gom, T owe Py
Afew=r g1 ot 1wy W vy 2
SFROA AT FTFAA HAT A AT
? A w3 am v fom
fe & o a1 W oG &
dards ff AFTE | 39 arm B v
1o & e e g o
ATE B AT A 8 AT Xor w7
T OB TEAT | A & wmT g faw
w7 A fE g7 mar £ A A
5T Srw ft & f o g @1 T
1. aTET 4z f1 T 9. ™ A
frdn fufaerr 7 g 4 fem o
WTETT O} | YW ATT H AT AT 59
TR wmAHAFE, =Nz fm
o g% § fr o= aer € onar
fed & gra & 1 ot gnr fafoh
¥ g & ot o1 fefam wmfedra &
e A Ay Og A A v A e



10741 Demands APRIL 9, 1960 for Grants 10742
[#frseft e vt ]
wr§ I @ w1 A AT FEAT W fediar fafaedy 39 i a=m T d o

a1 ag Wi wAW ¥ g g ww
Jq T GEEr TE W q9 IHET
TAT T AT B[ T IH A€ FT FH
fedq fufaedt &1 sf9 famr mn o
wa qagr 7@ fx fedn fafrgy o
forard & a7g T7 ®H KT F7

A% W AT FATL ATGT EETO
wEd df@l ¥ F19 57 ¢ § IA%
¥ marpax AT oWEEr o WK
# fedm fafaegr &0 @ qareae
241 g s o7 gre 1 wrezA A defa
¥ w9 w7 7R G AR S Y wH F
w1 w1 fagr w1 W 997 9f fx
g te wiEde dwfeal ¥ gwer
dqdvafor #3fadt ot @ 39w 3y
o 3o WEE wW AT 9r, SfwA
T IR Aqdetor fafd w1 vy
F YL HT AT T IATE W
X TG A T G TR R IR A
gt T AT ATEAT WAE ag O
o & fagr wam & 1 wiw ®A
wiqw Gwfal ¥ oosgr & W=y
& a7 @r g fafwdy § o gady
w¥e FAT ¥ W AT (A A oA
s § A% A & fafesy & qa-
waTT 3T f 1 #EA gET i
Y a7 & wqr a1 77 ¢ fw gaw fag
ot e e ¥ g @A maw
ag xai for 9@ 0 & g
tw faffeer g A% @¢ ® g9
aura 2@, arfe Sl & faw & ag a2y
& A

# fafaredy #r g ford oY sqaTerans
i § e 39X gww W dwee dame
wud | w® a2 gt Al B gy
e Wk W sfror wemee ol & e

arr @ fF qw ¥ o S A @,
% 5w wdt o, wYé v & e g
¥ o T Al T, o o AF
et ot & guw g owg o @
ITH qg F19 21w ¢ fear ag w17 S
@ fivar | s W o S A
o & A = 3w aAfr 1 A g
T 7 Y v & e g g g
®T ¥ 3 T AT A A weAr Froff
¥ fad Aew aorde a4 g 1 WA @
sfera 3 sa% fad o qerosarr
¥fr 1 oo gl A St =
wy a7 § 3w ford o ag awrd & arr
g

¥ oy o wor & fF gATe ggt
T A A Gt w1 gaw aw
Tt ¥ fedgemen v faar ang ar 3wy
FTET HIAET G | FEE T K vy
Y ¥ R FT T W A e

WE WA A1 errAw fafrde
A xm fear & swwr s wr @i gf
¥ W w & e gy el g
T &, T gad T A @A Arag g
o ag um Ao A @ & ar
W qTT ggelt 7% § fR S wr gifer
o A Iaie B, gy gard foid A
fear T & 1 @ & o | A A
T & FT AT AE | eRo- &
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Shri Morarka (Jhunjhunu): As
you know, Sir, generally I do not
take part in the debate on the de-
mands of this Ministry. But this year
I am obliged to do 50 by the Defence
Minister himself.

An Hon. Member: Did he request
you?

Shri Mahavir Tyagl: Has he been
briefed, Sir?

Bhri Morarka: When I spoke last
on a subject connected with Defence,
I said that “over-indenting, higher
prices, excess payments, faulty de-
liveries, defective storage, loose
inspection, careless drafting of con-~
tracts, elc. are matters of daily routine
vecurring very frequently in this Min-
1stry”.  About this statement the De-
fence Minister said, "I would like to
ask if this is a responsible kind of
statement”. In view of this I owe
it to this House to substantiate every
word that I said, the different char-
acteristics of my slatement, and for
that purpose I have compiled a state-
ment here with me which, if I were
to go through, will take at least iwo
hours. Therefore if you permit me,
with your permission, I would like to
place it on the table of the House, so
that the hon. Members may have a
chance to go through it. 1 am sure
the Minister.......

Mr. Deputy-Speaker: Then he would
conclude his speech by placing it on
the Table?

Shri Morarka: Sir, this is one aspect.
There are two or three other aspects
about which the Defence Minister has
also said.......

Mr. Depuly-Speaker: 1 have no
objection. I will allow him to place
that statement on the table of the
House. But what the Defence Minis-
ter intended that day, I thought—he
may have really something different
in his mind—was that even if we
have certain things, perhaps in  the
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discussion of this Ministry they should
not be said, because it might have
some other effects which we do not
desire. That was all. And the hon.
Member should keep that in  view
when he substantiates, as he  says,
what he is going to do.

Shri Morarka: Even when 1 spoke
last year I said that while on the one
hand the Ministry was trying to econo-
mise in small matters like withdraw-
ing the facilities from our Defence
personnel, 'on the other hand they
were not taking due precautions and
care in the purchase of stores ete.
where huge amounts are wasted. 1
know the valour of our army is the
greatest, their discipline is perfect,
and their morale the highest. I have
nothing against either our army,
navy or air force on that account
But on a point which concerns the
purchase of stores and also.....

Mr. Deputy-Speaker: If the hon.
Member would excuse me for inter-
rupting him, there is one thing. I
have been given these directions by
the Speaker, and according to those
directions, this statement that he asks
me to be allowed to be placed on the
table of the House, shall have to be
gone through. 1If it is otherwise not
objectionable, then certainly the
Speaker, or I mysclf, would give that
permission. But if there are ccrtain
things that I consider ought not to be
placed on the table, then I would not
certainly allow it. So it would be
subject to that.*

Shri Morarka: Sir, ] may assure you
that I have compiled the statement
from the reports of the Public Ac-
counts Committee, the Estimates
Committee and the Audit Reports,
The statement does not contain any
information  “extracted from  any
soldier in uniform".

Shrimati Parvathl Krishnan (Coim-
batore): If the information is compil-
ed from these reports, these reports
are available to the Members of
Parliament already.
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Mr. Deputy-Speaker: I cannot object
to that If it is from authoritative:
seurces, I shall have no objection—if
no other statements on his own be-
half are contained therein. Perhaps
1 might not have any objection to that.
if it only contained facts.

Shri Morarka: Sir, there is no con-
tribution of my own in the statement.
It is entirely compiled from the re-
ports presented to the honourable
House from time to time.

SBhri Khadilkar (Ahmednagar): On-
a point of order. You have  just
now ruled that unless you go through
it you will not allow it. So an omni-
bus statement of this type has no
meaning. He has said that he FRas
compiled it from several authoritative
sources. But how he has placed those
facts, that is also imporiant. So unless
vou go through it according to the

Mr. Deputy-Speaker: That is whal
I have said.

Shri Khadilkar: Now he takes it
that it has been accepted.

Mr. Deputy-Speaker: No, no. Per-
haps the hon. Member took it like
that! He did not.

Shri Morarka: Sir, now ! would
like to say one or two poinit which
are not exactly contained in the state-
ment. One is about the higher prices.
Even when I spoke last time [ gave
few instances. But the instance which
I saw yesterday in the Audit Report
for 19680 was really staggering. What
it swid was that during & certain
period, 8 tons and 15 cwt. of a certain
item were purchased by the Navy.
And the market price of that was
HRs. 720 per ton. whereas this item was
purchased at more than Rs 26,000
per tun. I am not saying anything by
myself; this is what is contained in
this report. Whether it is right or
wrong, of course the Public Accounts
Commitiee would decide. But, sure-
ly, the Auditor-General is an inde-
pendent person and audits the ac-
counts relating to the entire Consoli-
dated Funds of India. And certainly

*The Speaker not having subsequently accorded the necessary ptrmlnic;n. .
the document was not treated as laid on the Table.
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whatever report he gives to the House
.has credence and deserves due  at-
tention of the House.

Pandit Thakur Das Bhargava
(Hissar): May we know the name
.of that article which was purchased
for Rs. 26,000 when the market price
wof the same was Rs, 7207

Shri Morarka: The name of the arti-
«le is not mentioned.

Dr. Ram Subhag Singh: That is the
rule, not to give the name.

Shri Morarka: 1f the hon Member
wanls, 1 can give him the reference.
It is at page 10, paragraph 11, of the
Audit Report 1060,

Now, Sir, there is something about
defuctive storage, and it is said that
in one ordnance factory they had a
loss of Rs. 1-74 crores due tc defective
storare  And a board of enquiry was
appointed. What did the board of en-
quiry do? The board reported in 1857
that un overall loss of Rs. 1'74 crores
had occurred and that the factory
mansgement was to a great extent
responsible for the loss. The board
also found that the buk of the loss
was avoidable and that the factory
had not taken xuitable action to re-
view the stock and dispose of the
surplus stock in time,

I want to give one more example,
and that is about the loose inspection.
And this time my witness is the Minis-
try's own report. During a certain
perio]l stores worth about Hs.  51°30
crores were declared as surpius. They
were declared as surplus for  dis-
posul. One technical commiitee  was
appointed to go through this  item.
And what did it find? The committee
found that out of these stores worth
Rs. 51.30 crores, stores worth Rs. 30°14
crores were usable and good stores and
the stores should never have been
declared as surplus, but only stores
worth Rs, 21'16 crores should have
been declared as surplus and  dis-
posed of. This is what I mean by loose
inspection.

APRIL 9, 1860
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About the careless draftirg of con-
tracts, we have had the instance of
the jeep deal and Bharat Electronics,
and the latest is Levy's contracl.

These are my facts, which I  have
been reluctantly obliged to come out
with not in any spirit of retaliation
but more in a spirit of self-defence. I
am very sorry lo say that last time
when I gave out those facts, though my
intention was only to draw ine atten-
tion of the Defence Minister to these
serious irregularities with the hope
that he would look into them and
improve the position, he, unfortunate-
ly, did not take them in that light.
He replied in anger, which did not
help anybody.

I may also say that this statement
which I am placing on the Table cf the
House is only from the recent re-
ports. It is only illustrative and not
exhaustive of all the examples. There
are many more reports, and many
more i are contained therein.
I would say no more about the stores,
and go to the question of production.

Self-sufficiency in defence material
is our recently accepted goal, and that
is a very welcome feature of our
defence policy. It is not a new theory,
as a matter of fact, it is fairly old o
say that the strength of @ country
depends upon its natural resources or
industrial potential.

The Report of the Ministry says
that during the year under review,
production in the ordnance factorics
has gone up. but unfortunately the
figures are given only in rupees. Tt
is said the value of production has
gone up from Rs. 14 to Rs. 16 crores,
and then to Rs. 20 crores. That is
true, but what is the unit? The
prices of materials are rising. We
do not know whether the actual physi-
cal production in these factories has
gone up, or only the value has gone
up. This is a point which I am sure
the Defence Minister, wheq he re-
plies, will clarify,
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It is mentioned in this Report that
during the year ten new collaboration
agr ts were signed, but we have
not been to!d with whom these agree-
ments have been signed, with which
countries, for what purpose, when
production would start, the terms and
our financial commitments.

The Report also says that during
the year they would spend Rs. 19.31
crores for setting up new projects for
production. Here again, it is not
said what the new projects are, and
what we would manufacture.

To give you an illustration of the
type of information they give, I quote
from Ministry's Report. At page 40,
it is said:

“An agreement was entered into

on the 13th January, 1959, with a

British firm for the manufacture

of certain equipment required by

the Defence Services. The equip-
ment has already been taken up
for production by BEL."

How are we wiser after reading
this information?

Hon. Members of the House have
time and again tried to get informat-
ion from this Ministry about foreign
<ollaboration, about these agreemen.s,

and every time the hon. Minister has

claimed the privilege of secrecy. It
is interesting to note that he has
<claimed it not in our public interest,
or because he considers Parliament Is
still not fully mature; he has claimed
it in the interv:'s of the foreign col-
laborators.

I would read for your information
an extract from the statement ot the
hon. Deputy Defence Minister made
on the floor of the House on 5th
December, 1958. This is what he
said in that statement:

“It has been suggested in one
of the questions that the con-
tracts or some of them should be
placed on the Table of the Housr,
We would have no cbhjection to
doing this, but this is not the pra-
ctice, and this cannot be done
without the consent of the other
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party concerned. Such contracts
are considered confidential by
them as this might affect their
dealings with other parties.”

Then, of course, the Defence Minister
said that he was prepared to show
them to such Members as the Speaker
might name.

My comment is this. They tuk
about commercial practice. Every
Ministry of this Government places
such contracts almost suo moto, as a
matter of routine, on the Table of the
House or in the Library of the House,
Here 1 have got with me a note from
the Research Section of our Library
which gives the details of the various
contracts placed on the Table of the
House or in the Library from {ime to
time, not because any Member made
a demand, but on thelr own accord,
just in answer lo a circular from
the Parliament Library that such
contracts might be sent. Even the
hon. Prime Minister placed in the
Library a copy of our agreement
about the Canadian Atomic Reactor
which gives certain details about our
financial commitments, sharing of in-
formation ete. That is not considered
s0 secret, but the sgreement about
the manufacture of trucks and trac-
tors, or things like that, are consider-
ed secret, merely becausc they are
entered into by the Defence Ministry.

We have put up three steel plants
which are huge in flnancial commit-
ment, size and everything. They
were competing with one another so
far as foreign collaboration was con-
cerned. There was international com-
petition between the Germans, Russians
and the British, and yet the Minis'er
concerned did place not only the miin
agreement, but the supporting agree-
ments on the Table of the House and
in the Librarv, and that did not create
any complications, that did not harm
anybody's interests. The foreign col-
laborators did not object. Here, mere-
ly because the proposition is sponsor-
ed and inltiated by the Ministry of
Defence, it becomes a secret thing, it
achieves a certatn special sanctity. 1
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think that is not fair. What infor-
matlon should be given to this sovere-
ign institution in the country should
be determined by you, Sir, by the
rules of procedure and by the wisdom
of our Minister, and not by the whims
and fancies of the foreign collabora-
tors. We should not seek their per-
mission to tell us what this Parlia-
ment is entitled to and is not entitled
to. That is my point, and [ hope the
Defence Minister  would give due
weight to this point.

I have got here with me a list of
many questions and answers asked
and answered on the floor of the House.
I would only quote one of them to
support what I have said so  far.
Here is a supplementary to Starred
Question No. 877 dated the 18th March,
1860, put by Shri Hem Barua:

“May I know what would be the
foreign cxchange that would be
involved in this scheme?"

The scheme was for the manufacture
of Rolls Royee engines.

“Shri Krishna Menon: That
would be disclosing the terms of
the contract which we could not
do in propriety without consulta-
tion with the Rolls Royce”

Shri Hem Barua then raised a puint
of order asking whether the infor-
mation could be withheld from Parlia-
ment. Then Shri Krishna Menon
said:

“I think my answer was slightly
different, I said the exact amount
of the foreign exchange in regard
to this particular component
prices could not be fully divulged.”

Ot course, these two answers are not
the same, but that apart, my main
point is that he cannot say that he
will not give this information with-
out consulting the foreign collabora-
tors, The foreign collaborator, when
he enters into a contractor with us,
must know that he always runs the
risk of the agreement being placed
on the Table of the House as Parlia-
ment is entitled to know.

APRIL 8, 1960
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Now I come straightaway to
the question of production.

Shri Joachim Alva: There are just
one or two points on which I would
like the hon, Member to enlighten
me. Does he draw an essential line
between defence contracts and non-
defence contracts? He has mentioned
about the Canadian Atomic Reactor.
Secondly, have the previous Defence
Ministers placed such contracts on
the Table of the House?

Shri Morarka: I am obliged to my
hon. friend who has put this question
because it gives me a chance to make
my point clear, which I was about
to forget.

I do not want contracts which are
of a secret nature, the divulging of
which would impair the security of
the country, to be placed on the Table
of the House. No, Sir, I am not that
anxious, but surely they can place
on the Table of the House the foreign
collaboration contracts for the manu-
facture of trucks and tractors and
things like that. Whether the trucks
are manufactured by the Ministry of
Defence or the Commerce and In-
dustry Ministry, or, for the matter of
that, even in the private sector, makes
no difference, or very little differ-
ence, according to me. After all,
wha! is required is the over-all pro-
duction in the country, not who pro-
duces it.

Shri Amsar Harvani (Fatehpur):
You will be happy if the private sec-
tor has it.

Shri Morarka: He knows about my
happiness more than his own,

You will have to give me some tirpe.
Sir, because I mentioned that point
about which the Defence Minister has
said . . |

Mr. Deputy-Speaker: It is difficult
for me to extend the time now. There
ig great pressure.

Shri Morarka: 1 would crave your
indulgence for only a few minutes.
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About defence production, 1 would
say while it is a good thing to have
this goal of self-sufficiency, there are
three principles which the Defence
Ministry must adhere to. Firstly, the
Defence Ministry should concentrate
on the production of only those things
which are required by the Defence
Ministry  exclusively, which are of
strategic importance, and the produc-
tion of which cannot be entrusted
either to the private sector or even
to the sister Ministries. According to
me, it is not the business of the De-
fence Ministry to manufacture hair
clippers, coffee percolators or pres-
sure cookers. Ewven if they are to be
manufactured in the public sector, do
80 by all means through the Com-
merce and Industry Ministry or the
Steel Ministry. Leave it to them.

Pandit J. P, Jyotishl (Sagar): Why,
if we have surplus capacity there, we
can make use of that.

Shri Morarka: They arc talking
about surplus capacity, even the De-
fence Ministry has not been very
clear about this surplus capacity. First
they say we must employ this sur-
plus labour and surplus capacity and
for that purpose, even if we have to
adapt our production apparatus to
civilian uses, we must do it. And
they have done it. Now they say in
their report that it is essential for
defence to always have surplus capa-
city so that during the war, the sur-
p'us capacity may be harmessed for
production purposes. First you have
surplus capacity which you utilise
for civilian purposes, and when that
is utilised, you want to create sur-
plus capacity, idle capacity....

An Hon. Member: That is proper.
16 hrs.

Pandit J. P. Jyolishl: People gat
training there, and if an emergency
comes, they can be utilised.

Bhri Morarka: I am glad the under-
standing of my hon. friend is very
<lear on this point, and he perfectly
understands what [ am trying to tell
him. The point is this. I do not
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object to what the Defence Ministry
tries to do. My only point is that
they should not try to duplicate the
effort which is already done in this
country. That is not the business of
the Defence Ministry. In the report,
it is mentioned that jeep engins
blocks and heads are produced by
this Ministry. I do not want to get
into trouble with the Defence Minis-
ter again, because he does not like
anybody to talk about jeeps. But I
must  mention this thing. When
jeeps are being made in this coun-
try, why should that effort be dupli-
cated here? If you find that these
things are not good, by all means,
you ask the Commerce and Industry
Ministry or the Steel Ministry to start
another factory. They are already
doing that for the small car. But
simply to manufacture these small
parts here and there does mot serve
anybody's purpose.

Shri Joachim Alva: I do not like
the hon. Member misleading the
House by mentioning the case of
jeeps. Mahindras are not able to
deliver a cent per cent Indian made
jeep to the country, despite all the
foreign exchange granted to them.

Shri Morarka: | seck your protec-
tion, Sir. I have never said any-
where even indirectly that Mahindras
are producing cent per cent. 1 did
not say that. It is no use my hon.
friend trying to interrupt me in that
manner when I did not say a thing
like that. I know his enthusiasm.
(Interruption)

Now, I come to my last point The
hon, Defence Minister has said to-
wards the beginni of his speech
about me, that I am very sensitive
about the industry in the public sec-
tor. When I heard this remark, 1
reallv felt sorry because it was not
for a person of his stature and his
position to attribute motives to  the
Members, when they ventured to
point out certain shoricomings In
his Ministry, even though they re-
lated to the times before he came
here. 1 would say one thing in this
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connection. 1 have been a Member
of this House for the last nine years,
a period little longer than the total
tenure of the Defence Minister in
Parliament.

Pandit J. P. Jyotishi: That is the
fecling that he has created in  me
also.

Shri Morarka: Fortunately, we
have a system of recording the
specches. I have had the occasion of
making many specches during this
period of nine years mainly on in-
dustry and finance, and I would stand
by those specches of mine. Let there
be a scrutiny of those speeches. If
the Defence Minister or anybody, in-
cluding the hon, Member who has
also got the same impression, can
point out a single specch, leave alone
a single speech, can point out a single
sentence and say that I had argued
the case in favour of the private sec-
tor or aguinst the public sector, I
own the compliment or the remark
which the Defence Minisier has given.

Mr. Depuly-Speaker: Does he not
adm.t the charge that he is sensitive,
when hy is replying particularly to
that point? Why should he be so
particular about it? Many things are
said in this Parliament, which are
not to be taken mnotice of so serious’y.

Shri Morarka: So far as the con-
troversy between the public sector
and the private sector is concerned,
according to me, it is meaningless, I
am reminded of what Alexander
Pope once said quite some time back.
He said:

“For forms of government lef
fools contest,

Whatever is best administered is
best."”

1 think one can say the same thing
sbout the forms of these enterprises,
and say:

*For forms of industrial enter-
prises let fools contest,
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Whatever
best.”.

is managed best is

I am one of those people who be-
lieve in what Mr, Hanson once said
that is, that there can be a public
enterprise  without planning, but
there cannot be planning without
public enterprise.

Mr. Deputy-Speaker: Now, Shri B.

Das Gupta, After that, Shri Vaj-
payee.
Shri Naushir Bharucha rose—

Mr. Deputy-Speaker: Shri Naushir
Bharucha also wants to speak? It is
difficu’t to accommodate now so
many Members.

Shri B. Das Gupta (Purulia): [ am
one with my hon, friends in extend-
ing my checrs to our Armed Forces,
the Army, the Navy and the Air
Force, but I regret that I could not
do so for our Defence Minister, be-
cause I think he has failed to pro-
tect the border of India with the
Indian Army intact. Thousands of
miles of our Indian territory have
been occupied by an alien power,
without the least resistance, and
without & single shot having been
fired from either side. I do not think
there is a single country in the world
today, however weak she may be,
that tolerates a single inch of her
soil being occupied without any re-
sistance, but India has done so. We
have not only allowed that. but we
have to a great extent tried to find
out justifications and excuses for the
aggressors, such as inaccessible ter-
ritory, no-man's-land etc. etc, Mac-
Mahon Line, Radcliffe Award and
so on and so forth. This is wonder-
ful. This is one side of the tragedy
in the northern barder of India, and
the other is in the eastern border of
India.

There, our neighbour killed
Indians, molested Indian women,
looted India properties, invaded

Indian territory and kept under occu-
pation Indian territories without the
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least resistance and without the least
hinderance. And we are thinking of
amending the Constitution for legalis-
ing that. This is what India is doing,
the land of Buddha and Gandhi. Is
not Panchsheel our foreign policy?

S0 we find today from the Defence
Minister down to the poor soldier
that everybody has been turned to
be Sramans, Bhikshus and non-vio-
lent satyagrahis. So, we would not
fire a single shot lo protect our bor-
ders, to drive away the aggressors,
to reoccupy the occupied territories,
lest there shou'd be a war? And let
any nation, any forcign Power come
to India. and let them occupy our
territories, one afler the other, and
we would not fire a single shot, and
we would not resist them because we
apprchend that it might lead to a
war?

16.09 hrs.
[Mr, SPEAKER in the Chair]

We only scend protests after proiests
and at the same time allow the alien
powers to keep under occupation
thousands of miles of Indian terri-
tories. A piece of wonderful defence
work indeed!

And what are the reasons? Is it
Panchsheel? It it is so, I must say
that it is defeatism under ‘the cover
of Panchsheel. Is the Army not
strong enough to resist all these? If
the answer is ‘'no’, it has been made
s0.

I was going through the Audit Re-
port, Defence Services, 1880. The
Report has amazingly expressed the
who'e truth thus in & single sentence.
The Report mentions cases indicat-
ing "bad planning and lack of fore-
sight”. This "bad planning and lack
of foresight” is the whole truth re-
garding the defence services, and

q ly the def of India
under the hon. Minister of Defence.
The Auditor-General has found out
the truth based on startling facts.
The hon Minister is not pleased with
him But by that the facts cannot
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be altered. This bad planning, lack
of foresight and mismanagement and
the bunglings have affected seriously
our military strength.

The Defence Ministry have not
been as mindful of defence in for-
mulaling po.icies as they should have
been. The result is that we have
come to a stage when it ig rather
doubtful if we¢ would be able to de-
fond ourselves successfully  against
attack by a second-class or even a
third-class Power. It is an undeni-
able fauct that compared to the size
of our country and our vulnerability
in the west—and more recently in
the north—our armed forces are ex-
tremely weak. We may have a larger
Army than our western neighbour,
but the equipment of our armed
forces iz obsolete. The army of our
northern neighbour is not only much
larger than ours but also much bet-
ter equipped. Our Air Force may
have brave air men. but it is, in fact,
a museum of out-of-date machines.
The result is that in case of conflict,
it will be no match even to that of
our western neighbour.  From  the
supply, maintenance and replenish-
ment points of view also, if an air
force has standardised aircraft, its
efficiency increases more than propor-
tionately, Both our western and
nor‘hern neighbours have concentrat-
ed on a few models of fighters and
bombers onlv. But wa have such a
large variety of planes In our Alr
Force that there is a real dunger of
chaos in the event of war or conflict.

The weakness of our Air Force and
the complacency of the authorities
have been fully demonstrated by the
iast Canberra incident. Contrary to
our Information, we are now having
the shock of learmning that Pakistan
has got such powerful jet fighters as
are able to shoot down even a Can-
berra bomber at a height of 45,000
ft. Besides, in July, Pakistan, re-
portedly, took dclivery of a number
of mos: modern bombers from the
USA. These have a cruising limit of
2,000 miles. so0 that our key indus-
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trial centres like Jamshedpur and
‘Bangalore are now within bombing
range of the Pakistan Air Force.

In these days, neither a large
Armyv nor the bravery of the troops
is of any avail, if the enemy has
superiority in air power. 1 do not
know when ‘planes are going to be
manufactured in India. We cannot
wait for that day. Our neighbours
who get their supply of' planes from
the USA or USSR will always have
‘better 'planes, and in case of conflict,
any amount of bravery on the part of
our atrmen will be of no avail. We
-shall fare no hetter than the larger
but ill-equipped armies of Indian
Princes fared against the smaller but
‘better equipped soldiers of the East
India Company in the 18th century.
We should reconsider the whole
position and make arrangements so
that at least in fighters and medium
bombers we are able to get the latest
‘planes which may be developed by
one or the other of the major Powers
«of the world.

While it should be the object of
our policy to maintain the friendlest
relations with all countries far and
near, it will be fatal if we permit the
philosophy of Panchsheel to weaken
our defence potential. Even ncutra-
lity has to be defended, and in in-
ternational politics, there is no per-
manent friend as there is no perma-
nent enemy. China has proved that.
It is only common prudence, there-
fore, that we should keep our pow-
der dry.

We have to concentrate on building
up of our Air Force as early as
ibl ially figh and me-
dium hombera We have also to fully
mechanise our land Army as early
as possible rather than dissipate our
limited resources on large armues of
the World War II type that we seem
pathetically to cling to. Let us not
live in that Don Quixotic dream that
because of our neutral foreign policy
and the pet Panchsheel, there cannot
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be any war in India. In the rolling
piains of North India, the outcome
of battles, and therefore, of the fate
of the country, will be decided pri-
marily by mechanised armed units
and alr support which we can give
to those units.

The authorities have been feeling,
and they declare it also. that if there
1s & war after all on the Indian soil,
we are bound to win as a result of
our potential strength, and even if
we are in a tight corner, there may
be UN intervention or foreign help.
I warn the Government not to con-
fuse our potential strength with our
effective strength.

Lastly, may I point out to the
Government that our real danger is
the danger of Troy the wooden
horse within our walls? We must be-
ware of that. The House must be-
ware of that. The time has come
for us to take a lesson from history
and give attention to defence not in
the way now being given but in a
way which would not allow any
alien Power, any foreign nation, to
invade our country or to violate our
borders. Whatever is said, our fear
due to the short-comings of our effec-
tive strength has compelled us to
tolerate the aggression of Pakistan
and China on Indian soil. Still they
have heen allowed to retain Indian
territory, small or big.

I know that the Defence Minister
will emphatically contradict this, re-
pudiate this, and would present a
very nice picture before the House,
depicting everything as okay. But
that is more dlngerou.n. it is mis-
leading and idi It in the
Defence Service for want of covered
accommodation, vehicles wvalued at
about Rs 5 crores and stores worth
Rs 57 lakhs deteriorate and are
rendered unserviceable. then under
such mnuemenl. the Army cannot

serviceable as it should be.
The Defence Service which has failed
to defend India against aggressors
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would do well not to defend its bad
doings and incapacities. That would
in no way strengthen the effective
strength. [t would lead to chaos and
disaster, which the nation cannot
allow. I appeal and forewarn the
House whilg there is still time.

Dr. Melkote: Mr. Speaker, the
Defence Services of India after In-
dependence have given a glowing
picture of their eficiency and ability,
both inside the country and outside
the world over, They have to be cen-
gratulated. In spite of this, if today
there is such an amount of discontent
voiced in the country, it is not about
the personnel of the Defence Forces
themselves either—the Army, Navy
and the Air Force—but it is with re-
gard to certain policies that have been
adopted. With the incursions of the
Chinese on our border, this criticism
has increased due to concern that has
increased. A very favourable atmos-
phere iz prevalent in the country to
help Government to do everything
that is possible to enhance the power
of these Forces so that the striking
capacity is increased to such an extent
that we can turn back all the inva-
ders. I hope that the Defence Minis-
ter who is a very active and energetic
person will take stock of the situation
and the most favourable situation
prevailing in the country and do
everything to enlarge the prestige
that is alrcady ours. If we have to do
that I personally feel that we in this
House and at this juncture ought to
be very careful in the remarks we
arc making here. There have been
speakers here before me who have
said so many things with regard to
our management of the Defence
affairs, They may be right or wrong
and I am not sitting in judgment over
that. But I wonder whether at a
juncture like this, when the forccs
across our frontiers are watching our
debate very carefully, we should not
arrange a secret meeting of Parlie-
ment to discuss these matters so that
the hon. Members may wvoice their
feelings more foreefully than they
are able to do today. These things
are done in other countries and our
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Parliamentary system is more akin to
that of the UK. Even during the
war, when that country's Parliament
faced such situations, the whole of
Parliament went into a secret session
and debated every such question in
full detail. I think that would have
been more favourable for making
points as well as for replying to those
points by the hon, Defence Minister.
I leave it to the House to consider
this aspect of the question.

If we have got to enthuse the
Defence personnel and the workers
there, we have necessarily got {o
create that enthusiasm so that thelr
morale is kept at the highest. In
other countries, for every soldier in
the front, there are between 20 and
30 civilian personnel working behind
him in the country. Here, in our
country, that number is very small. 1
do not know why we should not be
able to increase the striking capacity
as well as this number. It may
possibly be one more method by which
we can solve the unemployment pro-
blem to some extent but more than
that it is necessary to give our forces
adequate support that they need.

Today with the cost of living ro
high, the pay-scale is too meagre,
Many of the officers feel that what
they are getting today is insufficient
even for their maintenance. India is
& poor country no doubt but if we
have got to keep these people con-
tented it is necessary to do something
much more than what we arc giving
them today. The Pay Commission
has made its recommendation and I
do not know when exactly it would
be implemented and when the irregu-
larities that have been brought to its
notice would be rectified and when
the Services would be made happy.

The Defence Personnel who put in
a service of 15—20 years while still
young have to reiire. They are very
active and disciplined people. If
these Forcer in the prime of their
vouth have got to get out of the Ser-
vices and leave on a paliry pension.
they feel very unhappy. That hap-
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[Dr. Melkotel
pened even during the war and a
long time before that, say, 1010, or
1828,

1 have here a book on the UK. Defence
Services written by Mr. S. K. Curtis
about Her Majesty's Armed Services,
published in 1952, 1 would like to
say something about the education
system in the Armed Services, Even
as far back as 1920, in UK's Armed
Forces, there were a number of peo-
ple whose education was so meagre
that they could not write even
their names and had to give their
thumb impressions when their salar-
ies were given. It was found that an
educated person was an asset to the
Army. Numerous army officers who
opposed this idea, decided that instead
of spending their time in training, if
there wag this kind of educational
system, it would make them soft. But
in actual vogue, it was found that the
armed personnel improved with the
type of education imparted to them
and the facilities that were offered
were increased; during the 1914—18
Whar and even belween 1940 and 1841,
the educational service was establish-
ed to look to this kind of educatinn.
It is not merely for the ordinary type
of education, Many of these people
were given training and technical
education so that In the prime of their
life when they left the services, they
could become useful citizens and earn
a living. This kind of thing has got
to be done in our Defence Services
also and the report on defence does
not mention anything about this kind
of education.

Many of the Armed personnel in the
Services who were in their 40th or
50th year, during the course of the
war—about 6,000 of them—qualified in
courses which they took through cor-
respondence and many of them sub-
sequently became lecturers and pro-
fessors in colleges. How many of
our people who leave the Army in
the prime of their life are being ab-
sorbed in civil life or even In Gov-
ernment service? I do not know.
What figure is not given. A note with
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regard to the educational system pre-
vailing in the Army would go a long
way not merely to give us the infor-
mation but to help the Army person-
nel themselves who, when they retire
can become useful citizens. The kind
of education would not merely help
the Armed personnel, The training
that would be given there can be
utilised by the other teachers to find
to what minimum extent education
could be necessary so that we can
become useful citizens. They get a
diploma there.

This is one aspect of the question.
Apart from this, there are innumer-
able jawans and others in the Army
who today can only handle the arms
and a few of them possibly both in
the Navy and the Air Force who are
technically trained and maybe even
a few in the Engineering Services af
the Army. It is a question of edu-
cating them so that when they leave
the Army they are enabled to earn
their own living independently. This
is a matter of great concern to us and
if this is assured to the Army many
more people would join the Army be-
cause they would know that when
they have to leave the Army in the
prime of their lives there is other
knowledge through which they could
earn their livelihood. This aspect of
the education is a very important one
which I would like to stress upon the
Defence Ministry for its ideration,

Apart from this, there is the per-
sonnel working in the different ordn-
ance factories. The Pay Commis-
sion has given its award which has
not been implemented. It is found
that whereas in junior service a LD.C.
of Grade III can become a UDC. and
can rise to the rank of an Assistant
and other posts, there are innumer-
able people working here who have
no such opportunities. There are
people who have been serving for 12
or 15 years but have not yet been
made permanent and there is no
chance of their becoming permanent
and there are no other opportunities
for them. Unless and unti] there &
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a system prevalent in the Govern-
ment whereby in places where
opportunities are denied to those
people, they could be transferred to
the civilian side of the Government
and be absorbed there, dissatisfacticn
and discontent among the workers
will continue, It is the game Gov-
ernment that is working. If a per-
son in one service could be transfer-
red to another service—if he i8 no
longer required there—that would
help the situation very much.

16,32 hrs.

[Panorr TrARUR Das BHARGAVA in the
Chair]

Apart from this, there ar® workers
in the Defence services, like the
cooks, the water carriers and others.
Now, we beliecve in the socialist
pattern of gociety. In the case of the
Army personnel there are rules and
regulations. To them the ordinary
rules of trade uniong do not apply.
I can understand this necessity possi-
bly on the frontier and in the prohibit-
ed areas where a certain amount of
discipline and behaviour is necessary,
but not in non-prohibited areas. The
ordinary citizen like the cook and the
water carrier to whom the Constitu-
tion guarantees perfect freedom tn
form a union, if he is not allowed to
form a union and assert his right,
where is he to go? There ought to
be some method by means of which
his difficulties are remedied, Therc
is no such thing.

There are works committees and
other committees that are established
so that he could put forward his
grievances and got them redressed.
But it is not the workers themselves
who elect men of their choice but
they are nominated by the officers.
This is not going to give satisfaction
to the workers. I personally feel
that this aspect of the matter should
be looked into very carefully so that
whatever remedies could be given are
given.

There is a third factor also. There

Is the Labour Ministry. It |Is
not merely the Defence Ministry but
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there is also the Home Ministry, the
Steel, Mines and Fuel Ministry, the
Works, Housing and Supply Minis-
try—all these Ministries—come under
the same labour laws of the Govern-
ment. But whenever a union goes on
strike or puts up a demand before
the Ministry, each Ministry deals with
it in an independent manner without
possibly consulting the Labour Minis-
try. So, there is no uniformity in the
code of conduct of the Government
departments. I do not know why
this should occur. T feel that there
should be a certain amount of co-
ordination in this matter and what-
ever the defects may be, according to
the laws and the Acts that are preva-
lent the same conveniences ought to
be given to all labour.

Mr. Chairman: The hon, Member's
time is up.

Dr_ Melkote: I have taken only 7 or
8 minutes. I usually do not take
much time. As soon as the bell is
run I resume my seat.

Mr, Chairman: He has taken 13
minutes. He can go on for another 2
minutes. |

Dr. Melkote: There are a few points
which 1 wanted to deal with. T will
write them out and send them to the
Minlistry.

ot ¥ o (wimer ) ;o wwmee
wgren, o oroer g f fs o
qw fedn o fraten o7 faF w1 o
femr &1 o7 &1 A & wroer wAfAg
# wrach g fr 3 gy kg o
1 wrad Ay w1 dver foor §, fow
A A wry o oar ¥ oagy wwd
wr ot § —

8hri Sinhasn Singh: May 1 know,

Sir, when the hon Minister will reply
to the debate?

Mr. Chalrman: | propose to call him
at 5.00.
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R grow o g o€ oy e
5 e &1 oY g @ A g
Lordb i S col ol
o0 g & gg ag, F a fedw
fafreer s sramé 3 g fs o=
¥ I ¥ wEwH B A g F frar
¥ T A Tg ATHE B O gW AT
f 1 aga Al € A qg 971
w§ ¢ W Afedt w1 s e mn g,
et A " & fad da A@Og
ot ot ww ford w1 gt 97 fars e
mar & A fF wfeer o 7w N
t oA mwAm g fF o fooE & fm
e w1 fos fegr mr 8, @ A9 &
™ o TS ufew &1 9w & Wk
AL B U S e
fagd o wrer g s fede fafaet ot
forsirare 1 awelt & Bfwa- ~

off qwaw @ fRUE-fo W
ff FH wHET R

stim ow ;. # vz W £
teYs & AT (eno A% A oA af
¢ 3% qfeers ww w9 a7 w3 fr
feges  fafreer ames frdee g
@ gz S A grm . AT g & R
fom awa & T FENET a0
w0 aw F Pt et g€ § 1 o
A # gz et ¢ fe faedt s
oz fedn fafreet o0 & oy @
It sumer W fadw fafadt qv ag
a4 gE Aw # F fedr o
¥ wri w7 i 3. Afer 3wF fao
st T agw faiae aff & ww
R, feda fafmgy av & =7t &
o g Feem gz § B foor w3 & gt
fedw fafrer wzg & oo gw &
W ity & o g 9w awm & g
ot mifr deiw §. I w7 g
wr & wit A fiE A Twowr
¢ i arms wifee g & fs andde
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T ¥ o Ao dwT o, FEwr A
s A Ao § W W gy
R o1, 3O ot FT § FTAv T R,
7§ aeT £ o fwe g A wf &y
EF AT W I 9T A Now
BT §, IEH w09 T g1 T
t WA T @ R =R
e FTA R 1 WA P Uo-uS
# 1% df a1 5T 30 gf Wi w@ 3%
7 At 2 wwfad & swwar
g i got w9t wgeg oo & oy
¢

T Wt ® oW g 0w 9=
¥ qEEar fea mm g W
t s o7 @9 w1 e

B B AEY ® @A )

# wgm wgan § v ogw forw oaw

uE T WK 0F @A geTt A

Iafeqa gar A fF aifeema &1 a0H

¥ gufeqa gar a1, 30 wat w1 fam

o & I8F e fear, 9w oA

o AT g | I A ag o |/

feqr wan ar fF a1 9T J F

T B ¥ FAT AT W aE

AT AT g9 WWT I AGH

B £ FA7z A w7 A4 | faw =

TEAAT T AT gL XATHT 7, FEIAY

Wt 7 fam a7 & gom ¥ T w3

frdt, 9% a7 ofew § | W ag

¥ wrbr A far fF BX ot A &F ar
for AT WY gw W aF oifeer &

Lol e
wg
T

1mwwﬁta‘rﬂﬁmw

geTt Forgy ot @ mER S
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g & Ay o€ § @ oA
redt fd 1 ¢ .fd gt s J@m
&, gart o Fravdy &, 9% @ o
ow ff T W A wRw g g e
o1 ag mfaidz 8, o I wgf
T gL T FAT, I AR T T Z
s wOh, WM W AT N I
ifigd, I QU AT T T
ATt § o I fedt e A1 A
g o ¥

% wi v S § fe oo
wart i TR ¥ W A wh
¥, gt WYOf W W 9 2, o g
wgrgs frareft & 1 forr awr wrf wmp
ey ot AT §, fra aw off fafafage
w1 € aFAE gt §, 9 A s
Trh @ gt ey T e
qrawr § A @A IwES A G
9T o7, F ATET ANT WTAT 97, wTH
WAt F % TIT AT, I9 1w A ¥ v
F A T wW fFaT, T R A=
fiear, urdf ¥ foe AT weo AT 7
WTAETC ¥ fEaT, aF W AT R
g 7w i § Fe & g gteen
wified W gmrt frdt wk qrpefr w1 Wy
aft g wified 1 g ag dw wT g
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Kt § 1% g W gi ff e gT
T 9 M A 9T & b fad
Leiel i

w7 axr fas fear mar fe S
afcgror It §, 997 A1 wrterer sate
& g o it R ggE wc A @ Ao
ATEY & X F & W g3 T 4T o
agl 97 gATd Afwat o § wfier &
dte To dto wifirar & 1 gardy WMfiwat
& F of, gardr sifegi wroar AT
& ot | M & wwwer g 5 woome
AT § FATT TR TAX A7 AGY R0
R ot & firer g o &7 990 -
S w1 1 & e T g i Am-
#rr geer woare wi g ot 3 @
o et &, § AW ariz e
R & qaaar § 6 on a7 e i
Mgy W e atg & gart ST
I FH E IE Avg ¥ eIEI
fimra €1 avgr v aw §@ afad

XA¥ AT9-919 § aF ft wF e
sreen g £ 30 Y ey e e e
i & | W Em KT T S Y, A A
w7 g W T o e g
feaniiaie e o i er off A g
A argA oifeerm & ft AT g,
o 7 ot 7t ¥ ) w95 Fag & ameen
gfrfmam oo & dard g
Tt & IW T A® EETT AW e
arar Ty & 1 3w i e o afew
are s fede ak gf @ 1 o Bfew
argA arw  feda o1 p, @y gard fad
A YT FTH X AwAT § | W AW
FH® T ATg § vty ¥ &, 71 ¥
wga qéw mife g w3 a
wT¥ REIQE A1 €7 AT 5w W § AW
qiw AT & AT ) I P ared ow
wreoft g &7 awz & wfew oo
W W F oy W &ar g Ak 4 e
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I w A @, wogdm s g
araAr 1 e g s A g
W KE WA W G FT @ AR
it & fefafr aman. g, @1 s
@y vk fag o} afis & afis
e wo a@ar | A afee A wre
fegn ¥, form Rt wrd ofr st 2,
Hgttea wrdf S w2, o Hre
#ro ot wreft &, ke wrT A W R
rw wErew ¥AT S WT 2, X A R
K W IqTIT A A K Aww@
RO a9g ag & FF wier W W aga
arar Tad &, a1 aga wfw wwi wmn
ghﬁrﬂwhﬁrwmﬁm
b :itamﬁta‘lmﬁrrftmw
wtvit & fefifierr dar grm Wi et w1
g %gA &1 AT A e el A @
1§ a7 ®g aww fr &, G o o
o« WETT 9, WOA 27 *1 FeRw wA
®Y, dar< A0 § 1 8T OF W W
zh & w1 grm At fodft #1oft e
& ame Fgy F AT A fadam e
R oY o ot wTEe & g A
o ® A 2R ¥ fR e wm
Ty W T & FT T §, T EEy
# aga w0 ad wrgm | wwd T g e
WGt Le,000 WEHT dart frd § WX
W A9 399 9T aq & a3 s 0w
fo JTE T & § 1 WS T g
g 5 wmwr afFe ae wrs frdiw 92
FaTeT AT 21 Anfgd 1 x| 9T ufww
dar @¥ &0 wfgd | o &lo Hro
X F § wg wEen § e 9wA oF
frorark & o w¥IE G R A A
fw gur &, wifemd ¥ off gar @
foret ot w0y @, 9@ T oaa
et o ar gEdy e g o g T W
I NIT ¥ &1 wiewr qar s e
dam & ww ¥ ww ogme gtk
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9 #Y a9g & f wgr omr Aaaer fET
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TAT GT I ATGZ WG A Lo F qoTy
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¥ o= WTEHT W67 Ag) W | e
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T TATET § AR AT R A W
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& I Y1 FT % TEE 7% 9, e
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W TORT ¥ JEA WTEHT 919 ¥ 919
uT '@ |

Xt aTg A & wT ¥ 7y ot wk w T
f gt X HTF TETTE ¥ F Ao A
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£ 99 ¥ W A g wEw F sew o6y
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wETE | M WO A4 § ag wew
Y v aY fee arg wl § 9% Wt
wa g et o W gw e
dfag AF o A 3 & wm ¢
7 FATYY ¥ AT FTHH § aF 9T AN
wrfrg |
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fetzade &1 it sifae G § 3@ &
g frar § % fad 3 @ OFF oA
g, fra e fis o &) i q@rn
fiowsmamar g §fs s &
fod Wk ar g g & 1 54 ATE
grommun ffadsmagdn
dfes 9@ I W gaAAT @ A
WY ATgE HF @ § a1 3 ¥ f47 W w7
w7 &€ @ awwr oFn o E T
&% w0 it @ fr aomaga 5 fo q
ok qa.fow @ 9, uw § sw
w ard : Fog Fore i & § & odfy,
I IA N H WG W TH-TF AAE
@ A | W IFA W F gafas
a7 v g fogr a1 w0 & o &
wg wrEdr o are ag § 1 xafed
Y wroRY g ave &t wifg

ot agy & g fafaet anfieadt
¢ 37 w fad W aga felf & o oy
feear a1 o & fis T W Foai ®
¥ T P TS W A& w7 e
Wiy | i Wy s WY W goeT
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& mar, ot aF ury w wrf S A
g &1 fg® T ¥ e o oge
giffem femr T ®fe wft @
sEdrT A g oA 0 & W
" fade fafree wgeg & sréar
wom fr gaw g ofr w7 wrf daen
T WY aekT wifew & ad

o Hto WYAe I § WX G0 e
Wrio @t { 37 ¥ frd 1 s @
ag oft fo T T T 1 & WY
¥ a¥ weg Ao &, IR dgrdm
adE ¥ W aver g §, W @
famy §, g 790 99 & Y177 F gy
1 T s wifgd faw & fr e
T o wTEET WY AT A w6 W Ty o
FEXYIRAAH Y Ty wXAT AN
VAEL ¥ wWagadmaay
T wifead W & amawa &

wifer & oF A o wt s
W § e frgy foft ag e
AT FAT A0 BT Frafor & are iy
g agt W &1 wg § wg wer
w6 fad ang gin gk § 1 for
a9 W19 IH AR B wEfor & oy
greT § 39 o w1 & qra O agy
ez g, asw g d, & 0 off
ok § | & wmem g fr I Gred
¥ A% WY qhy a1 &1 O § 34 g
A & WTR W T aviw wg g ek
#xawt A g 1 @t ant e Wk
weaurTr & qeTw ¢, agt 59 $ ey
g€ 1 & 7 fogar aw Wowr fear a@,
s 3 W ST T o At e
&, @ & it i ey dor grar &0

% wuwmr g (o wrofr gy
e @ awt f aTE weT W
@) whow oy @t fearw gt
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[ g o)

T HAET W E T U s
g W T warem sy awrd 2
fr 3t e vl o @ wWoEw
® s & | # gEwa g 6 g s
Foar fomen a1 W HAem WY 2
&%, o #y gaT g

Mr. Chalrman: Shri Vajpayee.

8hri Feroze Gandhi: May I Mr.
Chairman, make out one point with
your permission? The Minister is
going to reply at 5-30. It is a very
important point on which the House
would like to have information.

Mr. Chairman: I have called Shri
Vajpayee.

Shri Feroxe Gandhi: I will take only
one minute, I am not making a
speech.

Mr. Chalrman: I have certainly no
objection to his putting a question or
making out a point. But I have al-
ready called Shri Vajpayee. 1 will
call him after Sh® Vajpayee. Now
Shri Vajpayec,

ot wrwddy : owwmafa oft, goa
SNTHG €T FTH AW KT W W
b, ol agiar fadeft aremor & 2w
i s & safmrsdsm &
T §, ¥ AT A e gy A
e e goar snag wwe sl s
o s ¥ omew A ogur &
wror & drd gt qnfegt & fad
e w1 famm oaw owk)
Y?,eaalﬂ“hﬁ' ﬂﬁll'ﬁll m‘ﬂ"(
Yofeer %wsk d &1 ggwwr
w v & fr ww ofeEe &
wofre qT wreRw e a0 gw &
mf?, Aevog mEdw xS
e gt Fae fen & saE e
¥ syl frar o agr aeq e
gl o swicdiqm &
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T T W s qifeE A,
R Ag AT SRR &7 fawm @
R qTT wA

AT KT AT § | AT WA X A
T FTAI FATC F G R A faiw
A€ ¥ of ST 0 WAEY W 9gE A
& A T AT § WY F AT s
£ fe o= <ift & T ST
T faar a1 Wi gAT qeE Ao o A
= o fF = x g fegr &w aw
i oY 39 & aw w9 fag W e
sifiat by Sy & o ifeat w7 e
a4 & fad wyr F i A fey o ?
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ORI AT o WX F qene F qar
w1t a1 fE i & A § ow o
5% Tk ¢ @ fR wt fag & qréf
& §1q ¥ FrE Feeawr s} A fea a7
I & qmr g A€ § W & ofr &
A @ & o i a T e e R
sifedt ax &0y g€ o 1 F quAT SRR
E & gom s 3 wifig o gy
Tt & arq AT FT KA w6t gy fear
fomd fe o oreor & 75 a9 TR
9| W &g AT & ooy e oW
foag & ¥fe7 & s § fs e &
T ¥ 95 a A A g ¢ Wi
Tq O qIfFETE A AEE 9T TR
fiemr & s & oA oW AT
FORTC & faelr § 1| agdr Y <t wrerw
&7 an & 7 T a9 6 I vo fiF
AT ® A9 F w<T o ¥ A oW
a¥ W qad a8 T ag Aok fe
wi fag ot 9% arfegi & < &0
gro WA & fad girg feam mar ) g
sy w1 o foafa &t e s
wifgd 1« & ag W s g g fe
w1 73 ¥ 89 § fF a fadon &
T Lexe § ¥H AT & O g4
oy f St ¥ATT A H g ¥
ag %77 & fad ¥ o gF ot g

“Finance Minister, Mr, Morarji
Desai, angrily set out to get the
the tacts aou: the red road.”

CHAITRA 20, 1882 (SAKA)
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TR ALH Y

“Cross-questioning India's Army
Chief of Staff, Lieut-General K. S.
Thimayya, he asked when he first
knew about the road. ‘In 1957
said the General and he had
offered proposals....".

Shrl Narayanankutty Menon
(Mukandapuram): May I know the
name of the magazine from which he
is quoting?

Shri Vajpayee: It is Time. You
may not like it. Bul it is here.

Shri Narayanankutty Menon: He
need not reply me. I only wanted
to know the name of the magazine.

Shri Vajpayee: Sir, I had already
informed you of the name of tae
magazine. If the hon. Member docs
not understand Hindl, I am very
sorry for him.

“'‘In 1957" said the General
and he had offered proposals to
safeguard the security of India.
But they were turned dowh by
the Defence Minister, Mr, Menon.
Why'?"

“mgrd” ? 7y vIAEw wwmx #
foror o & 1 oft oAt € & qn
tfmdmmaai 7

" Why? asked Desai. ‘Be-
cause' replied Th'maya, ‘he said
that the enemy was on the other
side and not on this side’"”

17 hrs.

e Wi 0g ¥ e qoan s
¥ Wit gt wew fadr @ o fE
g ey A ey prwa o
st ¢ afew o ofeemr 6
arsd ) Aagm g e goar S e
W w3 afz ag «ft 2 & AfeT o oz
am g § A g a0 @R arem
& g A A A W e T iR
¥ iy 1 qiferr & wrwaw €
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[t amdaft)
e | i A wreEe e
b I A fen o aea W
AT g o O A ¥ wiE a7 8
& o e wo =E aifeeE #Y
aTH W @ AT 30 W g & A
ag AT A T FEX | WH o
T g R ¥ arg dar s §
g9 I arewe A ToiEr # ad)
ToR § | i 39 foT o due @
@ & IeEwA W 990 94 9 W)
ST T AT &Y g aw arfeee ar
T Ou g & JeEua &7 guTe f

wil & e § g R A YA E e
gart syt A &Y aw & o g &
wrn Tt g iR garr dd e
ﬁm%wﬁm&wﬁmﬁdy

i Tl o dw oA awd e oW
T IR TP TG qEY AT I
7§ @ fer gme gEem o wWAY
wEET Tgt wXT F AT IEEY wEA
ﬁmﬁa?wﬁrwm

qﬁimzﬁmﬁ&uﬁmﬂm
s fFg gu i EW T R W W

fimar g @ A IFA T R IERY
I fear ) ey wd A oy ey
o ga 7 frel & @ am 9w
afi ® f5 g & s wivw w7 a¥
fiemr e wifed | Afe 9w fer gt
oA wweq o SER A o
g ¥ oy e g ot fis afee
# iy gl gy T W G W

APRIL 9, 1960
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Feere Wk AT W1 wEA, 98 W
T 9T 2 g5 § Y IFA wEr av s
feda axfufen | @ Fold & ot wmr
war § ez farx s fafada vedt a4
& s e i afs gt 2w A d
77 it gamd wgrr qw Wiy § o = e
T & gard W & 4T 58 F7 0w
& fad oft gurd ava Ay 4 # 7w
IO AT & 9T ATYA AT & Al
% 57 "9 & wikw wfar 97 € w0
FTHET & | AT AT I W Wi
THA IARI AW fEar o el Ay
TIT 3 § gAA $o7C @) Frar 1
g ® waAtw wigfawar faaq;
wifgd 1 &1 Awven & Fr gudt A
®Y FHAT ®7 7 § W WA S Iy Y
o T § 1 AT AT gl AT & AR
ot qTAT TAEY KT WG 4T AT
faa avg & T 7w Wfed an, g
T R g A A wwmar § froag
¥ far aft i a@ § 0
e 1At 9 ¥ wfawew w1 g
AL

uw q19d fremt w9 gav fra-
za fag wrdf & 72 9% & o & qomar
g fE A& 51 ¥ ofaT & w0
wg¥ it 1 gafad & gaer wede woar
gramegmfrgnftasar i fr
Tt @z qifem w4t oF arg foT 57
gardr dramEt 9T guAT ¥ ) 9w afE-
@A fY gairw & gfam faa @ Eox
IV eI IET T CE. L.

ot mwly - gdifad e AW A
wTESIE |

ot w0 § qF foEmed g
FATH FT UG T WE T @E A
W g it o o e afesropd
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arft % wgAT WA § At qF W A
# wvE wafa agr guin +

st WEw wre ;- al wERT,
a1 & qF arg a "%aT g 5 owm ag
T i g AW s fad gw
a9g § MEAL & wifew gl wAr €
fF qaa 97 * A & ww fEme
WX A famar wgar 91 W) §
e & fr e g 7 fag 7T 8w
o A § Faar i ?

oft wroddy ;Y A fe AR
AT fax aar wg g § W A TETE
WE JO% T F W Af AXL L

ot Mw wewr & ad) @ ¥
WE | v fAmagd.. ...

Mr, Chairman: Order, order. Let
there be no interruptions of this kind.
The hon, Member does not understand
his interruption and does not give
way. There is no meaning in his
trying to rise and interrupt. He has
made his speech already.

Shri Joachim Alva: I am not mak-
ing a speech.

Mr. Chairman: There is no meaning
in this kind of interruption. The
Hon'ble Member speaking has a right
to say what he wants, and the hon,
Member has no right to interrupt him.

off wranat : waTafa wgEE, g
wrar a9 1 o & e Afer & W
g g3 w A W www §
afer o & e # gw wk ;e
agt ¥ qe¥ o g A9 T # qEaT-
ardt 9T frare ¥ 17 ¥ fad dac
v wifgd | d qd 3o fawar § fr
HOAT WEATHY TEHTAT & AT W o
< AT 9T frare A 7% @ &, Wit
| awe i W e wOT Wi oW
sfaw wir & wdy § 1 & wff awwor fn
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1 & wreaw ¥ 9 g dar et
IAR AT FT 9gAAA &7 T 90
woF |

st @15 g7k wrm W G
T 7FT & A1 AT AF AR T
ar &, Ufew I A T A S g
ag wrf amf & awTar o g6 T
TN, aF A1 WA AL W7 WE A
@ &, oft aF a1 7g gl R g, 9T
wq wraa w1 & 1 ot aw e
att @ €, W« gy A 1 g, ferem
o gax F I A R &« A
gawar ¢@ feafa & ama swe gl
oR g g & am fawa @
wft aw w7 AY T & 38 wO¥
T quier gt | wqT ZETT O WA
7, gATd AR & a0 gaAr dfe
wifi & fa <Y wrFsoTeTfeal w AT
1 qfa 7 sy w7 AT T W
s w1 I fegr s wfg@, o
™ AT § g AerEd oAl w6
Fay A Tfg@ o

aarefa oft, #t frg? ot mfr &
wifge #7 A% &, JAH AAES wiT
w1 ot I § | F AW g, I9E ATt
% w9t w71 & grar wofr w1 A vk
wrafer a#i grft, wifw = gore sgar
m:waawnfwlmm

& aawm § fs e T A aEl
gt | T % o Qe faw WY duny
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[sfr avordaft]

qET 7 1 agrman 94§, qafy 9=
9T 1 O AT T § ag I
weg #r qf & wvaew § e T @,
tar wgy wmaT g | W F oy e
g g e & g a0 & A & fod
#are 7i g B A aEmEd & wons §
¥ ¥ gETy FF & ford g we
¥ wod waTa & FuEnr A fEar
gt FM At 7 39 fam ower fw
e w2l &2 o/ ik | qR T
7 *7 a9 arwaa gar i wfae gs-
e werdt geam wof o i s
i 9T A F O A W | I
g g W Afgd A W &
wawar g 5 g o0 of 7Y & | o
fadtar oF I I¥ U ¢ WX IAE
wrow foraan qave @y gur ag W
are fr § 1| & il wewen e oefre
el F oagy Tadr %7 ) W) d
Loy SER sk IR A e CILE O]
syam fear o7 7T ¥ oW oaw W
) fgamm w0 & gwwan § froag
rm fa ar gatm framm

Wt W oF A g e
w1 ofy & el Awaer gfsq gar o
w & | ¥ sgEar & oW ¥ oaew
wt | qg af qar 6 a4
wEl Ay W1 ATY AT AAT HEgTgAT WX,
wt AT TvE W w7 afeat §t agaa
% fod &1 ®r I # At wOEr
wg, @ FEAT & W gt A
& werta qaer ofiefa @ ofe o
= a & dr fafgm & fe o fafaw
warfefr ) ag frtfit wwai e o
o & 9 gW WTET § Wy &9 § S0
forc §R a1 W W ¥ o T
# ot wzeme gt < &, foa, e
sreae faw ooy & wrge frar I,
ot gart 2w ¥ oft R wfermerd
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af¥gi fax 931 o § 99 waoqr #
& afs g7 99w & wfes s w00
a1 & T 7w fF a7 29 & Ao
¥ wfqew % fad a=gr grm | gafad
# frdca s agaT § & 3w W g
*r @i w1 agTar Iq | R ST
w s ¥ ot w7 gw owon dfe
g # qfg 7 1 ¥ # afy wifroan
wrdt g§ Framdi & g a1 www1 fr-
w0t £ W d F A mfey & am
9T FATAT & ATH W 0 &, qF A
Wige a1 A Wi a1 fre HiE,
# gowar g 5 fasgee wrw ¥ @
areETfas At & o mam o §
57 AL F &ew §7 Frar amAr afd
W YR & WTYTT 9 ¥AT FT HEA
g =1fed

Shri Joachim Alva: Please allow

me just one minute to explain my
interruption.

Mr. Chalrman: There Is no ques-
tion of explaining it. First of all,
the hon. Member makes an interrup-
tion, and then he wants time to ex-
plain the interruption.

Shri Joachim Alva: I shall take
your permission to explain it, because
it is a matter of public importance.

Mr. Chalrman: If he wants my per-
mission to explain the interruption, he
should have taken my permission to
make the interruption also. But he
never asked any permission to make
the interruption,

Shri Joachim Alva: I am asking
your permission now.

Mr. Chalrman: There is no occasion
for explaining it now. The hon. Mem-
ber whoe was speaking did not reply
to the interruption; he did not even
understand lhe inlzrrup!lm So,
there is no or any 1
tion now. Now, Raju Mahendra Pra-
tap.
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Shri Narayanankutty Menon: Be-
fore the hon. Member starts, with
your permission, may I rise to a point
of order, which is very important?
The Audit Report has been placed
on the Table of the House. It is a
printed copy, which is a duplicate of
the original documment. It was print-
ed on 1Bth March, 1960 by the Mana-
ger of the Government of India Press,
and the original was supposed to be
signed on the 24th March, 1980 and
countersigned on the 28th March,
1860. So, the document is non-exist-
ent, as far as we are concerned. So,
how can it be laid on the Table of
the House!

Mr. Chalrman: The hon. Member
kmows that it has been placed on the
Table of the House and he started
with that assumption that it has al-
ready been placed on the Table of
the House. What is the objection of
the hon. Member?

Shri Narayanankutty Menon: It is
a non-existent document, because it
is shown as having been printed on
the 18th March, signed by the Direc-
tor of Audit, Defence Services, on the
24th March, and countersigned on the
28th March by the Auditor-General.
So, when it was printed, the original
was non-existent, and this being a
duplicate does not exist. So, the
House has been glven a document
which is non-existent.

Dr. Ram Subhag Bingh: We have
not been able to understand what the
point of order is.

Mr. Chalrman: The hon. Mr~mber
may kindly re-state the point of order.

Shri Narayanankotty Menon: My
point of order is this, that a document
has been placed on the Table of the
House which, according to what s
written in it, is an invalid document,
because it was printed on the 18th
March, 1080, The printrd document
is a duplicate of the original. The
original was non-existent when it
was printed, because it has been sign-
ed by the Director of Audit, Defence
Services on the 24th March, and

CHAITRA 20, 1842 (SAKA)

for Grants 10788
countersigned by the Auditor-Gene-
ral on the 28th March, 1960. So, it
is an invalid document, which is non-
existent which has been placed as a
valid document on the Table of the
House.

Dr, Ram Subhag Singh: This is the
usual procedure for placing all the
Audit Reports on the Table of the
House. Other Audit Reports have
also been placed on the Table of the
House in a similar manner.

Mr. Chairman: The original can be
sent for, and then the point can be
decided. The point cannot be decid-
ed without looking at the original
copy. The original will be sent for,
and then the point in question will
be decided.

Shri Narayanankn'‘ty M-non: The
original can be called for.

Mr. Chalrman: Certainly, it will be
called for.

Raja Mahendra Pratap (Mathura):
I rise to speak here, not as a Member
of the Opposition. I wish that we
all stand up, wherever we stand up,
as Members of one Parllament in
which we are all working for the
whole country without any distinc-
tion.

I would first refer to my seven cut
motions. My first cut motion relates
to the problem of ex-soldicrs and
ex-officers. Their problem should be

idered with sympathy. It is viry
important that we give every facility
to the ex-soldiers and ex-officers, so
that the soldiers and officers in  the
active Army can be quite sure that
when they retire they will be looked
aftr well. I propose that ex-soldiers
should be given always suitable work.
They should not be left unemployed.
1 suggest that ex-officers should be
given farms so that they can work
there and have their livelihood

My second cut motion relates to
cantonments. [ propose that in every
~nt there should be farms and
factories. [ believe that we can re-
duce the expenses of the Army very
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much it we utilise these lands so
that the soldiers may produce their
daily necessities. They can even
manufacture arms and ammunitions,
and they can also producc their daily
necessities. I have been proposing
this for several years and I was very
glad that our hon. Defence Minister
used this plan to a certain extent in
bulding the cantonment at Ambala. I
expressed my thankfulness to  him
in the Defence Committee.

Then I propose that the military
organisation should be utilised to de-
velop social welfare. This has been
proposed by some other friends also.
When armymen go out of the army,
they can show the way of discipline,
what a disciplined life is.

1 also suggest that immediate action
should be taken to stop supply of
strong drinks in Army messes and
Army clubs. Of course, when they
are in such frontier areas as Tibet
or in very cold places in Kashmir,
they can be given a dose of brandy
as is given under certain conditions
to a sick man.

1 propose that family quarters
should be provided in all canton-
ments. There should be schools in
all cantonments. Then our soldiers
who go there can live quite satisfled
without any worry. They have their
families there and they have schools
for their children. In this way, the
soldiers will be very satisfled and we
can have any number of soldiers. We
can have even 10 million soldiers
when they are working also to pro-
duce their daily necessities,

Some hon. Members have said that
the differcnces of caste, religion and
80 on should be done away with. But
I am very sorry to say that these
have presisted during all these 2000
years as far as we see in history. We
find today that the Brahmins, Banias,
Kayasths and Khetris are highly intel-
lectual. They have some kind of a
super-mind. We have to recognise
facts. We must not be blind to facts.

APRIL 9, 1960
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In the same way, I also say that the
Rajputs, Jats, Gujars, Ahirs, Maharatta
and Gurkhas are martial races, That
does not mean that they will just
work for themselves. They will be
utilised for the entire nation. It is
not that the Brahmins will be allowed
to become very rich and live in
luxury, That is not the idea. The
idea is to utilise whatever good
quality we have in different groups
in the interest of the entire nation.
Of course, we have all to work for
all to make all happy. Not one man
is to be left without work and with-
out daily bread.

Now I wish to refer to a small
matter. When I was returning by
train, I met a Professor of an Engine-
ering College at Poona. He said some
very strange things. He said that
for 7 years the pay accounts of four
Professors are sent every month for
sanction. Every month it has to be
sanctioned. This is rather very
strange. What is the idea of this?
This has to be investigated.

As 1 said in the beginning, I do not
stand here as a Member in Opposi-
tion. I admire our hon. Defence
Minister. I admire Sardar Surjeet
Bingh Majithia; he also happens to
be my relation. I also admire the
Maharajah of Baroda who has taken
up this service. I told him: it is a
shame that you took up such a ser-
vice. He is so great a patriot that
he has taken up the service. I admire
them, But I say that there are cer-
tain defects which should be consi-
dered. Today, I was shocked about
the audit report. I am quite sure
that our hon. Prime Minister will
equally be shocked We should not
consider ourselves to be more anxi-
ous about the welfare of the country.
1 do not think our Prime Minister or
the Defence Minister or the Deputy
Defence Minister or the Parliamentary
Secretary are less anxious. They are as
anxious as we and I am quite sure
that they will investigate and find
whether it is true. If it is true, it is
a very serious question. Colossal
money is lost
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I can say one thing from my own
personal experience. Sometime back
1 was going about in the canton-
ment, The labourers of the canton-
ment workshop invited me to speak
to them, I was astonished to see that
there were a lot of trucks and jeeps
without any shelter. They are being
spoiled. They have been there like
that for a couple of years, perhaps
three years.

Shri Naushir Bharucha: For the
last ten years,

Raja Mahendra Pratap: That is a
very sad state of affairs. I  think
our Defence Ministry will consider
the question.

I have heard some great and very
flne speeches. 1 admire my friends
but I say that these speeches were
suitable speeches before the First
World War. The two World Wars
and the establishment of the UNO—
the United Nations Organisation—
changed the situation entirely. I beg
to say that we should implicitly sup-
port the UNO and we should depend
upon the UNO. It can really defend
us, I believe. We all should try that
the UNO has a very strong army,
such a strong army that it can dic-
tate its decision. That is the weak-
ness of the UNO, It has not got
that army to dictate its declsions.
They say some very pious things,
They give some very pious ideas. For
instance, regarding South Africa, they
say this and this should be done.
But no one listens because in South
Africa they say: let them talk and
talk nonsense; we are here and we
have the army und the police and
we do not mind what the UNO says.
That is the situation. If we work for
this ideal if UNO has a strong army,
then that will be the world Govern-
ment. We can evolve the world
Government out of it. I think that
instead of speaking of having a large
army und having a bigger defence
and making so many more acroplanes
and so on, we should always say that
we should have world federation, we
thould see that the UNO has a strong
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army, that it has a court of justice so
that whenever there is trouble, caon
go to the court of justice, Then the
UNO army will be there and it would
defend us.

As regards Premier Chou En-Lai's
coming here, I am sorry to say that
there are some sections in our country
which speak i1l of his coming. It Is
very unfortunate. A great guest is
coming; we, the people of India,
should believe our hon, Prime Minis-
ter. when our hon. Prime Minister
will talk to him I am quite sure some
good decision will be made and it
will be made in the interest of the
entire country. It is net correct to
say, we shall show black flage or
anything of that kind. It will be a
shame not only to that group but to
our country, to our civilisation and
to our culture. I hope that it will
not be done.

1725 hre.
[Mr. Srzaxen in the Chair]

Now, there is 8 great deal of talk
about communism and capitalism, 1
say that it is very wrong. It iz quite
wrong. It is not any struggle bet-
ween communism and capitalism.
Certain races, certain nations strug-
gled, struggled for supremacy, and
now there are only two great nations—
the Anglo-saxons and the Slavs are
left in the contest. They are strug-
gling for world control, This should
be understood, but it is not under-
stood. The Slavs are utilising these
ideas called communism to fight the
Anglo-saxons and the Anglo-saxons
are utilising the ideas like parlia-

tariani d acy and four
freedom just to attract people, make
a big following to fight the Slavs and
defeat them. This must be under-
stood.

I shall be very glad If our Com-
munist brethren in the country
understand this fact that Communist
ideas were invented by the great
Jewish mind. That great Jewish
mind saw that really in soclety the
kings, the priests and the businessmen
ruled. This is what the Brahmanas
did long ago. The Brahmens the
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Kshatriyas and the Vaisyas ruled. It
is now that the jews found it out
and said, down with the kings, down
with the priests, down with the
businessmen.

When 1 was in Soviet Russia in
1918 what I found was that all the
great posts were taken by the jews.
Their Defence Minister Trotski was
a jew. Lunacharski was a Jew,
Radek was a Jew, Kamenef was a
Jew. All great men of the revolu-
tionary Russia were Jews. After-
wards Russians from lower strata
came up and then they removed the
Jews. This is the fact. Our Com-
munist brethren should know this
fact. They should also know another
fact. If I am a Hindu I shall bow to
Mathura-Vrindaban, if I am a Muslim
I shall bow to Mecca, if I am Com-
munist I shall bow to Moscow, if I
am a man following democracy or
parliamentarianism I shall bow to
London.

This fact must be understood. Then
we can come together and work to-
gether. We should not fight for ideas.
We are all brethren. We should work
together. We are in one country and
God the Creator has created all man-
kind on this earth. We should realise
this fact. God the Creator having
created all mankind wants the good
of all. If there is a father and he
has ten sons, he wants the good of
all the ten sons. If these sons quarrel
and fight the father will be very
sorry. So when we are fighting in
this world, I see that God is weeping.
He is very sorry that his children are
fighting among themselves. He is
thinking why His children are des-
troying His own creation. He is very
sorry, So, Sir, let us work together
in the interest of all and make all
happy.

Mr., Speaker: A point of order
which had been raised has been
brought to my notice. That is with
regard to the date of the audit report.
In the original that I have before
me, Shri P. K. Basu and Shri A. K.
Chanda have signed. Their names
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are not printed there. They signed
on the 24th March, 1960. The orginal
is important to us. So far as the
copies are concerned, the names of
Shri Basu and Shri Chanda are also
printed. The whole thing was print-
ed on the 18th March. That appears
here. In the copy, the names of
Messrs Basu and Chanda are also
printed. Of course, that is by way
of anticipation; they cannot go on
signing everyone of the copies!

Shri Narayanankutty Menon: May
1 explain, Sir?

Mr. Speaker: What is the need for
explanation? Why should hon. Mem-
bers make much about a small thing?

Shri Narayanankutty Menon: The
point is this. The copy that has been
placed on the Table of the House is
a copy of the original document and
the presumption arises only if it is
not proved to the contrary. But
when this was printed, there was no
signed document existing— (Interrup-
tions).

Mr. Speaker: Order, order. Every
day, we are aware that before I sign.
I ask copies to be printed. Until I
sign, the copies would not be issued,
and the paper takes currency or
becomes valid only from the time
when I sign it. That is common
knowledge, So, there is nothing in
the point of order.

Shri Tyagi: Moreover, the budget
speech is made on a particular day,
but the budget is printed long before.

Mr. Speaker: Yes; how can it be
printed immediately, as he goes on
speaking here?

Shri Narayanankuatty Menon: The
date is not printed,—

Mr, Speaker: Order, order. There
arc many important points that have
been raised by hon. Members. Why
should the hcn. Member make much
of small points? Shri Krishna Menon.
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Shri Krishna Menon: Mr. Speaker,
Sir, the House has debated these
estimates for the last five hours or
more. A greater number of speeches
have referred to all matiers raised
in the papers before hon. Members as
a general problem. It is wusual on
these occasions to give the necessary
time for an overall view of the prob-
lems under discussion. It is very
tmportant this year in view of the
special circumstances in which we
find ourselves, It was my hope that
I would be able to spend the whole
hour that may be placed at my dis
posal for this purpose.

Mr. Speaker: Even now, he can use
& full hour,

Shri Krishna Menon: 1 submit to
your discretion. But unfortunately,
a number of matters have come up
which, it they were not at least
answered by way of a random sampl-
ing. might lead to misconceptions.

Governmeni and the  Defence
Ministry, if 1 1wy say so, do not
resent—1 am net saying this as a
sort of patronage—criticism so far as
their actions are concerned. But as
a member of the Government, as a
Member of this House and as a
citizen, one feels a sense of coneern
when those observations are likely to
be of interest to those who are not
friendly to us. Therefore, certain
statements made in the course of the
speeches, if not contradicated, might
make other people believe that our
atrength is far less than it is and that
we are in a panic-stricken state of
mind—at least & small section in the
sountry—and that may have an
adverse cffect. And no amount of
grants made by this Parliament would
oounterbalance that position.

T have no desire to go chapter and
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parachutes that are used tear away
when they are flown, and things of
that character. 1 shall just say a few
words about the parachutes. These
parachutes today are more  potent
weapons of war, of defence, then they
once used to be in the old days,
Whether it is a question of dropping
supplies or dropping men in the
required areas, a parachute becomes
of tremendous importance and we
are happy to think that our troops
either in the Air Force or anywhere
else are very competent in  this
regard,

Before 1 go Into the matter |in
detail. T am sure the House would
appreciate that this is an  ocension
for us to remember, to say  something,
and to pay a tribute to the men and
the officers who are today In the far-
off corners of our couniry. They are
an aid to vcivil power. For many
years, these men have been working
und operating in very difficult condi-
tions in the eastern part of India.
Their leave terms are short  because
the strength of our army and the offi-
cers’ strength  are  very  limited.
Therefore, their dutics  and  tasks
must come first, They are living In
conditions which Members of thia
House would find it hard to believe
unless they saw  them  themselves.
Their operaling conditions  also are
difficult, because they have not the
freedom of the belligerent soldier to
achieve victory by short-cut. They
are there for the maintenance of law
and order and only for the purpose
of self-defence or for the purpose of
providing security for those who are
loyal to the constitution and security
af this country.

Then again, there are those men
who are in the Naga Hills and thelr
officers. 1 wish | were in a position
to disclose the numbers of those
people who have been operating year

verse into the hes or

the speeches. But [ shall first take
a few things that have been said. We
have been told that there s no

ammunition available, that bomb
are’ without bombs and that the

18 (Al) LS8
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of thuse ‘people casier by making the
necessary provision for their families.

Unfortunately, either from the
point of economic capacity or {rom Lhe
point of view of public opinion or sur
general outlook in this malter. we
have not reached the stage as in
weslern countries, where the soldier's
family is looked after by tfamily
allowances.

For the last 10 years, in a part of
India, in Jammu and Kashmir, where
some 30,000 to 40,000 square miles
are in external occupation as a result
of aggression—and this country has
declarcd its policy that the aggressor
must vacate the aggression—are also
located a considerable portion of our
army. My distinguished friend, the
former Minister for Defence Organi-
sation, would be aule to say more
than I can under what conditions they
went there, beenuse this was regarded
as a temporary matter, They have
also lived in conditions of hardship.
We are moving them into a  better
state of affairs now, because we feel
when there is no setilement on this
matter—it must come only when the
opposition makes up its mind to
vacate this land—they have to be
put into betier accommodation, but
that covers only a small number of
people,

Then came very recent difficulties,
all over 2,000 miles of our northern
borders, which not only in the time
of this Government, but in the time
of the imperial British Government
was left unprotected, was left un-
protected in the pre-British times
also. It is not the policy of civilised
nations usually to put soldiers on the
tips of their borders; they used to be
protected by policemen with  suf-
cient arms behind them, if occasion
should arise.

-8hrl U. C. Patnalk: Because they
believed in buffer States like Tibets.

8hri Krishus Menon: Therefore, new
situations have arisen where condi-
tions of life are harder, where in the
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advanced positions, every ounce of
food has to be dropped by air and
therefore, the supplics must be limil-
ed, where conditions of living are
not as comforiable, even though they
arc not governed by the factors e
which Shri Patnaik referred.

Therefore, to zay that Government
is oblivious of these matters, that R
shows lack of concern, that thire are
no suits, no shoes, no warm clothes,
etc. is not proper. It is not necessary
to have vchicles to convey food to the
mountains, After all, food does not
go to the top of the mountains;
goes to the foothills and from there
it goes in planes. If it really reaches
them and if they pay that attentiom
to it which [ pay to the hon. Members'
speeches here, 1 am afraid it will have
bad effects. I say this because, the
hon. gentleman enjoys a reputation
of being an expert in military mak
ters. Whether that reputation
deserved or not, history alone can
decide.

Shri U, C. Patnailk; Why not mewt
those points I made out?

Mr. Speaker: Let him be allowed
to speak

Shri U. C. Patnaik: [ have never
claimed to be an expert on the sub-
ject and it is not for the Minister t»
=ay that I claim that. I claim to be
a Member of Parliament and mg &
Member of Parliament, I have the
right to point out the defects of the
Defence Ministry.

Shri Krishna Menon: I never said
the hon. Member claimed anything
Whatever the hon. Member gets
comes without his clam. I said, he
enjoys that reputation, I would not
take away from the hon. Member
his position by saying he asked for
it

Anyway, snowshoes and all those
equipments that are required arw
manufactured in defence  establish-
ments to the extent that is necessary.
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Parachutes are manufactured in the
same way and we hold ull the stocks
that are required. But, as in all
other military equipments, there are
oertain special types and specifications
which it may not be economical,
which it may not be within our
capacity to make over here. For these
orders are placed. Now, whereas I
said I do not want to devote much
time to this, this particular matter
which the hon. Member referred to
really relates, Mr. Speaker—il is
very important to remember that—
to a trial order. The trial order was
placed with the United States and
obtained through the normal chan-
ocls  of procurement. When this
House or anybody else makes criti-
cisms about the method of procure-
ment, purchase, this that and the
other, it is often forgotten that there
are very well-laid down procedure in
the Defence Ministry, apart fro  the
fact that in Government to Govern-
ment transactions it is passed on to
the Ministry of Supplies, who does
this job for us, Anyway, it comes
through the usual sources.

Now, some of the parachutes were
mot found effective; they were not
entirely suitable for the purpose for
which they were intended. There
were certain defects. Now, it was
for that purpose, for testing them,
that they were taken, They will go
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Shri U. C. Patnalk: An order cost-
ing one lakh dollars, wus it a trial
order or a bulk order, I would like
to know what it js?

Mr. Bpeaker: Order, order. Tha
hon, Member should resume his scat.
1 would not like him to go on llke
this. He has taken about 25 minutes
for his speech and I was a bit
indulgent to him,  As 1 said earlier,
hon, Mcembers would like to hear the
hon, Minister. Merely because he
makes a special study, he canol go
on supplementing what he has said
by interrupling the hon. Minister.

Shri U. C. Patnalk: No, Sir. It is a
valuable order and he is.. ..

Mr, Speaker: I am not going &
allow it. He had his say. Let the
hon. Minister explain the position.
Should 1 allow him to go on croas-
examining like this? Let the hos.
Minister be allowed to have his sy
and still if the hon. Member is not
satisfled there are other methods for
him to present his viewpoint, or to
seek further clarification, The trend
of the discussion will be disturbed ¥
the hon. Member goes on contradict-
ing or interrupting the hon. Minister.
1t will not produce any other effect

Shri Krishna Menon: As [ said,
there are two kinds of criticisms that
can be made, One is in regard to the
cquipment that is  used, that the

back and they will be replaced by
the manufacturers after alterations
are made. Without this method of
trial and error it is impossible to
operate defence equipment in  the
peculiar conditions of this country of
tropical weather, rains, snow, wind,
storm and other things which do not
obtain in other countries. It is a
fact that, I am sure, is well-known
to you, Mr, Speaker, that the defence
equipments that are used here are,
to a very large extent, almost hundred
per cent equipment are bj to
special treatment on account of the
conditions of the weather, of our
tropicalisation, to withstand the dust
er humidity or whatever it may be.

quip itself is found o be a
failure, That is a legitimate criticism
and something that js understanda-
ble, that the bombs would not explode
when they are used, as happened in
Czarist Russia. That is a different
question. Here wc  deliberately
placed a trial order so that the para-
chutes can be tested under difficult
conditions. Pobably it is not known
that with regard to defence equip-
ments a great deal of punishment s
put upon the weapons which are
there, what are called destruction
tests, in order to find out the limit
they would take. These are the ways
in which these things can be checked
and we do it every time. I hawe
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mentioned only one instance as other-
wise it will take too much of time.

There is no foundation in fact in
the criticisms that have been made
in regard to supplics. 1t is said that the
ordnance factories making clothing are
idle or they are making things which
they should not make. That is not
the correct position, The position is
they are required for the purpose of
providing equipment and clothing
that is required for our troops. They
change from time to time and, therc-
fore, the production methods also
change.

The next lot of criticisms were in
regard to the Audit Report, Follow-
ing vour ruling this morning, Mr.
Speaker, there has been.. ..

Shri .Feroze Gandhi: May 1
quuztion?

ask a

mr. Speaker: No.

Shri Feroze Gandhi: The Chairman
bas allowed me ecrlier. 1 was just
half a minute la::- It is one ques-
tion in regard to the Audit Repot. It
is & very important gquestion for the
House. 1 would like to know about
this Hepero of the  Auditor-General
which was laid on the Table of the
House yesierday. May 1 refer to
chapter VIII? 1 would like to know
from the Minister whether Chapter
VIII was in the report submitted to
the Ministry of Defence and, if it
was not there, why it was not there
and how it has appeared in this
Report. Secondly, I want to know
whether the Auditor-General observ-
ed the usual convention of giving six
weeks' time to the Ministry to give
their replies before  submitting his
report o the President. 1 would like
to know whether there is any such
convention and, if so, whether this
convention was observed in this case
or not. And if not, we would have
to think how to deal with the subject

Mr. Speaker: The hon. Minister is
sble to take care of himsell.
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Shri Joachim Alva: On a point of
information. Was the Auditor-General
the Deputy High Commissioner when
the hon. Defence Minister was our
High Commissioner in London?

Mr. Speaker: Order, order, 1 am
afraid hon. Members are going beyond
the limit. What if somebody had
been working under the hon, Minister
when he was the High Commissioner?
It is very wrong for us to say that.
The Auditor-General is a person
against whom nothing shall be said
except on a motion to remove him.
We are now discussing the report
that he has placed, whcther the
report is right or wrong and even
there the only point is whether suffi-
cient time was given or not. The hon.
Minister can say, “I want six weeks
or eight weeks" and according to the
rules he may have that. If, on the
other hand. he is willing to answer
it and he does not want to have six
wecks, what is the meaning in the
hon. Member asking whether six
weeks had been given or not? In
these matters. ... (Interruption). All
that I can say is that the hon. Minis-
ter is one of our foremost Ministers
and is able to take care of himself.

Shri Feroze Gandhi: May I point
out that this particular rule is observ-
ed in the case of all reports sent to
the various Ministries? [ only want-
ed to know whether in this case that
was done or not. ... {Interruption).

Mr, Speaker: I am not going 1o
allow this question.

Shri Ferose Gandhi: 1 do not want
anything more than that

Mr. Speaker: If the hon. Minister
has no objection, why is the Ton.
Member having the objection? 1 ean-
not understand that the hon, Minister
knows it very well.

Shri Krishna Menon: It is & very
important point After all, t.hh is =
statement which, T may say without
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any disrespect to our Auditor-Gene-
ral, is an er parte statement so far
as we are concerned, because the rst
part of it....

Mr. Speaker: Very well

Shri Krishna Menon: If I may say
s0, the report in this form does not
come to the Ministry. What happens,
as all my hon. colleagues know, is
that each item is sent to us and on
that, item we give an answer. What
actually happens finally we sec¢ only
after the report is printrd because
he might have accepted the explana-
tion that we gave. [ would have becn
happy if that would have been the
case. But in regard lo this report all
items but Chapter 8, have been seen
by us and we have gent our comments,
So far as Chapter 8 is concerned,
apart from its 1 headi

CHAITRA 20, 1882 (SAKA)

for Grants 1080y

Shri Ferose Gandhi: We want you
to give a ruling on it.. Please under-
stand. What I am trying to say.

Mr, Speaker: | am not going to give
a ruling. None is called for. (Inter-
ruption). All that 1 can say is that
if six weeks arc neccssary, here also
they will be given.

Shri Feroxe Gandhi: It is about the
other part, that is, Chapter 8. Now
that the hon. Minister has confirmed
that Chapter 8 was not submitled to
the Ministry and as it occurs in the
report, I would like to know as to
how this has happend. That ig all
nothing more.

Shri Krishoa Menon: So far as thia
matter of six wecks is concerned, by

namely, Other topics of interest, we
have not seen this. What is more,
s0 far as I know my distinguished
colleague, the hon. Minister of Reha-
bilitation, has not communicated any-
thing to the Auditor-Genera] in regard
to this matter. He has mentioned
that here. Therefore, what is the
source of his information?

The Minis‘er of Rehabllitation and
Minority Affairs (Shri Mehr Chand
Khanna): Awm I mentioned there?

S8hri Krishna Menon: Yes, and your
Ministry.

So this matter has not come to us.
It I may say so with respect, the poir’
raised by Shri Feroze Gandhi Las
some importance because the idea ..
that we should have six weeks in
order to ¢xamine this. After all, this
goes all round the world spreading
over five continents.

Mr. Speaker: If the hon. Minister
is willing to answer, let him; he does
not want six weeks, If he is prepared
to do so within two weeks, cun any
hon. Member object to it and ask the
hon. Minist-r to take objection to it*

Shri Krishna Menon: These are all
assumptions, if I may say so, because
thers mre ~ertain rules of procedure
laid down.

B nt the six weeks may be cut

down to five weeks and what not. But
we have not scen this Chapter 8 =
all. I do not say that it would have
made any difference because appa-
rently juding from the othuers the
Auditor-General has not been good
enough to accepl our explanation
But anyway....

Mr. Speaker: Is il the case of the
hon. Minister that if he had had more
time he would have explained is
much more?

Shri Krishna Menon: That 15 not
the case.

M.. Speaker: He had none whats=o-
over.

Shri Krishna Menon: There 15 a
responsihility on the part of the Audi.
tor-General to ascertam the views of
the Government when he makes an
allegation against the conduct of the
Ministry We have s right to be
asked.

Dr. Ram Bubbag Singh: It is now
open to the hon. Minister to give a
reply to Chaptrr 8 because it rupm
only to one page He can convinee
the House But the Audit Report is
prepared on the basis of certain
papers provided by the Ministry
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Mr. Bpeaker: 1 am afraid at this
rate we will not have time for the
hon. Minister to reply. That is why
I did not want even Shri Feroze
Gandhi to sitart this. It is being
copied. The hon. Minister says that
he would have given his own expla-
nation and it would have been possi-
ble that because of the explanation
the Auditor-General would not have
made this observation or would have
withdrawn this paragraph. 1If he
is entitled to  six  weeks' notice
and he is entitled to submit his own
explanation regarding & particular
point which possibly may be in doubt
in the mind of the Auditor-Guneral,
after consideration and after receiving
the reply the Auditor-General might
have omitted this paragraph altoge-
ther, Therefore, this matter is rele-
wyant. 1 only take exception to hon.
Members duing it when the Minister
himself is capable of saying all that.
That is all.

Shri U. C. Patnalk: Sir, on a point
of order. This report was laid on the
Table of the House by the Govern-
ment of India yesterday. No objec-
tion was taken to it, and it was laid
on the Table of the House by
another Minister of the Government
on behalf of he Government. Second-
1y, you have given a ruling that that
report was  admissible, and at that
time also neither the Defence Minister
nor his supporters on either side loo}t
exception. May I know whether it
in open for them at this stage to
raise this objection?

Shri Feroze Gandhl: Why not?

pr. Ram Subhag Singh: It is totally
irrelrvant.

Mr. Speaker: I will allow all hon.
Members to gel up and speak simul-
wneonsiy!

Shri Feroxe Gandhl: Sir, it was
pointed out in the morning that if
vou are going to allow this. then you
will have to allow the other part also.
That it why 1 wanted that it should
not he discussed, (Interruptions).
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Shri Tyagl: The Auditor-Gencral's
report is not & subject of discussiom
today. As and when this report is
discussed, these pointg of order might
be considered. This is now as good
as any it m in the Press. If Members
can take notice of any ilems of criti-
cism in the Press, they could treat
this as well like that.

Shr: Feroze Gandhi: That is what
we are doing.

Shri Tyagl: Sir, my submission i
that thrse points of order will be
relevant as and when this report is
concerned by the House.

Shri Joachim Alva: The Auditor-
General, like Caesar's wifc, must be
ahove suspicion.

Dr. Ram Subhag Singh: He iz above
suspicition. He should withdraw
that, Sir, (Interruptions).

Mr. Speaker: Order, order.

Dr. Ram Subhag Singh: It is much
more for Mr. Alva to pass that re-
mark. He visited China at the
Chinese invitation.

Mr, Speaker: Order, order. Let the
hon. Minister proceed.

Shri D, C. Sharma: On & point of
information, Sir. How long will the
House sit today?

Mr. Speaker: I shall allow the Mini-
ster to go on as long as he wants to
explain and answer every point that
has been raised. It is left to him.
1 riquest hon. Members to continue
to sit until this demand is completed.

Ye: the hon. Minister.

Shri Krishna Menon: 1 was not rais-
ing a hair-splitting point of order. I
waon'd have explain~d for your infor-
mation that the usual procedure has
been followed in this matter. Until
now, to 1'e brst of my knowledge, no
item has wen included in the Audit
Report fa which Government has
not had a chance of saying what it
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wants to say. And that is a well laid
down convuntion not only here but
everywhere. Normally his report
comes to us; we send a reply; it comes
back again; and there is some adjust-
ment of some kind. In this matter of
Chapter 8, as far as I am concerned,
on merits, th: same is the case as
sbou. the others—probably it is
different in substance—but in fact we
have not sern it. Therefore, natural-
ly, one feels that the report is not of
the same category as the other reports.

That is all. (Interruptions).

Mr. Speaker: Let the Minister go
a0

8hrl Krishna Menon: 1 gave this
explanalion regarding parachutes,
ammunition and so on. Shri Patnaik
also raised the question of the avail-
ability of ammunition to oursclves, it
18 not in order, and the House must
be assured that all the ammunition
we require are cither manufactured
:n pur country or --I cannot specify
‘hose items—wher: certiain parts can-
not be made here, we should stock-
pile them. So far as one's reasonable
calculations can permit, consistent
with our resources, there are no gaps
left in this matter.

Shri U. C. Patnaik: From UK. last
year how much did we get?

Mr. Speaker: Order, order.

Shri U, C. Patnaik: He has not
contradicted me. He contradicts me

by saying....

Mr. Speaker: Order, order. Will
the hon. Mumber resume hir seat or
not? I will have to take very strong
action agains' aim He goes
on inierrupting .ie .. irrepressible.
I requesied him not to interrupt, but
he goes on interposing. He has hrard
everything. The hon. Minister is try-
ing to answer. If the hon. Member i
not satisfied with the answer, I am not
Zoing to allow him to interrupt in

of
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other opportunities when he can have
his own version.

Shri U. C. Patnalk: As he referred
to me by name, I wanted to do il

Mr. Speaker: Let him. He will go
on doing, not only now, because the
hon. Member spoke. Hc could have
avoided that if he had not spoken al-
together.

Shri U. C. Patnalk: 1 wanted to
make my position clear,

Mr. Speaker: No, no. The hon.
Member has already made his posi-
tion clear. He spoke.

S8hri Krishna Menon: If it is the
desire of the hon. Member that he
does not want the information, I am
sure the House will feel convinced
that Government is not likely to leave
its defences neglected, and will safe-
guard them to the best of its ability.
So, 1 shall lcave It on the one side.
It he likes to give the kind of certifi-
cate that his own observations do not
call for a reply by way of refutation,
I have no desire to press the point.

We were told by Shri Morarka thet
a great deal of capacity of the ord-
nance factori~s iz misused by the
making of hair clippers, pressure co-
okers ete. What else did he say?

An Hon. Member: Hair pins.

Shrl Krishna Menon: No, we do not
make hair pins.

These are two of the items that are
required. It is a matter of very great
importance, becaus~, even though the
Defence Minister does not probably
clip his hair as often as he should, the
Army wmust have its hair clipped, and
the Ministry of Commerce and
Industry, in its wisdom, decided %
probhit the import of hair clipper:
Now, are our soldiers to  go like
sadhus with long hair. or are they to
use hair clippers? Therefors, the ord-
nance factories and the service head-
quarters used their initiative, ln-
ity and everything eclse and pro-

this munner. There are a b
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duced hair clippers which are as
good as any imported hair clippers.
That is the answer.

The second is with regard to pres-
sure cookers. 1 do not know why
anybody is so worried about pressure
cookers being made here. There may
be a reason or may nol. The fact is
we have troops at heights where
waler does not boil without a pressure
cooker, and they are entitled to cook
food; und the Commerce and Industry
Ministry, again, in its wisdom, prohi-
bited the import of pressure cookers.
Therefore, we made the pressure
cookers and they are giving good ser-
wvice. Incidentally we discovered that
these pressurc coockers probably cost
only one-fourth of what we pay for
them. There is no objection to saving
Government money so far as I can
understand, and therefor: we saved
it. That is the position.

Shri N. R. Muniswamy (Vellore):
May 1 request the hon. Minister to
speak very slowly, because he is 30
very quick and we are not able to
follow him.

Shri Krishua Menon: 1 will make
an effort,

Perhaps 1 could leave these crili-
cisms for a while, and turn to other
matters. There is very legitimate
eoncern about the conditions of scrv-
ing soldiers, and T would be the last
person to say that they are satisfac-
tory, but therr have been improve-
ments in ceriain conditions, and it
wvery largely depends upon the econo-
mic capacity of our country. You
may well say: you have not got the
money, don't have soldiers. That is
a matter for Parliament (o decide.
There have been certain circumstan-
ces introduced by way of their ameni-
tes, and also restoration of certain
cuts of rations that were imposed
some time ago. The Army made a
woluntary cul of five per cent some
years ago, and they have probably a
Bt of & wrong feeling that it is not
wvery politic to make voluntary cuts,
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because they say once funded, it is
never refunded. So, the cuts have
not come back to them for a long time.
Government gave this its considera-
tion, and, having regard to all the
pressures on its purse, this year i
per cent—it is only a part of it— is
going back in the way of supplemen-
tary rations.

Similarly, various other amunities,
not only restoration of cuts, have
been introduced, but not as much as
we would like them to be.

Questions have boen asked about
the education of soldiers' children.
Under our system, under our Consti-
tution, education ig a State subject.
and though thesc are children of sol-
diers, they are children of citizens
of our land. They are entitled lo
education like anybody else, and they
are entitled to no more. That is the
issue, Therefore, normally speaking,
thvy have to take advantage of what-
ever there iz in the country, but, as
it happens, there are some 180 to 190
schooly run inside the Army itself,
apart from the other defence services,
which are very largely the result of
voluniary efforts. the use of reglmen-
tal funds, the efforts of the wives of
serving officers and of the men them-
selves,  And if T may say so with
respeet, they are very good schools
And the Government does assist them
by way of providing accommodation
where there is aceommodation; wher
we shall not fall into difficulties with
regard to audit or finance, where wo
can adjust thes matters, we try to do
so. Again, 1 only express an opinior
that as soon as resources permil, it
1s only right that our education should
become more widespread. Now, so
far as the children of the officers and
the men are concerned, there is a pro-
vision made for them for higher school
education in what are called KG
Schoals and other places where they
get scholarships and there places are
rescrved for them. But they are not
enough More are being opened for
them by us, and in some cases, by the
State Governmeats, which are naot
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military schools; others are semi-
military schools.

18 hrs.

Perhaps, it will be more convenient
it I take each of th: arms of the
Defence Organisation. Since there has
been a considerable amount of publi-
city in regard to defence production,
some prople think that it ought to be
more, and some people think that it
ought to be less, and there is some
doubt expressed that there is not
any—I think it is necessary to speak
about it,—reality about it. Defence,
particularly in modern times depends
upon our Industrial capacity for

pl t, for the ipulation of
weapons. You can give a complicated
weapon to a soldier, but if he does
not have the social background to use
it, or he cannot handle it, it will be
more an encumbrance than otherwise.
So, the general level of industrial
capacity which at the present moment
we can increase by the short-term
process of educuting the soldier him-
self becomes very important.

Questions were asked by Shri Morar-
ka why the figures were not fully
given, that is, in regard to the rise in
production from Rs, 14 crores of pro-
ducts to Rs. 18 or 20 crores, and this
year, to Rs. 28 crores. That is very
nearly hundred per cent increasc.
This elevation to Rs. 26 crores has  been
possible because of the patient effort
of those who were In the Defence
Ml itry before and who have kept
these ordnance factories in good
condition. Some unkind remark was
made, and someone said, why should
you make pressure cookers or guns,
why can you not buy them up? If
that were so, then they might have
closed the factories; indeed, some of
the places were taken away. There-
fore, 1 would like at this moment to
pay my mead of respect to those who
have nurtured these places before.
During the last three years, defence
production in ordnance  fac-
torirs alone has gone up by nearly
one hundred per cent The question
is quite lfkely asked: Does this rep-
esent only an increase in  money
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value or in real value? The answer
is that these Rs. 26 crorus worth of
production represent more than the
Rs. 26 crorcs worth of production
four years ago, because of the rationa-
lisation introduced, or the co-op:rca-
tion of the scientific research and
development depariment, in the way
of men managem:nt, in the way of
operational research, in the way of
reducing fatigue by conditioning the
factories, and more than all, by the
enthusiasm of the men in the factories.
I do not think that it would be amy
exaggeration fo say that unless thess
men realised what they were produc-
ing for, we would not have got the
output that we are getting now, ano
what is more, the per-item-cost of
these things is less, because we
have introduced—I think T am
correct in  saylng  that—certain
different methods of costing,
because in the old days, to the cost nf
the product was added on all the los-
ses incurred by the British Govern-
ment in pre-British days even, and
s0, something that cost &£ 100-—Shri
Tyagi will tell you this—if it were to
be =z0ld in any neighbouring country,
would have to be sold for £ 500,
would have to be sold for £8500,
accounting then, all these losses of
bad organisation, shall we say, of the
bren-gun factory at Hyderabad or le!
us say, due to somebody having stolen
something, were added on to the cost
as special overheads.

Sa. really. these Re 26 crores
reprusent much more than the Rs, 26
crores would have represented previ-
ously. And then, this does not in-
clude, so far as the ordnance factorics
are concerned, the tractor and the
truck projects. They arc oulsiders.
With that, I shall dismiss this parti-
cular aspect of it

Questions have becn asked again.
why you make these trucks
why do you not buy them up from the
people who are manufscturing them”
1 can give the reason. [ did nnt in.
tend to give the resason. but since
they have asked for it | would give
it. Wr do not buy it from the people
who make them, bacause they 4id not
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ireat Government in the way they
should have treated. And I think it
is time to speak these things out.
There are three manufacturers of
trucks in this country. From two of
them. wr hardiy ever got any deli-
veries. We still have orders for two
years outstanding—I would not men-
tior  names—with regerd to one of
thermn. With regard to  the  other
whose supplics were more regular,
and whe wrre on the whole easier to
deal with. their prices went up very
considerably.  So, my good colleague
ihe Minister of Works, Housing and
Supply told us, ‘If you want your
wvehiclr,  you better do  some-
thing about it'. And what
is more, in the last two  years,
when conditions had become difficult
onm the Pakistan border and now on
this border, we have bren pulling out
all the old vehicles and getling them
into condition. The army engineers—
1 dn not mean the diofence ordnance,
but T mean the army engineers—today
nave & commission of reconditioning
20,000 vehicles. And most of them
are renlly junk; in th: old days, they
would have been thrown away, but
we rannot afford to do that any more.
Thevy are being reconditioned. And
when all that is being done, who am I
to =ay thal some private manufac-
turers. cither because of his ineffi-
ciency or beeause of his pre~d, should
make profits at the expense of Gov-
ernment?  Under these conditions,
1 do not like being blamed and I do
not like to blame anybody else.

Therefore, we came up with these
trucks. We found we had bern push-
ed inte this position. I am glad to say
that orders now taken by the Direc-
tor-General of Ordnance  Factories
from headquarters are for 4500 3-ton
trucks and 1200 1-ton trucks. When

these are  delivered, Government
would have saved Rs 5
Crores What i+ rore, the controact
for the S-ton truck project. about the

non-production of which truck there
has heen so much  complainl.  was
signod ir November of the year pre-
vious 10 the last. 1 was away in
Amercs and there was some difficulty
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here. There wag a debate in Parlia-
ment, and there was some delay.
There are no new factories set up.
We were told by expert manufac-
turers that we cannot produce these
things in pocket or surplus capacity
and all that because wo have been
accustermed to throwing away money,
private or public, in order to build
prestige buildings before things are
done. But the Director-Grneral,
Ordnance, used large spaves left by
the British for piling up other things
in order to erect factories in Jabalpur
and used existing factories in Ambar.
nath and other places where various
things are made, and they are assem-
bled in one place.

So the factory went into produec-
tion, or rather began production,
somewhere about March last year.
In June of that year, in three months,
the first truck rolled out of the
factory. It was inaugurated by the
Prime Minister. That, 1 think, iz a
record even for Defence organirations.

After that, we had a setback be-
cause of the bottleneck in regard to
material. This was conditioned to
produce 100 per month if there was
no rush. But it could be rzised to
300 or 400. That is possible. We
were held up because there was no
steel available. My hon. colleague,
the Minister of Steel, Mines and Fuel,
intervened and did his best But
you know it is one thing to get pri-
ority on paper and quite another to
get priority in material We  have
not got the privilege of going into
what i called the irrcgular market
That is & polite name for black market.
We could get any steel we wanted if
we could buy it like everybody else.

So there was a botlleneck i re-
gard to steel which held up the pro-
duction of the bodies of these trucks.
You might as wel]l ask, 1f you have
not got steel for that. why dnn't you
produce other things?” If we did
tha!, our space would be cluttered
up and it would be left there and
there might be pilfering—anything
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might happen. What is more, the
Director General, Ordnance, might be
accusel by Audit of storing material
which he had no right to store. All
these things were there.

Therefore, he had to slow down
production. A month ago when a
quesuoa was asked in Parliament, I
said thot 412" trucks or so had been
delivered 1o the Army. That was
less than a month ago. The latest
figure is over 500—an increase of 100.

All that it means is this, that the
target of delivery was different from
what the hon, Member said it was,
not 2500 trucks for this peried, but
1200 or 1000, whatever it is, Instead
of being delicvered in March, they
would be delivered in June. While
in the case of the private manufac-
turer, we did not get it for three or
four years, now there is a delay of
two months,

Now, in each of these units, there
iz a saving. I have not got the exact
figures. But I think the priccs come
to somewhere about Rs. 36,000 odd
while in the case of one private
manufacturer it comes to about Rs.
42,000 or Rs. 43,000, Anyway, there
is a net =aving in regard to the
chrapest facture of heru
about Rs. 7,500.

But thir iz not the whole story in
this matter. For this kind of equip-
ment one has to find spares for ten
vearr. It is supposed to have a ten
year life. 1 believe it has to have
five timrs the nuts etc. to keep
going. If you buy these spares from
the cial facturer, thex
are not sold on a pro rata basis any-
where in the world, that is to say, if
vou want to buy one-hundredth part.
you pay one-hundredth the money.
Congiderable profits are made by
these people on these, which Is no!
the mame thing with us, because wr
arr poing to manufacture it and ther
it 1t  The whole GGovernment stands
to gain very considerably.

The question wns asked: why A7
you nol go to the Germans or ather
prrinrs®  Whatever we did.  there
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was something wrong about itl We
did not go to the same manufacturvr,
Gicause he d not  have one ton
truck capacity and he was quile pic-
pared to design one il we paid a mil-
lion puund swerimg. So, we went to
some who had it. The Army tested
the various models and they wuoul
through the tests. There were quali
ties and consideralions which impressed
them. That also is produced .t
Hs. 8,000 less on one unit. These
vehicles have fifty per cent more
carrying capacity and nearly 25—30
per cent more cruising speed which
is required in certain conditions.
Apeart from the fact of one being o
NATO wehicle and the other being a
Japanese vehicle, they have some
advantages which enable greater camo-
uflage in operational areas. Sir, 1
have gone into all those details be-
cause it has come, like King Charles'
head, every time, though 1 have ans-
wered questions hundred times over.
There is so much thirst for informa-
tion and I hope the information that
is given would be welcomed.

We are asked: Why are these con-
tracts not placed on the Table of the
House? There are lwn or three
reasons, First of all, all contracts have
some mention of the quanium of the
goods required. It is one of the
unwritten laws of any Ministry—even
among the very powerful countrics
in d-fence—not to sny how much we
pay and whai we nare going w gei
The moment the contract is  there
open you know how many engines you
are poing to make and in how many
years, That is one reasun. The other
reason ix that the western world which
we huve got to deal with. including
Jppan, has come to realisc that we
are not going to buy at any priee,
tha! we would insist upon manufac-
turing thinge ourselves, that we
would rather Ao hard hargainine.
They are anxious to get our custom.
Probablv. we gl rates and conditions
which are lower in manv caser or
assistancr which is more than what
in other rases is given to their norma!
rustomers  Ohviourly, thev do  nnt
want 1t to he publicised becouse
cprile their market  There war  an
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ingtance in this way, when a con-
tract was concluded in my prede-
cessor's time with a French firm cal-
led CSF—thay 1s the contract with
the Bharat Electronics. That was
placed on the Table of the House, 1
think, by Shri Tyagi, under pressure
of this kind. The result was this.
They said: “We would not work with
you any longer; you are telling every-
body what we did for you.” So, there
it was.  There is good reason. What
reason can the Government Thave?
There is nothing occult about a con-
tract. We seek o serve the interesis
of the country to the best of our
ability. When the time comes when
the House—not any individuals—
when the House as a whole and the
country does not regard the Gov-
ernment as being capable of carrying
on that burden, there are remedies
open tn them.

When we come to each of these
factors, so far &s the Army is con-
cerned, it is not for me to reveal
in the House the size of the Army
of India. But there has been aug-
mentation of the units by various
methods of treatment which  those
who have been working in  the
Defcnee Mnistry would understand,
whereby its defensive power is grea-
ter than it was before. They have
been moved to forward positions im-
posing upon them considerable hard-
ship by way of lacrk of accommodu-
tion. For cvxample, there is one of
our forward arcas and the Prime
Minister goes to open an accommoda-
tion project. It is to house a large
number of troops there. They were
moved there about a couple of mofiths
ago and on the lst of February, this
project was inaugurated. They were
given 70 days to finish it. Normally,
it would have taken two years but
they finished it in 63 days. These
were not hutments. They are built
on the local style. Anyway, they
can live in them. It is not for the
sake of comfort 1f they do not hawve
these places, they will be drowned
m the water, It was a shallow land
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and there was no way of living im
that place. I would like to say this,
not by way of claiming credit for
the Ministry but, in order that this
House and the hon, Members may
have an idea and may be acquainted
with the morale, willingness and the
capacity of our people. This has
involved a lot of co-operation {rom
my hon, friend, the Minister of Rail-
ways and from others who have made
it possible to have logistics of =a
character which is not normally
available to others.

The question was asked about the
relative costs. 1 want to make a cor-
rection. There is a general belief that
when troops build accommodation,
they are pressed into this service as
if it is a method of getting cheap
labour. In our system of accounting
any system of audit, every soldier
who does the work of a carpenter ar
a builder or a brick-layer is accoun-
ted for in the cost of that project.
Though he geis a soldler's  salary,
the necessary book entries are made
and his pay is accounted for in the
project. Therefore, the project is not
any cheap b of the ploy
ment of, wha! vou call, troop labour
or anything of thet kind, The pro-
ject has to take account of all these
things. Even then it is lower than
other buildings. There has  been
considerable building work going on
in thi= wav,

That takes mc to the question of
i dation. This is one
of those things which have distressed
every Defence Minister, whoever had
to come before this House, becaus:
every Member of Parliament or other-
wise, including the Prime Minister,
who goes round sces these defence
properties all lying out in the open.
First of all, let me say that it is
neither myself nor my predecessor
who brought them there. They are
a legacy of war. We did not  buy
them to be put in the open. We had
them, and we had to keep them.
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The covered secommodation that was
available to us in the period 1950—
§7—a period of seven years, the ear-
lier period of pioneering—was 22
lakhs square feet. The covered ac-
commo ation constructed and now
under construciion belween 1958 to
1962 is 40 lakhs square feet. The
projects under consideration for 1962-
64 will give 27 lakhs square feet. At
the present time 77 per cent of our
Ordnance stores and 48 per cent of
our wvehicles are under covered ac-
commodation, It is true that there
is the balance and we have to decide
as to which of the items should go
under cover and which of them should
lie out. Sometim:s they  deterio-
rate. But, on the other hand, there
is the consolation that if we did not
knaw about those things they, pro-
bably, would not have heen there,
they would have been diposed of
as scrap. While there is detrriora-
tion of this character this Audit Re-
port refrs to a lase of Rs. 50 crores,
not in 1859-60, not in 1857-58, but
from the beginning of the day of in-
dependence. Mr. Speaker did not say
that the Auditor-General is infallible,
but he did say that he was immune
to criticism. That may be the cons-
titutional pesition. 1 aceept it.  But
no Constitution ean prevent

Mr. Speaker: It is open to the hon.
Minister to say that a particular
figure is not correct

Bhri Krishna Menon: It is not a
question of figures. It gives the
impression that =]l has happened
suddenly. It has bren therc for a
long, long time. There are 57 items in
this report out of which 40 relate tn
matters beforc 1955-58 or something
like that. Now, if the Minisiry is =0
remiss in remedying them in ‘rn
years, how is it that those who ar-
responsible have also been remiss in
nnt drawing the attention of ‘thr
House before this® Ts it not a legiti-
mate snguirv to make?

MWow. questions have been  acked
about ex-servicermen. Again, this ir
ene of those problem: which  the
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House as 8 whole would look ai with
sympathy and understanding, be-
cause treatment of ex-servicemen 18
as important as equipment of soldiers
and other things. In our army, I
think rightly, a man is recruiled at
the age of 17, 18 or 19. Sometimes
he says that he is 19 whereas he m.

be only 18. Thercfore, say, from
the age of 20 he has colour service
of seven years and he can take
another seven years. That means, he
would be thrown into the labour mar-
ket or the community as a citizen
either at the age of 27 or at the age
of 32 or 34 and he has his whole life
to work out. Unless the army can
provide the position that when he
goes back he does not go as & desti-
tute—I am not saying, by giving him
money—unless he is conditioned just
as we condition a recruit to be &
soldier, when he goes out a soldirr has
to be unsoldiered in order to fit into
thc community and to give the com-
munity all the discipline, all the
methods of being able lo organise and
so on which he has acquired in  the
army—the armed forces. They have
also to acquire a trade or somcthing
of that rharacter. This has been under
conside ation by Government, and at
thi- present moment It is belng organi-
sed through the Directorate of Ex-
servicemen, which i< mercly a rigged
up department inside the Ministry using
whatever labour forces we have in
men. When it has been successful
already, we will be able to persuade
nurselves—the Gwammenl is ono-v-
that the ¥ Id
be set up. m"umbammgim
these figures, I believe. Each year,
there are some three million ex-
servicemen in this country. Some of
them are the remnants of the first
world war-—very esteemble and vene-
rahle gentlemen—and they still have
their medals and insignia. Then
there are the others of the second
world war. Each vear we put into
the ponl 30.000 new perople. 1 am
g1ad ¢~ aay that in the last 12 months,
th= Dirertorate has heen sucersdtul In
finding {ohs for 10.000 to 13,000, and
at that rate they ewpact that b the
end of the vear they will be able tn
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place balf of them in the ordinary
labour force,

1t may also be said that everybody
does not want a job because when one
goes back to the village one does
some work. Of course, on account of
the new land reforms and so on, &
new situation would arise. Ther
fore, plans are under consideration
for this purpose; and in the same
way, some 15 co-operative societies
have been started by them and are
being regisiwered and more of them are
coming in. Therefore, this ex-service-
men problem—I hope the Members
of Parliament and others will take a
considerable interest in it, being a
volunlary affair,—should receive the
support of this House and of the
country generally,

Next I come to the air force. I
was askel about what is called self-
sufficiency. It is an unfortunate word;
nobody iz self-sufficient in that way.
It simply means an increase in the
indigenous content and relying as
much as possible upon ourselves. In
the same way, we talk about full
employment. I do not know if there
is ever any full employment. There
s fuller employment. Therelore,
there will be more and more of self-
sfticiency. We are asked whether it
& merely in name or otherwise. But
what is forgotten is this: the Ministry
of Commerce and Industry has laid
down certain criteria for what Is In-
digenous  content and what is not.
What is made here and what is import-
rd  can  casily be  measured
by lonking at your foreign
exchange, We have to pay for foreign
exchange, and we are bringing it
down considerablv. In the navy, the
proportion of fareign content in the
equipment is 11 per cent. In the army
it is more and in the air force, pro-
bably a little more but now it ls
coming down. But anyway I think
we have brought down the element
of foreign exchange in these matters
by about 25 to 30 per cent. We are
now in a position to produce most of
oar ammunition including the ex-
plozives that arc going inte production
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at Bhandara very soon. About these
small arms and bigger arms—I regred
to say that it is no: possible to place
those agreements on the Table o the
House—there are agreements. Th
air force has been largely responsible
for the increase in military cxpendi-
ture in the last two years. There has
been an augmentation of our air
strength to a very considerable extent
as you might have guessed or noticed.

But so far as the air force is con-
cernefl, they have also contributed
very considerably to the defence arm
by rescuing large quantities of what
was regarded as salvage. 1 believe
that in the last two years or less—
last 18 months I think—the air force
has produced equipment not only for
putting up an aeroplane but for
making machine tnnls and things of
that character. It may be worth w. "
about Rs, 2} crores.

Questions have been asked with re-
gard to one of the bombers that
went to the Hindustan Aircraft, repair-
ed there and came back. It could
not be used. It appears in the audit
report. This is one of the
characteris'ics of an aircraft. A mams
who flies an aeroplane or a unit like
the air force that uses it is neot con-
cerned very much whether you pay
for it or not. All that he wants o
know is if you can fly it. Therefore.
these vampires which really were
junk. which were left over here by
the Americans after most of the des
truction had been done, were put
together by us. We started using
them and we could not do anything
e'se. They are the Liberators which
are not used in any other part of the
world. One of them crashed near
Coimba‘ore. We went into the ques-
tion and wer found that it was neces
sary to look into the matter more,
and this thing had to be recondition-
ed.

So, we have also undertaken to pro-
duce on a large scale—in the air force
I will include the Hindustan Aircraft
as well—these equipment, and I think
this country today can say that ®



has an all-jet air force, that is lo say,
sur pilots do not go inte training
now on a pislon-engined plane. They
go into training in j~! planes straight-
away and that i where the training
takes place, So, the Indian Air Force
has become an all-jet force. Each
year, in each successive period, when
new panes come, the older ones are
pushed elther into the
reserve or into training. For ex-
ample, the air force auxiliary, corres-
ponding to the territorial army, would
use the vampires which at one time
were our front-line planes. I believe
one can go as far as to say that in a
shorl term—I cannot give you the
date—the Indian Air Force will take
into its squadrons the supersonic
aeroplane. When I say, totally-made,
they still import the material. When
an aeroplane flics at supersonic speed,
you can take no chance on its ma'e-
rial. Some of its power iz being made
in Bangalore, worked by Rollyy-Royce
on the one hand and Siddleys on
the other. Both these supersonic
engines and the other engines that go
into the other planes are being made
and I suppose in three or four years'
time, they will go into full production.
They will first assemble them. The
engine factories mean a very large
ealablishment and our agreement with
these people covers all developments
for the future, because an seroplane
which is considered so fast and up-to-
date today, tomorrow may be short-
landing or may not take off vertical'y.
All these things have to be iaken into
eonsideration.

Coming to the Navy, the navy had
a rather set-back, because in the naval
dockyard which is under cons'ruction
for a long time, one of its contractors
fell down—] mean not physically, but
he broke down the contract—and the
poor navy which had never done an
engineering work of this kind, had to
take it over. I am glad to say that
the first phase, which the navy took
over drawing upon the suppory of
army engineers, has been comp'e‘ed,

a cost which taking into account
prices four years ago, is
lower than what would have been
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paid to anybody else. They are domng
it at a cost of about Hs. 4 crores—the
first thing of its kind-—and it wnll
soon go into commision.

Questions were asked about the ai-
crat carricrs. [ am not aware of am-
craft carrier 'isting, because it hag
never been commissioned. It is not a
second-hand vessel. [t was a vessel
laid down by the British during war-
time. I's construction was abandoned
in 1943, because the war was over
and they probably had other ideas
about airevaft ecurvoers: and, we ook
it over to complete it. O'herwise, it
would cost us more. 1 belleve it will
come over to India ometime next
year and we are not aware of any
defects of any kind. This is the first
time I hear of any aircraft carrier
listing, because it has no superstric-
ture to list. So, it will go into com-
mission soon.

So far as our own bullding i con-
cerned, Government have recently
acquired the twn dockyvards—one in
Bombhay and another in Calcutta, in
the first place to bui'd coastal mine-
sweepers and afterwards smaller ves-
sels.  Ultimately, in (wo years' time
perhaps, our destrovers will ba built
in these yards, of which our navy has
got the capacity. Also, there are other
engineering works to carry out like
requirements of army bridges, hau!-
ing machinery and things of that
character. 1t was ahout that questions
were raised as {0 why we could not
have boueht new machinerr and built
a2 new dockward ourselves. For one
thing, it would have taken us ten
years and certainly ft would have
cost us 10 or 15 times more than what
we paid and a'so more foreign ex-
change for that purpose.

There are two other matters That |
would like to deal with. One relates
to the aver-all looking of our powi-

Bhri Feroze Gandhi: Nanavati.
Bhri Krishma Menon: There is no

harm in expressing my point of view,
I think the case is rub fudice; [ am »
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lawyer and I do not think it is pro-
per o refer to it.

The armed force have encountered
difficulties by way of deficiency of
man-power. The whole world is defl-
cient in man-power, because man-
power for this purpose means effec-
tive and expert man-power. The boys
who come out of the engineering col-
leges get better jobs in the civil side
and they do not come to us. The navy
commissions them  before they pass
oul and they cannot get away from
the navy, under the Navy Act. So, we
are now taking into our engineering
serviees short-service people. Govern-
ment has passed orders a few days
ago cxpanding as a first step the in-
take of the Dehra Dun College, where
the cnde's are to be located in Flem-
ing Town by 50 per cent. That is an
urgent step, pending procedural and
other decisions there, A larger intake
for the army personnel is necessary
and this would be a good test of the
response of the country to these parti-
cular difficul'ies and appeal, the ans-
wer to which is not in doubt, as far
as 1 am concerned.  Because, these
200 young men will not come through
Khadakvasla. They will nol come
through any training college. ‘They
will come from the ordinary educated
population and they will become offi-
cers. And I have no doubt the NCC
would attract a large number of these
people.

Since T mentioned about NCC, 1
might finish this off. Questions have
been raised about its usefulness and
its role in the national life. I want to
say that the NCC is not a military
organisation in the sense of providing
soldiers. 'They do not come under
the army lnw. They come under the
Acts passed by the Parliament for
the purpose. They are a preparatory
force. They are young men and girls
who are put through discipline, who
are able to carry arms, who go
through proper exercise and so on.
And so far as men are concerned, the
MCC has equipped i'self well in re'a-
tion to the army, because 50 per cent
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of the total intake of the officers’
cadre comes from the NCC. Whether
through Kadakvasla or by open entry
or by competition, over 50 per cent
have been through NCC some time or
the other.

Soon after the present emergency
i3 dawned upon all of us, irrespective
of our political or other views, that
whether we had a strong army, strong
defence weapons or not, it will be
necessary to bring about a greater
sense of discipline in the population who
would take the brunt of any trouble,
and there the existing machinery was
the NCC. Sp, Government decided
to raise its strength by the introduc-
tion of two new ca'egories, one or the
other NCC rifles, to a quarter million
this year. The present strength in the
NCC is probably 100,000, having gone
up, from 500 1 believe, in ten years to
§9,000. Now, in these two categories
the old NCC will continue to play
its usua] role. The new calegory,
which is light armed infantry, will
take gquarter of a million students
trom colleges of the age of “16 plus”.
Now, this scheme was finally sanctioned
just & month before the examination.
which is not always a good time to
approach the students. So, we were
in the position that the funds avail-
able for this part of it has to be spent
in the budget year apd, therefore, it
was laid down that before the 31st of
March the quota for enrolment would
be 50,000 and I am glad to say that
before the 31st March, rather on the
28th of March, 53,000 students have
been enrolled in the NCC. When |
say enrolled, 1 do not say it in the
strict sense of the law, They haw
been medically examined, they have
been enlisted, they have been sworn
in, so to say, into the NCC. There are
a large ber of pendi ppli
tions. 1 have no doubt at all that
by the end of the year thiz quarter
of e million and more will be forth-
coming, and if more will be forthcom-
ing. commensurate with our resoure-
es they will all join the NCC so that
it would not be necessary for us tc
resort to conscription or anything
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else. It is far greater achievement
for a country if it kindles response
from ils peoples without compulsion,
and I have ps doubt at all that the
students that come out of the colleges
al the proper age, unless they are
conscientious objectors or medically
unfit, would find a place in the Nation-
al Cadet Corps.

Demands

Not as an afterthought but at a
later stage, the girls also wanted to
join the NCC ang they made their
voices felt. Therefore, the NCC Girls'
Cadet Corps have been formed which
do not carry arms. They are trained
in the use of arms but they dp not
bear arms, They arce provided a spe-
cial curriculum, one of which is nurs-
ing for 200 hours, out of which I be-
lieve 70 hours or so are in the hospi-
tal, so that they will be an effizient
auxiliary force.

Now, taking an overall view of this
matter—] would not go into answer-
ing questions in these things any
more—we have to consider the posi-
tion that we would not be able, either
in the state of our public opinion or
in the state of our general prepared-
ness or otherwise, nor would our eco-
nomy permit us to create a very large
standing army in our country. In fact,
it would be, as some one was saying,
thinking of a war in terms of belore
the first world war. But it would
be very necessary for our citizens to
go more into the ambit of defence
considerations and there Government
is seriously considering, as far as I
dare go, of inducting into the Terri-
torial Army which has been sanction-
ed by Parliament by law, half & mil-
lion people. It may be nccessary to
introduce a new category, because
unlike in other countries s represen-
tative class of citizens do not come
into the Territorial Army. [ do not
know whether any Member of Parlia-
ment is a member of the Territorial
Army, though I appealed to Members
of military age to do so. There is no
law prohibiting them from joining in
our country.

Mr. Speaker:
limit?

133(A1) LS.D.—8.

Is there any age
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Shri Krishna Menon: Yes, Sir. You
would not be eligible.

for Grants

Shri Tyagl: That is our misfortuné.

Shri Krishna Menon: The age limit
is nol because of any other considera-
tion except the break-down duc to
strain, because the Territorial Army
has regular army training

Shri Sinhasan Singh (Gorakhpur):
Are you going lo introduce the air
wing of the NCC in the universitics?

Shri Krishna Menon: Yes. We are
not entirely frec agents in  this mat-
ter. We have to  carry the Slate
Governments with us, Therefore we
try to persuade them. In a [ederal
system that we have, State Govern-
ments can only be persuaded if they
are amcenable to persuasion. We can-
not do anything else with them. But
so far as Gorakhpur is concerned, |
will put that through. There will be
one in Gorakhpur. We are not refus-
ing it anywhere.

I give no undertaking to Parha-
ment. I am only saying that it is the
thinking of the Government at the
present time. [t should be possible to
devise some thing corresponding to
the NCC Rifles where the training
would not be as extensive as in the
present Territorial Army. But for all
this we have to find the officer
strength that is required. Therefore
the new projection of our defence
organisation should be that, just as
we give a great deul of our concentra-
tion on equipment!, we have got fto
give equal vconcentration on  the
human equipment Without offlcers it
is not possible to do anything,

A great credit is due to the Junior
Commissiontd Officers of the Indian
Army. 800 of them have been ear-
marked for the NCC lately and they
are going there. They form the hard
core of the training that is 10 be given
1o the young people and commission-
cd officers take the overall command.
We have also taken In harnd the re-
opening of the college at  Nowgong
where  Other Ranks would go for
training for commiszioned office.
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We cannot think of this merely in
terms of social discrimination or of
classes, groups or anything of that
kind. A modern army requires cdu-
cational equipment. If it is the mis-
fortune of certain groups of people or
of certain levels of society, as they
exist now, not to have had that, then
it becomes very difficult for them to
grasp anything. One way is that you
must take them in the Army, gradu-
ate them and put them in, which
very often happens. There is more
inflow into the commissioned ranks
today from the Junior Commissioned
Officers’ ranks than before.

It is always forgotten that the per-
son whom you see as the Junior Com-
missioned Officer is nol a person who
is reeruited a¢ such., He has become
a Junior Commssioned QOfficer com-
ing up from the ranks. He has already
won hiz spurs in thol way. On top
of that he becomes a Commissioned
Officer afterwards.  They hold a
high esteem in the minds of the Com-
missioned Officers, the troops and
everybody who sees them. Without
them our Army will be very much
poorer. Indeed, it will be dificult for
us even from the economic point of
view 1o run it without them. So this
idea that we could abolish, what you
may call, the Warrant Officer class is
ruroly an impractical one. If you do
not have Warrant Officers, then you
will have Commissioned Officers and
the country will have to find the
money lo pay them, because officers
there must be.

So just as equipment has to be pre-
pared, in this way we have also to
prepare the human equipment. There-
fore Government would have to con-
dition itselt for this purpose. What-
ever might happen—this is not my
beat really—in the conversations bet-
ween the hon, Prime Minister  and
the Prime Minister of China, the
fact remains that historically now we
are endowed with a new frontier
which has become alive and which
has to be looked after certainly in our
time. Therefore it meards a recondi-
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tioning of our thinking in this way
which largely depends on the progress
of industrialisation and a greater
determination of our people of all
classes to defend the territorial integ-
rity of the country and the real pre-
paration of men and women to  be
able to stand a shock if it should
come.

Here, 1 do not want to be an
alarmist, but I think it will be en-
tirely unrealistic to think that for a
country engaged in defensive war—
and that is our position and I hope it
will never change—it is not our busi-
ness 'to go and initiale war on any-
body else’s country. We defend our
frontiers. Any country that cngages
in defensive wars always stands the
chance of initial reverses because the
enemy would try to attract its limit-
ed strength to a spot that is suitable
to him in order that he may come
through some other place. If we
were o be foolish enough and if the
public does not understand this mal-
ter—they might putl pressure on the
command and on the Government at
the time—we would be in a very bad
way. We just cannot send our forces
around anywhere, We cannot go by
aeroplancs anywhere. It has got to
be done in an orderly way, which
means conditioning public opinion to
this idea.

Therefore a larger number of peo-
ple coming in, the exiension and the
re-organisation of the Lok Sahayak
Sena, which is now making & contri-
bution to our border security in many
places and long periods of training so
far as they are concerned, all these
become of vital importance. 1t is
the genecral thinking that must per-
vade our minds in future, But no-
thing can be done unless there was
greater understanding of these prob-
lems among all of us. While one
welcomes criticism, it s extremely
difficult to hope for larger resulis, but
at the same time we cannot carry
men with us. The morale of our
defence workers in the ordnance fac-
tories or our fighter pilots or things
of that kind is extremely important.
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1 have come to you, Mr. Speaker,
in your Chamber and have requested
you for an arrangement whereby I
am not asked to make statements in
the House whenever there is an air
crash. An air crash is an unfortunate
inevitable feature in an  Air Force
organisation. But if every time
public statements were to be made
about who crashed, where, how and
all the rest of it, that is not possible.
Of course, we take all precautions;
and we appoint courts of enquiry. It
does retard parents, particularly in
our country, from allowing their sons
to join the Air Force. So it was at
their request, at the request of the Air
Force, that I came up to you and said
that Parliament will understand, you
will explain. As regards a normal
one we must come and explain, That
is the position.

1 submit these were the limited
facts. T have left out many others as
1 thought them to be unnecessary.
One last word. 1 have mentioned
about equipment, and human equip-
ment. A grealer devclopment has
been in the way of the growth of the
scientific organisalion of research
and deve'opment. Two years ago.
thanks to those who were in the
Defence Ministry before me, in 1948
under the initiative and the inspiring
guidance of our Prime Minister, a
Defence Science Organisation was set
up, and we had men like Prof. Black-
kett for whom this country owes a
debt of gratitude, who started it on
its way. It rambled along, broke its
initial ground and made some pro-
gress,. Two years ago we had ten
laboratories in the country. Now we
have more than twice that number of
major laboratories. And the number
of laboratories alone would not do
anything. Sir. A great degree of con-
ditioning of equipment, of designings,
and of training of people takes place
in these areas. And what is more, the
field of operational research, which is
10 necessary not only for warfare but!
even for the purpose of a normal
organisation. is receiving so much
consideration that they are sub-
mitting the population of the
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Defence science  laboratories  them-
sclves to the condition of the opera-
tion and the results of it

Also, there 15 development of new-
cr  weapons and gaining of know-
ledge of what takes place in other
countries, The use of nuclear energy,
not for purposes of war but for thera-
peutic purposes on the one hand, is
undertaken by the Ministry of
Defence in the use of isolopes cither
in our hospitals or in civil hospitals.
The use of isotopes, again, for indus-
trial purposes, where precision manu-
facture calls for considerable use of
electronic energy and electronic equip-
ment on the one hand and of isotopes
on the other in modern times, is also
undertaken, Electronic  development
has not reached a stage in the coun-
iry where we can hope to be any-
thing like near self-sufficient in our
equipment.

Quite rightly this House asked so
many questions about Bharat Electro-
nics. Bharat Electronics is  deing
very much better than it did three
years ago. It produced Rs. 35 lakhs
worth of goods then whereas now it
has crossed the one crore mark. And
next year [ hope it will do hetter. But
even when Bharat Electironics has
done everything, it will be a large-
scale factory doing more duplication,
more production of bulk rather than
the kind of equipment that will be
required for other purposes. No eoun-
try can have just one electronic fac-
tory, because it is a specialised busi-
ness, and therefore electronic research
is taking a very considerable think-

.ing of the Defence Science Organiza-

tion. And here I would like to pay a
tribute 1o our Defence Scientific Advi-
ser who is one of the foremoat aclen-
tists of the world. Under his guidance
the work is going on. And he comes
with his services rendered in the way
of services than otherwise. Today
not only researches of thin kind are
carried on, but there are also two
nther estab'ishments of this, so that
it would be not possible to produce
the scientific or technical men unless
we have ele.c'trunic knowledge around.
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And therefore there has to be greater
co-ordination with universitics on the
one hand and the taking up of fel-
lows into the laboratories to be paid
by Government on the other. They
are nol there to take a degree, but
they condition themsclves for re-
scarch, and when they are fit they
are taken. This is the procedure fol-
lowed in the National Laboratories,
and we adopt it in that way.

There is anolther matter and that
was with regard to martial law.

It was said by someone that Gen.
Thimmaiah had said that there were
no ecourt martial cases in India before,
and now there are so many, 70 a day
or something. Naturally, I am res-
ponsible for Gen. Thimmaish so far
as Parliament is concerned. I repre-
sent the civil authority which controls
the army authorities. That is our
system of Government. I am respon-
sible for Gen. Thimmaiah. 1 take res-
ponsibility for what he savs. Therc-
fore, we ascertained what he said.
All that he had =aid at a Rotary Club
meeting was this. It is better for sol-
diers not to talk, but there is nothing
wrong in this. He said:

"Whereas before the war we
considered it most unfortunate if
we had even one court martial in
ten or fiftecn years in a bat-
talion,......

—in a battalion, not in the army—

“....today discipline has natu-
rally deteriorated and court mar-
tials and indiscipline are much
more frequent. But  even now,
compared to any other Army in
the world, T would =ay that our
standards of disciplined behaviour
are far higher."

Not satisfied with this, T sent for the
statistics in regard to court martials.
In 1939, which is the frst pre-war
normal year we had, the percentage
of court martial to the total strength
of the Army was 3.5 It went up to
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8.4 immediately after the war when
there was a lot of crime and crime
sonn afler the war, Then it began to
come down, and today it is below the
pre-war level, at 2 per cent as against
3.5 per cent.

Shri D. C. Sharma: We must have
appeals against these decisions also.

Shri Krishna Menon: There is
provision in the court martial
proceedings  for  appeals. 1t s
quite true there is no appeal to the
Supreme  Court, but if that were
instituted what would happen 1 do
not know. With protracted litigation,
it would be difficult to maintain dis-
cipline in the Army. 1t is for Parlia-
mint at any time to consider what it
wants to do, but there are procedures
of appeals to Gowvernment in  this
matter,  Every case of disciplinary
action is popularly called a court
martial, and that is why it works up
in s way And when you have 8
new country with a wave of demo-
cracy and general indiscipline in the
country, that iz bound to be reflected
in the Army. Seo far as the Defence
Ministry is concerned, we are not
alarmed about this. Soldiers, airmen
and navy men know that if they do
not obey the law, they will be punish-
ed, and they will go before a court
martial and they cheerfully accept the™
result.

An Hon. Member: Not always.

Shri Krishna Menon: I am glad to
say that the at here of 1 t
and then going round and saying to
somebody, “1 am going to be court-
martialled"—that is not the order of
the day in our Army.

So, I have submitted not merely a
kind of sample of answers te various
eriticisms raised in this House, but
tried o give, as far as 1 can, an over-
all  view of what our defence
approach, 1 cannot say defence policy,
should be, There is recognition by
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the Housc that there should be a
greater provision in the Duofence Bud-
get. 1 do not go into this matter, but
this Rs. 2B crores does not represent
a very considerable, real increase, be-
cause the pay of the soldier has to go
up corresponding to the Jagannada
Das Commission’s arrangements and
vartous other matters, but Govern-
ment will have to come to Parliament
in the course of the year for increased
grants, because there are so many
matters pending. It was quite un-
necessary to put larger figures in the
Budget which we could not spend
immediately. So, it is well under-
stood that there are twelve months
before you, and Parliament will again
have the apportunity of examining the
work of the Defence Ministry and the
responsibility, and if 1 may say so, the
privilege of finding the resources for
it.

Shri U. C. Patnalk: May I put only
one gquestion?

Mr, Speaker: Docs any hon, Mem-
ber press any cut motion?  None.
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Then 1 put all the cut motions to the
vote of the lHouse.

All the cut motions were put and
negatived.

Mr, Speaker: The question ls:

“That the respective sums not
exceeding the amounts shown in
the fourth column of the order
papoer, be granted to the Presi-
dent, to complete the sums neces-
sary lo defray the charges that
will come in course of payment
during the yvar ending the 3lst
Day of March, 1981, in respect
of the heads of demands cntered
in the second column thercof
against Demands Nos. 8 to 12 and
108 relating to the Ministry of
Defence.”

The motion was adopted.
1850 hrs.

The Lok Sabha then adjourned till
Eleven of the Clock on Monday,
April 11, 1960'Chaitra 22, 1882
(Saka).





